(b) The Indian Medical Council (Amendment) Bill, 2011.

2. Consideration and passing of the following Bills, as passed by Lok
Sabha:—

(a) The Institute of Technology (Amendment) Bill, 2011;
(b) The National Institute of Technology (Amendment) Bill, 2011;
(c) The Customs (Amendment and Validation) Bill, 2011;

(d) The Indian Institute of Information Technology, Design and

Manufacturing, Kancheepuram, Bill, 2011; and
(e) The Educational Tribunals Bill, 2010.
3. Consideration and passing of the following Bills:—
(a) The Copyright (Amendment) Bill, 2010;

(b) The Central Educational Institutions (Reservation in Admission) Amendment
Bill, 2010;

(c) The Right of Children to Free and Compulsory Education (Amendment) Bill,
2010;

(d) The Seeds Bill, 2004; and
(e) The Pesticides Management Bill, 2008.

MR. DEPUTY CHAIRMAN: Hon. Members, at 12 o’clock, the hon. Finance Minister, Shri
Pranab Mukherjee, will be making a statement on the issues relating to setting up of a Lokpal,
and there will be a discussion on the issue.

The House is adjourned till 12 o’clock.
The House then adjourned at twenty-one minutes past eleven of the clock.

The House re-assembled at twelve of the clock,
MR. CHAIRMAN in the Chair

DISCUSSION ON THE STATEMENT BY MINISTER
Issues relating to setting up of Lokpal
it oI ge ([98R): WR, 89 U 378 HEl SO 418 W8 8. (JagM)...

it UTAfY: 39 SRT U e 98 SIS TL...(FEHM)... Hon. Shri Pranab Mukherjee to make
a statement on issues ....(Interruption)...



2} XTSI TS R, IE 95 HedYUl ol...(aHTH)...
3 I HUTE 1ed (IER): TR, I8 9gd AeaqUl Gel l...(aeH). .
it FUTIRY: 3119 ST Us e 98 S18yl...(Faem)...

TATI...(FILT). .

At gumfa: IRIT, MUPT Ig FaT SIRI AR H TSI dIRY ATl MY I 1Y
ASTL...(FFTH)...

3ft I FUTA F1GT: TR, AT ITHA PR 2 5 l...(FALH)...

ot |umafa: MU SRT 95 SMSUL...(FELM)... ST S, 3T 98 Sgy|...(SaH™)...
... (). .

it I HUTA I1ET: TR, SHDT RIT AAAG & 2...(AGH)... AT 8H G4 21 7...(FaLTH)..

ot QUUfY: M9 WRT S8 SISUL..(FAYM)... Rajnitii, please resume your place.
...(Interruptions).... 3T ST 48 SIS ... (JTHTT)... 3T 48 ST 59 ST I_T YA, 79
AT ...(FGETH).... ST ST, WAiST 8 S8TI Hon. Shri Pranab Mukherjee.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Mr. Chairman Sir, | rise to
make a statement on issues relating to Lokpal on which a vigorous debate has been going on
both inside and outside the Parliament.

At the outset, | will like to, once again, request Shri Anna Hazare to end his fast in view of
the appeal made by the Prime Minister in his statement in the other House, in view of the
Resolutions adopted by the leaders assembled at an all political party meeting. | do hope, Shri
Hazare will respond and end his fast.

Mr. Chairman Sir, | seek your indulgence to recount the sequence of events which has
brought us to where we are today. On 5th of April, 2011, Shri Anna Hazare went on an indefinite
fast. Interlocutors between his representatives and those of the Government discussed and he
gave some conditions; those conditions were accepted; on the 8th April, 2011, the Government

constituted a Joint Drafting Committee consisting of ten members, five... (Interruptions). ..
it 9 et R T (SR TR R, e weeiie € B 7 o 21
it GuTIfY: 3y U fide S STsvl I8 ardY o1 ST (SaHT)...
it TroTaret g F (SR Iew): R, I8 f=t A 9l A S ?... (AU ). .
£} [puTafer: e St 31T Sg...(HaEr)...
SHRI PRANAB MUKHERJEE : We will see if we can circulate it during the day.

it AT T AT (STR ISP : IR, BH 59! H1Ul fwal # AT faetar gl




it |uTafer: T ST, MR §HH! Bt el BT B...(TqETH)...
it 9T =5 IUATS: T AT SSH Bl ATGHIST AT AT

st gyt é‘%m’, ENEd) 5l ) interpretation @l X8I %\', g =t k) g ghd
Z...(TqEM)....

o} AR IV IFETS: WX, IS U Tl B l...( I ). .

oY GUTIf: 3MUR! SAB! Bt o) | firet STEl....(caem)... 319 96 STgyl...(HaH™). .
MY ATST A BITUL...(FILT)...

oY TRT1 I IETST: R, IR fod H3 St gl § e o, Al...(SaEm). ..
ot UTIRY: 3! I8 ST X H et STEH....(eaerm).... 319 95 STgul

7 U909, SEaTfera (SIRES): [N Sfl, I8 Tab a5 Heaqul el 21 H 18- Jurd a1q
P TSI 9= G I8T M1 YUE 91 7 Pe {6 ART fava $9] < 81 8 3R ART <% 9 2
&1 Bl BT fIETH DI ABR AN JTRIfAd &1 IR AT @ T2 8, alfdh AR ol RSl T8
ST BL...(FqLT)....

it wrdftor AT (ORI : A, ORI & TS DIC H...(TIEH)...

it FUIRY: L. (aEH).... TS, (). .

it T IMSCUTE: WR...(HAYM).... 8T8 DI § il 31 713 2...(HH)...
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3} wuTafer: SRAY, whSL...(Taem)..

2} TH.T9. RGN TR, W] ST PET 6...(FAUM)... *RIY, IRT 577 Pel & P §
FHEI g b 31T 59T fews] rgaTe T8l g3l 81 UR, 3N I W& B AR W & HRiATe! 3
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it wHrafYy: S 2

3} TH.U. SEGATrT: IR, TS & [T 89 $P] Yol ST & AR Ao 39 R =91 P DI
S

MR. CHAIRMAN: Thank you very much. Mr. Minister, you please now proceed with your
statement. ...(Interruptions)...

SHRI PRANAB MUKHERJEE: Mr. Chairman, Sir, | am sorry that the Hindi translation is not
available for the use of the Members. It was decided at late night yesterday because we were
discussing with the leaders of opposition of various political parties. The situation was moving
out of hand. A crisis has been created. It was decided that | will make a statement in both the
Houses. The entire exercise was over around 11.00 p.m. in my office yesterday. Therefore, it
was not possible. | agree that there is a lapse. But as | started my observations in the other
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House that there are occasions when we shall have to rise, when we shall have to keep in
mind that not all but on occasions the issues which we discuss here or in the other House
draw the attention of the entire nation. Substance is important; format is also important; form is
also important. But sometimes it may happen. | regret that there has been a lapse on my part.
That will be corrected. Shortly, the Hindi translation will be given. But let us carry on the

discussion.

I would like to seek the indulgence of this House, which more than often | have sought, Sir,
because | think, since 1952, when this House was constituted, till today, | have the record that |
have the privilege of serving this House for the longest period. | do not know somebody else may
break that record. ...(Interruptions)... Though | have left this House, but the House is kind
enough, and indulgent enough to bear with my requests, bear with my lapses on so many times.
I am deeply grateful for that. | would like to recollect the chronology of the events with which |

started, that what has led us to the situation where we are today.

Sir, as | mentioned, on the 5th of April, Shri Anna Hazare sat on fast. We did not want him
to continue on fast because from day one there was no doubt in the mind of the Government
that the issues on which Shri Anna Hazare and his colleagues were agitating are genuine issues,
are not partisan issues, to eradicate corruption and to have an effective institution like Lokpal to
tackle it. There are no two opinions on it. | am not going into the history of the Lokpal Bill as to
how many times it came before the Parliament. In the course of reply, | may have to return to it.
But right now, | would like to confine myself with some of the chronological events. So, on 8th of
April, we appointed the Joint Drafting Committee, consisting of ten members — five nominated
by Shri Hazare, including himself; and five nominated by the Prime Minister, with me as the
Chairman and Shri Shanti Bhushan as the co- Chairman. The Government representatives were
all Ministers. Shri Hazare ended his fast on 9th April, 2011. The Joint Drafting Committee met
nine times from 16th of April to 21st of June. In the first meeting of the Joint Drafting Committee
on 16th April, 2011, preliminary discussions were held to draft the legislation for the Lokpal.
During the second meeting of the Committee, 40 basic principles and the Statement of Objects
and Reasons were circulated by Shri Anna Hazare’s team, which formed the basis of
discussions in the subsequent meetings. There were extensive deliberations on the basic
principles wherein the scope and vision of the proposed Lokpal were discussed. Some parts of
my observations will not be in the statement and | am making it extempore to clarify but | will
authenticate the full statement which | am making and lay it on the Table of the House. Please
excuse me for that because | seek to clarify this particular point. Then out of 40 basic principles,

20 were agreed, there was no problem. Seven were agreed with just legalistic language to be
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put in. There has to be legal language as it would be the part of the law. And on seven other
issues there was agreement in principle but it required further discussions. That accounts for 34
of the 40 basic principles. But six issues were there where there was serious divergence of

views. | will narrate those six issues. The six major areas of divergence of views were :—

1. Should one single Act be provided for both the Lokpal in the Centre and Lokayukt in
the State? Would the State Governments be willing to accept a draft provision for the

Lokayukt on the same lines as that of the Lokpal ?

2. Should the Prime Minister be brought within the purview of the Lokpal? If the answer

is in affirmative, should there be a qualified inclusion ?

3. Should Judges of the Supreme Court and High Courts be brought within the purview
of the Lokpal ?

4. Should the conduct of Members of Parliament inside Parliament, their right to speak
and right to vote in the House, be brought within the purview of the Lokpal?
Presently such actions of the Members of Parliament are covered by article 105(2) of

the Constitution.

5. Whether articles 311 and 320(3)(c) of the Constitution notwithstanding members of a
civil service of the Union or an All India Service or a Civil Service of a State or a person
holding a civil post under the Union or State, be subject to enquiry and disciplinary
action including dismissal and removal by the Lokpal and Lokayukt, as the case may
be?

6. What should be the definition of the Lokpal, and should it itself exercise quasi-judicial

powers also or delegate these powers to its subordinate officers ?

7. As these issues were of significance and affecting the larger areas, | decided to write
to the Leaders of some political parties and State Chief Ministers. On 31st May, 2011,
| wrote to the Presidents of various political parties and the Chief Ministers of States
soliciting their views on six contentious issues. Responses were received from 25
Chief Ministers and six Party President and Leaders. | would just like to state a few
lines extracted from their observations. | would just like to state only a few lines
extracted from their observations. BJP President in his letter dated 2nd June 2011
stated and | quote, “Expecting political parties to give their views to a drafting
committee comprising of Civil Society representatives for acceptance or otherwise
would be upsetting the constitutional propriety where parties, parliamentarians and

the Parliament have the last word They are the decision makers and not suggestion
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10.

1.

givers ... * The General Secretary of CPI said that "as a political party, they will most
certainly state their views and suggestions during the discussion on the Bill within the
Parliament.” The President of the BSP, expressed her inability to respond to the
issues raised as no BSP representative had been included in the discussion of the
JDC. She also stated that in parliamentary democracy, the Bill has to be examined by
the Parliament and the Standing Committee where detailed discussions are held. The
National General Secretary of the Samajwadi Party in his letter stated that
Government was holding a direct discussion with the so called representatives of the
Civil Society in the JDC. On the other hand the leaders of the political parties have
been sent a questionnaire. This was not acceptable to the Samajwadi Party and
hence they will not send any reply. The Joint Drafting Committee, as | mentioned,
met nine times and concluded its deliberations on 21st June, 2011 and both sides
exchanged their drafts for the Lokpal Bill. Both these drafts were forwarded to the

Government for further action.

To solicit the views of various political parties, after this meeting, a meeting of all
political party meeting was convened on 3rd July 2011, During the discussions, the
representatives of various political parties emphasized that and | am just mentioning

two points:—

The supremacy of the Constitution of India has to be maintained, Institutions of
democracy cannot be undermined and the checks and balances visualized in the
Constitution cannot be adversely affected, Laws have to be made by the
Parliamentarians who are elected representatives of the country. Few nominated
members of the Drafting Committee cannot have precedence over elected members

of the Parliament.

At the end of the meeting, on the conclusion of this meeting. it was unanimously
resolved and | quote “Government should bring before the next session of Parliament
a strong and effective Lokpal Bill, following the established procedures™. Mr.
Chairman, Sir, Government exactly did the same. Whether it is strong or effective it is

for the judgment of this hon. House.

This meeting was followed by an informal discussion by some of our colleagues along
with some of the leaders of some political parties and their informal suggestions were
also incorporated in the Bill which was sent to the Standing Committee after it was

introduced in the House.

In pursuance of the directions of the All Party Meeting, the Government worked on
the draft Lokpal Bill prepared by the Joint Drafting Committee and after following the
formal process of inter-ministerial consultations and Cabinet approval, the Bill was

introduced in Parliament on 4th August, 2011.
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12.

13.

4.

15.

16.

17.

Unfortunately, even before the Bill could be introduced in the Parliament, Shri Anna
Hazare’s representatives restarted the agitation by burning copies of the draft Lokpal
Bill. Shri Hazare also declared that if the Jan Lokpal Bill is not passed by the
Parliament by 15th August, 2011, he would proceed on indefinite fast with effect from
16th August, 2011.

The Prime Minister, through his Independence Day Address, on 15th August, again

implored Shri Hazare to abstain from the fast. This appeal was ignored.

On 16th August 2011, Shri Anna Hazare has again proceeded on fast. In view of his
deteriorating health and Government’s increasing concern for Annaji’s condition,
hon. Prime Minister wrote a letter to him on 23rd August 2011, making a fervent

appeal for ending the fast.

To carry the negotiations forward, the Prime Minister directed me and Shri Salman
Khursheed to hold discussions with the representatives of Shri Anna Hazare. We did
so. A meeting was held on 23rd August, 2011, and it was clarified to Shri Anna

Hazare’s representatives that:—

Lokpal Bill is now before the Standing Committee. All options are open before the
Standing Committee to consider not only the Bill introduced by the Government but
the Jan Lokpal Bill as well as other versions sent by eminent members of Civil

Society.

In deference to the wish expressed by Annaji, the Government is prepared to request
the Speaker Lok Sabha — since the Bill originated from there — to formally refer the
Jan Lokpal Bill to the Standing Committee for its consideration along with everything

else.

About time and speed, the Government can formally request the Standing Committee

to try, subject to its discretion, fast tracking their deliberations to the extent possible.

| explained to Annaji’s representatives that Lokpal Bill alone cannot root out
corruption. We need multi-layered laws to deal with corruption at various levels. In
addition to the Lokpal Bill, we are willing to strengthen the Judicial Accountability Bill
and the Whistle Blowers Bill. We are also working on a Grievance Redressal Bill to

tackle corruption at local level.

| again asked Annaji’s representatives to convey our earnest request to

him to end the fast and give us the space required to proceed in the matter.

At this stage, Annaji’s representatives made the following demands. As it was in a
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written form, | am bodily reproducing it exactly in the same languages as it was given

tome:—

“If the Government can agree to introduce Jan Lokpal Bill (after removing those items
on which we have differences) after clearing by the Ministry of Law within four days
and also provide a commitment that the Bill will not be referred to the Standing
Committee and will be discussed and passed (With minor amendments adopted by
Parliament) during this session of Parliament (even if it is extended), we can then

hopefully persuade Annaji to stop this fast.
(Above to be a written commitment with time lines ).”

Mr. Chairman, Sir, when the meeting was over, it was around 10.15 at night. But,
immediately, | contacted the hon. Prime Minister. He was kind enough to call the meeting of the
Cabinet Committee on Political Affairs. | explained what transpired. And the Cabinet Committee
on Political Affairs deliberated and took a decision and authorised me to convey this decision to
them next day. As all of you are aware the next day an all-India and all-political party meeting
was scheduled to be held. Therefore, | decided that | will also place, for information and to seek
suggestions, in the all-party meeting what had transpired between me, Shri Salman Khurshid
and the representatives of Shri Anna Hazare. Annaji's representatives also insisted upon the
inclusion of following substantive issues, as a part of the Jan Lokpal bill: Public Grievances and
Citizen Charter; Lok Ayukta; and the Lower bureaucracy. | will come to these three items a little
later because these are the three items which have assumed importance, now, because we are
told that Shri Anna Hazare may take a decision on how we, the Members of Parliament,
collectively respond to these issues. Therefore, | raise these issues as | think it would be proper
to seek your considered views on those issues. At the conclusion of the meeting, Annaji’s
representatives were informed, on the same day. At the conclusion of All Party Meeting held on
24th August 2011, the following unanimous resolution was passed; and, as | mentioned, | briefed
the all-party meeting — who are present here; they will bear me out — in detail what transpired
between me and the representatives of Shri Anna Hazare. | am quoting the resolution adopted
by the all-party meeting, “This meeting of all political parties in Parliament requests Shri Anna
Hazare to end his fast. The meeting was also of the view that due consideration should be given
to the Jan Lokpal Bill so that the Final Draft of the Lokpal Bill provides for a strong and effective
Lokpal which is supported by a broad national consensus.” In a late evening meeting held with
Annaji’s representatives on 24th August 2011, | conveyed the inability of the Government to
accept the conditions put forward by them on 23rd August, 2011 and as referred to by me

earlier.
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The Prime Minister made a statement in the other House on 25th August, 2011 reiterating
our Government’s commitment to the passage of a strong Lokpal Bill. The Prime Minister also
stated that he would welcome the Members of the House to discuss the Lokpal Bill before the
Standing Committee, the Jan Lokpal Bill as well as other draft Bills and views of members of Civil
Society which have been brought to the attention of the Government. | believe that the entire

House is committed to the eradication of corruption at all levels.

Mr. Chairman, Sir, our Government is committed, therefore, to bring an appropriate
legislation as well as put in place mechanisms that will reduce discretion and bring transparency
in the functioning of public offices as well as take strong measures against those who indulge in
corruption. Apart from other issues, the three issues that we need to discuss — and which have
assumed importance, as | stated earlier are as under, | am placing these for the consideration of
my distinguished colleagues in this House: (i) Whether the jurisdiction of the Lokpal should
cover all employees of the Central Government? (ii) Whether it will be applicable through the
institution of the Lok Ayukta in all States? (i) Whether the Lokpal should have the power to
punish all those who violate the ‘grievance redressal mechanism’ to be put in place? | will
request my distinguished colleagues to have an objective discussion on it and consider all these
issues. If there be a broad consensus on these issues, Mr. Chairman, Sir, on behalf of the
Government, | can assure you that we will be part of the consensus-making and not consensus
breaking. We will go with the spirit of this House and the spirit of the other House. Therefore, my
most fervent appeal to my colleagues in this House would be that this is very crucial, please give

your considered views on these issues.

The specific issues raised by Shri Anna Hazare are important. They deserve our serious
consideration. In case a consensus emerges at the end of the discussions, the Standing
Committee will, in the course of their deliberations, take into account their practicability,
implementability and constitutionality. For everything that we do, must be consistent with the

principles enshrined in our Constitution.

| believe that the Government has amply demonstrated that it is sensitive to the Shri
Hazare’s Movement; common man’s concern about corruption. It has also requested Shri Anna
Hazare Ji to give up his fast by assuring him that all these issues raised by him will be discussed
by the Standing Committee. In the House, when we finalize the Lokpal Bill, all these will get

adequately reflected.

Before | conclude, Mr. Chairman, Sir, | would like to make an appeal to my colleagues. As |
mentioned earlier, sometimes, debate of this House and of the other House draws attention of

the people at large. What we are saying and what we are doing today is catching attention of
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people all over the country because people are anxious about what is going to happen and
whether the impasse will be resolved or not. An expectation has been raised. Therefore, my
respectful submission would be, let us rise to the occasion. Let us not indulge in triviality and
scoring of brownie points here and there. If, collectively, this House leads to a process of
consensus-building, on behalf of the Government, Mr. Chairman, Sir, | would like to reassure
you that we will be part of consensus-making and not consensus-breaking. We will like to go
with the wishes of the House as reflected by the observations of the Members in a collective
manner. With these words, | thank you, Sir, for giving me this opportunity.

MR. CHAIRMAN: Thank you. Hon. Members, if the House agrees we can allocate 4 hours
for issues relating to setting up of a Lokpal. ...(Interruptions)...

2 Rrars fard (RER): R, I8 9gd Aecaqul 4w 81...(aagm)...
MR. CHAIRMAN: No; no. ...(Interruptions).. One at a time. ...(Interruptions)...
2} Rrar=e forardk: W), ¥ 984 81 Feayu Qv 21...(ae™)...

MR. CHAIRMAN: One at a time please. ...(/nterrupt/ons).,. | would like to know the views of
the hon. Members. ... (Interruptions)...

At Rar< faart: 9=, 39 ) 99 IS BF e+ & v gt Hidr e anfzv)
MY B9 [STRET Y (... (). .

SHRI S.S. AHLUWALIA: Sir, it is a very important subject. ...(/m‘errupz‘/ons)... It is a very
important issue and we request, Sir, that there should not be any time-limit; by evening we
should finish it.

But we should get all opportunities to ventilate our views on this subject and there should
not be any time limit for this.

MR. CHAIRMAN: We would still need to allocate time to parties and Members.
..(Interruptions)..

SHRI S.S. AHLUWALIA: Sir, six hours may be allocated. ...(Interruptions)... You can
suspend the lunch hour... (Interruptions)...

=} Rrar< faar): g9 59 o0 ©: 9 o1 99y 9 gaie 181 aa 81 99 g9 § 91d e
P THY TI AT 21 3FR Ara € d ff q1d G el B, A1 time extend AT ST bl
2l...(Taum). .

il TH. Q9. IEalfern: AR, S 7Y time extend &Y,...(AHH). .

2 R fart: it ©: 8 4 a1 g1 781 8101 8, A1 B: 6 B 3AF WY g ST qehell
2198 98 Heayu (A9 Bl...( e )...

3} TH.Q9. IEATIT: TR, 31T lunch hour suspend BIRT iR ©: B B discussion Yo
HRY
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MR. CHAIRMAN: All right. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): May | suggest something, Sir?

...(Interruptions)...
MR. CHAIRMAN: Yes please. ...(Interruptions)...

SHRI SITARAM YECHURY: Mr. Chairman, Sir, my first suggestion is to please extend it
from four hours to six hours. The second suggestion is that make it extendable. Allocate time

according to six hours. ... (Interruptions)...

MR. CHAIRMAN: Is there a general agreement on this — six hours and extendable?

...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, kindly cancel the lunch hour. This is a
very important issue. There should be a detailed discussion on this in the House. Initially, seven
hours may be allocated. If necessary, cancel the lunch hour. During the lunch hour also, we can

discuss it. ...(Interruptions)...
Y FuTafy: aRTa= S, 3mg ff adTs Tl

it I grraE (A8R): ¥R, #A%1 I8 3MUE © & I8 historic debate &, I8 YfeTRie
&1 ¥, B9 $9 victim 1 S &, 99-9s Sail ®I a1 Y1 T e a1 2, 89 1 point IE@H &
o 9 a1 o= fime € oy S €1 s9% AU time &7 ®Is 99 FE1 BIMT AT Rife I8
URIETRIG &o1 8, A7 31T W T 3T B

MR. CHAIRMAN: All right. | have got the sense of the House. Hon. Members, we will start
with six hours, extendable, and there will be no lunch break. Now, | call the first Member, the

hon. Leader of the Opposition.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, we have just heard a
detailed Statement from the hon. Finance Minister on the entire background of the negotiations,
leading up to the present situation. We have also just witnessed a great amount of enthusiasm in
this House, with a very large cross-section of Members wanting to participate in this debate.
This, Sir, itself is an evidence of the sense of responsibility which Members of Parliament really
have in responding to the challenges as they emerge before the country. Sir, in the last two
weeks, on events arising out of Shri Anna Hazare’s fast, this is, actually, the third debate. The
first one, | must concede, was confrontationist on the day when Shri Anna Hazare was,
unfortunately and regrettably, arrested by the Government. In the second debate earlier this
week, we debated with a great sense of maturity, as to how to deal with this larger problem of
corruption and graft in Indian society. It was a little less confrontationist. Today, really,

the maturity of all of us and our democracy is on trial. There is a popular agitation or movement
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going on in the country, which has sent to us a message, very loud and clear, that people of this
country are no longer willing to accept the present status quo. The present status quo is that
corruption in many areas has almost become a way of life. People in higher positions have a
tendency to get away. There are cover ups. They have various instruments and technicalities
available to them, where accountability norms are not very high. And, there are lesser areas of
society where the average man has to confront with corruption really almost as a way of life. We

discussed all these areas two-three days ago and therefore | don’t intend to repeat them.

Sir, in the course of this entire agitation and the debate that it has thrown up in the last few
weeks, we have also heard some not-so-complimentary statements made about Parliament and
MPs. | would only urge my colleagues that our sense of maturity must compel us not to be
provoked by anyone of them. It is our actions and how we respond to them which will be the

best response of Indian democracy to all these statements which are made.

When we decide it — and today we are not legislating, we are only deciding the basic
parameters of what should be the kind of integrity-institution in India, which is the Lokpal, and,
we are also deciding as to which are the areas which must come within its scope and which
should be kept outside — | think we must be guided by two basic principles. The first is, the
time has now come to raise the bar of accountability in Indian society. Routine structures have
not succeeded till date. They have not responded to the enormity of the challenge that we face.
And, the second is that when we think in terms of a scheme as to how to deal with it, we don’t
overreact or go in for knee-jerk reactions where we find solutions which are not consistent with
our constitutional scheme. Therefore, even though | don’t think that in this case we are
legislating in haste, we must remember that we must be guided predominantly by two vital
considerations which are: the need for probity and the need to coexist with the constitutionalism

as far as India is concerned.

Sir, the whole concept of a Lokpal was first borne out when the Administrative Reforms
Commission in 1966 had recommended the establishment of a Lokpal and a Lokayukta Bill. In
fact, it is very little known that at that time the Bill was actually introduced in 1968 by none other
than Shri Y.B. Chavan and while introducing the Bill, the Statement of Objects and Reasons was
that the efficiency and integrity of public services should be kept in mind. So, this whole question
of Citizens Charter or public grievances is not a new concept which is being brought into the
system today. This was a part of the concept which was recommended by the Administrative
Reforms Commission way back in 1966, and, in the 1968 Bill — 1st May, 1968 to be precise —
which Mr. Y.B. Chavan introduced, this concept was very much there. It had two concepts and
that perhaps may help Mr. Pranab Mukherjee to find an answer to the questions he has raised

before us. Public grievances were a part of it; the concept of Lokayukta in the States was also a
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part of that 1968 Bill. It is not something which has now been taken out of the hat and suddenly
we are confronted with it. In fact, in the report which Mr. Pranab Mukherjee himself authored in
2001 as the Chairman of the Standing Committee, there is an important Preface which | must
read to my distinguished colleagues here. It says, “The term “Lokpal” — and | am quoting from
the Report — is the Indian version of “Ombudsman.” Ombudsman is a Swedish term meaning
‘one who represents someone else.” In other words, the term means, ‘a grievance-man.’
Ombudsman is an official who is appointed to investigate complaints against administration.
More specifically, he is an officer who investigates complaints of citizens of unfair treatment
meted out to them by Government Departments and suggests remedies thereof, if he finds that
the compliant is justified.” Now, ‘ombudsman’ was a Scandinavian concept and, coincidentally,
on 3rd April, 1963, then an Independent young Member of the Lok Sabha, Dr. L.M. Singhvi, in
the course of his participation in a debate for having an ombudsman in India, attempted to find
out what the Indian equivalent could be, and this word ‘Lokpal” was added to our vocabulary,
the Hindi vocabulary, by Dr. L.M. Singhvi who translated this word. Now, it is a coincidence that
his very distinguished son, Dr. Abhishek Manu Singhvi, now has to prepare the final draft of this
Bill. I am sure, he will keep in mind the great heritage, not only his personal, but also of this
concept, and strengthen this Bill in order to maintain this very strong heritage as far as this Bill is
concerned. In fact, the senior Dr. Singhvi defined the term ‘Lokpal’ or the ‘Lokayukta’, which he
had coined, as ‘the Indian model of ombudsman for the redressal of public grievances’. Now,
that answers one of the questions we have squarely raised today, as to what should be the width

of the activities as far as the Lokpal in India is concerned.

Now, this Bill, which was first introduced by Shri Y.B. Chavan, was actually passed by the
Lok Sabha in 1969 — this fact is mentioned very rarely in our present discourse — but because
of the split in the Indian National Congress then, the Lok Sabha was dissolved soon thereafter
and the Rajya Sabha could not pass this Bill. Otherwise, this country would have had, but for
that split of 1969, a Lokpal Act way back in 1969-70, and the entire series of events which have
taken place in the last few months would have been really unnecessary because we would have

gone about strengthening this institution from day to day.

Sir, | said that we must not legislate in haste. | do not think we are legislating in haste. We
worked on nine different drafts of this Bill in 42 years. Democracy cannot be so lethargic a
system that it takes 42 years to really develop a consensus as to what a Bill should be. We have
almost discussed and debated every aspect of the Bill. Whether the Prime Minister must be
covered by the Lokpal or he must not be covered by the Lokpal, and so on, are areas which we

have sufficiently covered and, | think, the time has now come when this whole concept of Lokpal
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at the Centre, as an effective institution, and Lokayukta in the States became a hard reality as far

as India is concerned.

Sir, before | come to the specifics, | think, today’s debate is not, and should not, be on
generalities. The Finance Minister, in his opening statement, has said that earlier there were six
questions which he had posed to political parties and now there are three questions which need
to be addressed by each one of us so that the sense of the House can be taken. Therefore, the
need for today’s debate is not that we express ourselves in generalities and just say, ‘India
needs a Lokpal and it must be a strong and effective Lokpal’. When it comes to the specifics and
the nuts and bolts of what those provisions of the Lokpal should be, we skip that part of the
debate. | think, today, all of us have to respond to this challenge which the Indian society is
posing before us, and that is the strength of Indian democracy. We have to respond to each one
of these questions which have been raised, not merely by the civil society but by the people at
large today. We must not unnecessarily get into a position that there is the situation of

Parliament versus civil society.

Sir, there are two basic principles that we have to keep in mind when we legislate. In any
developing society, in any mature society, there will be a role for civil society. They are hard
realities; they will exist. Some of them may take positions which seem a little excessive which
may not be implementable. But then we must realize that their role is one of being a campaigner
or a crusader or a flag-bearer on several issues. They rise, try and compel the decision-makers
to change their views and come on track with their kind of opinion. We have the option of
agreeing with them; we have the option of not agreeing with them. The second principle we have
to bear in mind is — and nobody can dispute this — that Indian Parliament is supreme when it
comes to law making. Laws cannot be made anywhere else except in the Indian Parliament. So,
even when pressure groups build up pressures in the society, we must concede to them the
right to build up pressures but not be provoked by them; we must not lose our sense of
rationality as to what we are to accept and what we are not to accept and we must legislate
keeping in mind the basic principles and the values of Indian society both from our conditions,
both from our administrative experiences, experiences of our democracy as also our
constitutional values. And this is what we are going to endeavour today. What we must not do is
to engineer a kind of a confrontation either between Parliament and civil society or Government
and civil society. The maturity of Indian polity is that we must not allow ourselves to get provoked
and, therefore, we must still keep all rationality in mind and, therefore, legislate accordingly as
far as these principles are concerned. Sir, there are several questions that hon. Finance Minister

had raised, and | hold his statement. | first come to the original six questions that he had raised.
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One of the questions he says is, “Should a single Act provide for a Lokpal in the Centre and
Lokayukta in the States?” | think you have to answer this question keeping two factors in mind.
There is a need for a strong Lokpal in the Centre and there is a need for a strong Lokayukta in
the State. The appointment of Lokayukta in States will not be made by the Centre. It will only be
made by the mechanism as far as the States are concerned. So, that mechanism must be a
State mechanism. Under no circumstances must Centre be seen as appointing or interfering in
the Lokayukta of the States. Now, the recent incidents have actually brought a bad name to the
institution of Lokayukta where in one of the States we find that the elected Government is
completely bypassed and a Lokayukta is appointed. ...(/nterrupt/ons)... Once these kinds of
events take place, then a question will arise in various minds ‘Is someone going to use or misuse
the institution to fix his political opponents?” Once we succeed in conveying that — and recent
events have conveyed that — that probably will lead to the death of the Lokpal institution even
before it is created because its credibility will be gone and the purpose of its creation will be
defeated. So, we must refrain from doing that and not treat this as an adversarial exercise. What
is a Lokpal or a Lokayukta supposed to do? When a complaint comes that some public servant
or a Minister or a civil servant has indulged in a misconduct, he has to examine the evidence. He
then has to peruse the evidence and decide whether it is a case of misconduct, whether it is a
criminal offence or an offence which involves an administrative action. This requires assessment
of evidence. Assessment of this evidence can be done by people who have a fair mind. Anybody
whose appointment is brought in with a motive or anybody who is not well-versed in the art of
assessing evidence, whose investigative or judicial or quasi-judicial abilities are suspect will not
be able to do that. Therefore, when we appoint these, we must bear in mind that you need it in

both the places. Your Government....

SHRI PRANAB MUKHERJEE: | would like to add that the responses which we got from
various Chief Ministers, not all, say that they would like to have their own law of appointing the
Lokayukta. | would like to be clarified by an eminent lawyer like Shri Arun Jaitley whether we can
make a Central law which will have its overbearing effect on the State, or, whether we can make
a model law which the State may accept or may not accept. But, here, | entirely agree with you
that Lokayukta or Lokpal will have to be established by the laws made by the Legislature — in
case of Centre, by the Parliament; in case of State, by the State Assembilies. If you kindly clarify

it, | will be happy.

SHRI ARUN JAITLEY: | think this debate is going to be more candid and

upfront than most debates we have had in the Parliament. It is a question which is concerning
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us also because here, there is a conflict between two principles which arise. The first is that we
need higher standards of probity. But, while trying to achieve that, do we compromise with the
federal structure? That is the conflict. How do we reconcile it ? And, | must straightaway say that
| share this concern with the hon. Finance Minister. Various groups of civil society, including
members of team Anna, have met us and had detailed discussions with us. Now, if Lokayukta of
the State is going to have some powers in the criminal law, their view is that under List-Ill, which
is the Concurrent List, Entry 1 and 2, these powers may actually be with the Centre. But, then
the Lokayukta’s powers are not only restricted to that. It may also go across to taking action
against the civil servants and employees of the State Government. So, when you deal with
employees of the State Government, who makes a law — the Central Legislature or the State
Legislature? Therefore, when | put this question to them, they were also concerned with this fact
that we don’t want to create a law which may tomorrow be struck down as violation of a federal
polity in India because under List-ll, Entry 41, State Public Services and State Public Service
Commission is entirely within the domain of the States. Therefore, any antecedent fact to the
State Service, which is action against them, inquiries against them, which the Lokayukta of a
State may do, they fall within the domain of the State Legislature. Therefore, one possible option
is that you can legislate on areas where the Central Legislature has jurisdiction. Where you find
that the Central Legislature has no jurisdiction, you have two options — either you leave that part
to the States or under article 252, with the consent of two States, the Central Legislature can
bring an enabling law. It will be binding on those two States, and then, every other State, which
passes a Resolution accepting it, it will be applicable to those States. It will become a model law
which will be applicable to each one of the States. So, it is an enabling law under article 252
which can be really brought in by the Central Legislature. Both options are available to you.
Therefore, when you negotiate with various groups in the civil society, with opposition
parties and finally, when Dr. Singhvi’s Standing Committee goes into this, | am sure they will
have the best of legal advice as to what areas fall within the Central domain and what falls within
the State domain so that we are not compromising, in any way, with federalism. But, at the
same time, we are able to lay down the highest norms as far as the accountabilities are

concerned.

The second question you have raised before the political parties is whether
the Prime Minister should be brought within the purview of the Lokpal. Now, we have
heard sufficiently both the arguments. The first argument was that India is too large
a country. The Prime Minister holds a very sensitive position. The Prime Minister must

be kept out of the Lokpal purview because the Prime Minister will be only accountable to the
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Parliament and the Parliament is always entitled to remove the Prime Minister. But, there are two
drawbacks in this argument. The first drawback is that under ordinary law, both your Prevention
of Corruption Act, Indian Penal Code and all other penal laws apply to the Prime Minister as
much as they apply to any citizen of India. So, any public servant is bound by them. The Prime
Minister is also under the purview of those laws. An ordinary police officer, where a complaint is
made, or a CBI officer, today can investigate an offence against the Prime Minister. When you
are creating a special procedural mechanism of a Lokpal, you want to suspend the operation of
the substantive law, Indian Penal Code or Prevention of Corruption Act, by saying that this

procedure will not apply to the Prime Minister.

That probably does not have much merit and the Government’s draft, therefore, must be
seriously reconsidered. The Government’s draft must be seriously reconsidered because when
you say that the Prime Minister will be held accountable only after he ceases to be the Prime
Minister, then, the crux of your argument will be that if we find that there is a Prime Minister who
is guilty of corruption, we must continue to suffer because of him and hold him accountable only
when he ceases to occupy his office. Now, | don’t think that the world’s largest democracy can
afford an experimentation of this kind, and, therefore, a more rational approach on which a
larger consensus is emerging today is, you hold the Prime Minister within the purview of this law.
People have suggested that there is 2001 Bill formulation, which was approved by Shri Pranab
Mukherjee as the Chairman of the Standing Committee. There are several functions of the Prime
Minister, which should really not be a matter of scrutiny, namely, his functions relating to
intelligence, his functions relating to public order, his functions relating to national security.
Maybe, tomorrow, you can include his functions relating to foreign policy. Now, | don’t have a
complete list as to what can be included and what can be excluded. It is for the Standing
Committee to really work on it. You can keep some areas out where larger public interest is
involved in keeping them out but today it will be very difficult to sustain an argument that the

Prime Minister must only be held responsible after he ceases to be the Prime Minister.

You asked us as to what should be the mechanism for Supreme Court and High Court
judges. At the moment, there are two mechanisms for Supreme Court and High Court judges.
One is the in-house mechanism, which is a mechanism which has worked in some cases; not
worked in some cases, and, the alternative mechanism is impeachment. We have discussed this
two weeks ago in the course of proceedings for removal of a Judge of a High Court, where | had
mentioned, and, | see that as a popular sense of the House, that there is a need to create a
National Judicial Commission both to deal with grievances and complaints and also to deal with

matters of appointments.
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The Government’s approach, which appears from your statement, is that you want a
Judicial Accountability Bill. The civil society is saying that if you want it, please strengthen it.
Now, whether you call it a National Judicial Commission or the Judicial Accountability Bill, we
have to bear in mind one basic principle that the executive must not interfere in the
independence of judiciary. But, at the same time, the task of appointing Judges and judging
Judges cannot be left to Judges alone, and, therefore, your original Bill, as was introduced in
the Parliament by Mr. Moily, the erstwhile Minister, left it to the Judges alone. Therefore, the
present system, which is the in-house mechanism, will become a statutory mechanism. It won’t
improve the situation. So, unless you are able to seriously consider, and, | suggested to my
friends in the civil society who had met us, that it is an important institutional reform, which is
required. Therefore, this reform may not be possible in four or ten days. If you have a Lokpal Bill
and the House shows concern, we must seriously think of a mechanism like the National Judicial
Commission itself, and, | must say in all fairness to the flexibility and approach which the
members of this group, including the Team Anna, had, on each one of the issues when we

shared our concern with them, their response was quite reasonable.

Similarly, on the conduct of Members of Parliament, on the one hand, you need to check
graft and corruption, but on the other hand, you cannot interfere with the primary of the House.
And, therefore, there is a Constitutional mandate in article 105 that if an MP misconducts within a
House, a Member of Parliament is liable for action. After all, have we not removed from
Membership the Members who have taken Rs. 5,000/-7 We removed eleven Members who
took only Rs. 5,000/-. Had it been a case of a Government servant, somebody would have said
that it was a very small offence; we could reduce his rank or give him some other punishment
rather than throwing him out of his job. Sir, we removed elected representatives
for compromising to the extent of Rs. 5,000/-, and, therefore, there is no presumption
that the House, when it comes to the probity in relation to the in-house conduct, does not take

action.

As far as any impropriety outside the House is concerned, surely, no Member of Parliament
can claim any immunity under Article 105. Therefore, the response really would be to a major
issue that we include conduct outside the House, as it is included today, and any law we make
should be subject to the provisions of Article 105. You said, “What happens to Government
servants? Who has a right to take action because of Article 311”7 | have put to the members of
the civil society who met us and | got an impression that they are agreeable that the powers of
the Lokayukt or the Lokpal could be powers of recommending action. Ultimately, protection of
Article 311 is that there is a procedure prescribed by which a person holding a civil post in the

Union or the State can be removed. There is a procedure prescribed as to who can do it. Now,
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that Constitutional provision cannot be violated by the Lokpal Act. Therefore, the Lokpal Act is
necessarily subject to those Constitutional requirements. There is a serious question and | would

only urge that a cross-section of opinion should be examined by this ...(/nterrupt/ons)...

ST S Ae Wl & HdY H I8 [Aegel WEl BBl [ Sl WiR BT Al 81, IAH interfere TE| 81
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MR. CHAIRMAN: Nareshii, please.

SHRI ARUN JAITLEY: Sir, we have made the suggestions and we have tried to persuade,
because this is not an adversarial issue, that any Lokpal Bill must necessarily be compatible with
Constitutional values. Therefore, it can’t violate Article 105; it can’t violate Article 311. This is the
reasoning. | am sure, they are also very mature people, they understand the significance of what

we are saying. ...(Interruptions)...

Sir, the sixth question which you had raised was: Can quasi-judicial powers be delegated?
Now, this is the question which will require a serious examination. | am sure, there are going to
be mixed opinions on this because delegation of quasi-judicial and judicial power ordinarily does
not take place. But whether it can, in an inquiry process, take place or not; or the power of
inquiry can be delegated to the special officers created, this is an area which can be a matter of

legislative drafting and which can be worked out.
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Sir, you have, towards the end, said that the object of the discussion today is to really
address us on three basic questions which are available. | don’t think anyone of us should really
shy away from responding to those questions because we have a freedom of expression as far
as this House is concerned. Our object, while addressing those questions, has to be two-fold —
the first has to be that India must get a strong and effective Lokpal and the second is that the
current political impasse must get over and Shri Anna Hazare should be requested and
persuaded to give up his fast. Whether all employees of the Central Government should be
covered by Lokpal or should be split into two? | think it is a procedural matter. It is not such a
major matter that it can break our options to a breaking point. The fact is that all employees and
all public servants must be accountable. When we want even the Prime Minister of this country
to be accountable, why must we really say that because somebody within the Government is a
junior employee should not be accountable”? Now what will be that accountability mechanism?
You have various options. We have said that please bring them within the Lokpal. Some other
civil society groups — | got some papers from them — have suggested that if you want a
vigilance mechanism, put it under the administrative control of the Lokpal. They suggested an
alternative mechanism yesterday. Various kinds of flexibilities are available to you. But the overall
overarching supervision of the Lokpal would remain there with regard to all employees of the

Central Government. And we think there is considerable merit in accepting that suggestion.

As far as the option of Lokayukta institution in the States is concerned, | have already said
that if you find that some areas are not within the domain of the Central Legislature, you can

have an enabling law and leave the option with the States.

The last question is: Do we need a grievance redressal mechanism? Sir, we certainly do
need a grievance redressal mechanism. 319 3TEH! &I RTHRIT Bt & fb #9 WM w1 &F
SRR &I, b Gl 6 HEIM &b d1a 41 /19 BIs el (7erl H giaure fSurcde Srar g o g1
THCAD BTl ©l 379 Bs ST 1, S 7L U9 8, [98R 8, 3797 I&f BIyd a9 &1 59
JATeT ST e W2 2 b IR U< 1 I8 IARAT Y Dl 2, USTa o Yo Pl 61 ABIGY, P 1921
I et RIS A1 3R 31 e H B grievances 9 faes & forg BT I AR HR &Y
2 3R 3R BIS AHRT IH FTCR BT Ioait AT 8 Al I (54 TR Bl Uec] il g8 9
I B H (o1 g3 1§ AT § b T o q1a b TS0 §9 THR Bl DI §1 8 &, ST
TR $rg W 39 IR H I 1 T8 T Bl efte I 78T HaH I It will be a good step to say

that every department of the Government has a charter. This is how grievances of the citizens
are to be addressed. If somebody applies for a ration card or a licence or some other
permission, 15-30 days should be the period under which it should be disposed of. And if

somebody does not dispose of his application within that period, then he will be taken to task for
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it. It will improve the quality of administration and governance. There is no reason why it can
become a politically adversarial group amongst any one of us or between us and the members of
the civil society who are suggesting it. It is a step towards good governance and we must really

come out with a procedure which is fair and which appears to be effective.

Sir, there are many other small issues which have been raised. The Government in principle
has accepted it. In fact, Shrimati Jayanthi Natarajan headed the Standing Committee which had
recommended whistleblower’s protection. They want whistleblowers to be given protection
under the Lokayukta or the Lokpal. | don’t think in principle there can be any difficulty as far as

this factor is concerned. There is a grievance that punishment to complainants is very harsh.

IR B9 & RIads H1 e+t Rrarad Srerar 8 iR a8 AfeR) ywe |1fad giar € 1 89 &I
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There is one subject where | want to sound a little discordant note. We are creating an
institution where we say that the Prime Minister should be included in it, every Chief Minister
should be there, and every Minister should be there. And MPs, Secretaries of the Government of
India, and the Cabinet Secretary would be covered by this law. There is a suggestion that the
authority will be entitled to tap phones of these people if it receives a complaint. | think in the last
few years, we have been making a mockery out of our democracy by really making phone-
tapping in this country to be virtuous. How can somebody tap the Prime Minister’s phone? The
argument is that it is being tapped because there may be an evidence of bribery. Well, there are
thousands of conversations which Ministers or the Home Minister or the Finance Minister or a
Chief Minister may be having with the Prime Minister. He may be discussing something with the
Secretary, RAW. He may be discussing something with the Director, IB. He may be discussing
something with regard to other serious matters with the Army Chief or the Foreign Secretary. Are
we going to create institutions which are now entitled to start tapping phones of even the Prime
Minister, Ministers and other senior functionaries? We have a judgment of the Supreme Court
which is a very well considered judgment. We have provisions in the Indian Telegraph Act that
only to the extent it involves national security or it involves prevention of commission of some
serious offence, you can do it. | think this power should be exercised with great caution because
in the process of creating an anti-graft institution, we should not compromise with any tenets of
Indian democracy which allows institutions to start interfering to this effect. When members of

the civil society met us, | conveyed to them that this is one area where | would beg to disagree
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with them even while supporting them on most other areas that they have said and they must
seriously reconsider a proposal where an authority which covers the Prime Minister and other
senior functionaries of the State is not entitled to start bugging their telephones. We can’t make
a virtue out of this and this is one area where | am sure the drafting committee will make a

serious issue.

Finally, Sir, | have two points. You have asked us on these three specific questions in order
to resolve the impasse. | think, there is considerable merit in including the entire bureaucracy.
There is considerable merit in either enabling or otherwise, subject to the legal advice you get,
going ahead with establishment of Lokayukta in the States. And there is also considerable merit
— in fact, there is far greater merit — in having a grievance charter or a mechanism as far as the

country is concerned.

Finally, Sir, one great strength of Indian democracy is that we have protests, we have crisis,
we have confrontations, but then, we also have a great sense of resilience. We show an
extraordinary amount of maturity in resolving every crisis and emerging stronger out of any crisis.
| am sure that today would be a very important day for us when we show and display that sense
of resilience and are able to resolve these issues which are confronting us. Thank you very

much.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Thank you, Mr. Chairman, Sir, for

affording me an opportunity to participate in a debate which by all accounts is indeed historical.

Sir, the day is historic because it is a significant step in the processes of our democracy that

enables us to turn back from a situation of confrontation. ... (Interruptions)...

SHRI SITARAM YECHURY: Mr. Ashwani Kumar, could you please yield? Mr. Chairman,
Sir, the hon. Minister is yielding. | am making a request. We have agreed for a six-hour debate
which is extendable. Now, that may go on to eight or nine hours and we will be sitting here. This
is a very important issue on which, in my opinion, Members would be present. There are many
medical reasons and other reasons where Members would like to have something to eat. So,
please have a break for just half-an-hour for lunch so that people will not get disrupted.

...(Interruptions)...
MR. CHAIRMAN: Is there an agreement on this ?
SHRI S.S. AHLUWALIA: Up to 2 p.m.

MR. CHAIRMAN: After Mr. Ashwani Kumar has spoken.
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SHRI S.S. AHLUWALIA: Sir, we can meet at 2 o’clock. ... (Interruptions)...
MR. CHAIRMAN:: He has started his speech. Let him finish. ... (Interruptions)...

SHRI S.S. AHLUWALIA: We can meet at 2 o’clock when he will continue his speech.

....(Interruptions)...
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SHRI ASHWANI KUMAR: Sir, | am going to take twenty minutes.

MR. CHAIRMAN: Okay, this is a fine compromise. He is asking for 20 minutes. That should
be all right.

SHRI ASHWANI KUMAR: Thank you, Mr. Chairman, Sir. | started by saying that this is
indeed a historic day for more reasons than one. It is historic because the highest forum of
India’s democracy recognises a huge national resonance and the Government sharing that
resonance on the issue of corruption has decided to take this important step to debate complex
issues of Constitution, complex issues of a legal architecture that will create an Ombudsman and
the complex processes of democracy in action. Sir, this is also historic because we are

eventually going to be testing the endurance of our Constitutional law.

Sir, | wish to raise the level of this debate beyond the nuts and bolts of legality. | will
comment on those but, | think, the over arching structure of my intervention today is going to be
whether the resilience of our democracy is subserved by this debate, whether the supremacy of
the parliamentary institutions in the matter of law making is reestablished and reinforced and
whether our Constitution and our system of governance recognizes competing diverse values of
the Constitution all of which must be harmonized, preserved and protected. It is a debate which
will at times tilt on the windmills in favour of one Constitution imperative and sometimes in favour

of another.

The genius of this House today is to find that middle ground where we will protect the first
principles of our Republic, as indeed we are duty bound in this House today and also

to determine that our law making and our parliamentary processes are not seen to be at variance
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with the national conscience on the issue of corruption. That, Sir, is really the contour of the
debate we have before us. Sir, at another level this debate is about the manner in which we go
about law making. In the land of the Mahatma, we cannot reduce ourselves to irrelevance, the

legitimacy of the means.

The end objective of fighting corruption is shared by each one of us in common. There is
never a debate about the need to have an effective institution to combat and control corruption.
The issue, Sir, is what are the processes that we adopt? Will those processes become
precedents for the future? If so, will these be healthy precedents? Will the edifice of our
Constitutional morality be subserved and secured by what we do in this House today ? That, Sir,

is the umbrella in which this debate has to take place.

| am grateful to the Leader of the Opposition who has tried to raise larger issues in a spirit

that is merited where the issues which arise in these debates are concerned.

Sir, as students of law, we were told that the first principle of the Constitution is that
Constitutions are established to be bulwark against the impulses of transient majorities. This
principle has been repeatedly affirmed by the highest court of this country. First, in the
Kesavanand Bharati case and thereafter in a number of cases, where, they say that certain
features of the Constitution owe no apologies to the transient impulses of the momentary
majorities. In elections Governments are voted to power; Governments are voted out of power.
But certain fundamental principles of a nation which are so sacrosanct, which are so non-
negotiable have consciously, deliberately, advisedly and in my respectful submission rightly
placed outside the purview of legislature power lest the legislation is construed as a negation of

the fundamental principles of the Republic.

Sir, parliamentary democracy today stands embedded as an integral component of the
basic structure of the Constitution. Nobody disputes that the ultimate sovereignty of the people
of India is something that vests with them and in their hands which they exercise after every five
years, as Winston Churchill said, by using a small pencil and marking a tick on a ballot paper.
That is how this sovereignty of the people of India, the true custodians of the conscience of this

country is exercised in a system that we the people of India have given unto ourselves.

But this power, the unbroken power of the people, under the Constitution, has been
diffused and broken into three wings of Government — the Legislature, the Executive and the
Judiciary. Each wing performs its functions. So far, in 67 years, we may not have had a perfect
system of governance, and there can be fallibility; we could have made mistakes; much more
needs to be done, and that is why we are debating the contours of the new Anti-Corruption

Law. But, on the whole, Sir, this system has served the country well. That is why | am delighted,
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| am gratified and my head bows to the collective wisdom of this House that if there is one issue
on which there is complete unanimity, that issue is that lawmaking is the domain and the
exclusive domain of both the Houses of Parliament and that law-making cannot be effectuated
under a banyan tree or a peepal tree, by scores of people sitting under it. The day we allow
ourselves to regress into that kind of coercive legislation, that, Sir, would be the death knell of all

that we have nurtured to create and to consolidate us further.

Sir, | do wish to make a point which | feel very strongly about it. | have never, for a moment,
doubted the innate wisdom of the people of India. But we also know, Sir, that emotions do
sometimes, get the better of our judgment and that is true for the best amongst us and that is
why, Sir, as someone very, very learned and very knowledgeable in this area, —and | know that
the Vice-President and Chairman would have read this many, many times, W.G. Summers,
said. Talking about the need to balance absolutes and the need to move away from extremes
and because democracy is a song of moderation; it shuns extremes and because it is not the
peak but a plateau that is dessideratum of democratic discourse, he some people tend to
convert their beliefs, and strongly-held beliefs, into doctrines which they say are immutable. And
my difficulty with the discourse that is going outside the Parliament is that one set of people
howsoever, lofty may be their ideals. Believe that what they believe should be the nature and
contour of the law and this is almost a doctrine that admits of no compromise. W.G. Summers,
writing, in 1962, in a very famous treatise on “Modern Governmentﬂ, said, “Doctrines are the
most frightful tyrants to which men ever are subject because doctrines get inside of man’s own
reason and betray him against himself.” This, Sir, is the overarching theme of my intervention. |
ask this House, Sir, to consider the proposals made in all the Bills, and | have no doubt in
unhesitatingly admitting that all the people who are going to speak here in this House today, and
all the people who have brought forward their versions of the Bill in the form of the proposed
Bills, articles and views openly expressed, are certainly actuated by the highest and most lofty
ideals of fighting corruption. But where do we draw the balance? Where do we draw the line?
After so many months and weeks of a very agonizing public debate that threatens the very basis
on which our system of governance is founded, we have been able, Sir, to identify, as has been
done in the Statement of the hon. Finance Minister, five or six areas of divergence and, Sir,
these are very narrow areas, but are complex areas. As the Leader of the Opposition, in his
characteristic and moderative speech has laid the foundation of further negotiations and
consideration of the various aspects with a view to finding a common ground, | would like, Sir, to
very briefly share my perceptions on these five-six areas of divergence. And, Sir, when | give my
views, | must say that these are my personal views; my Government may have a view which

might be slightly different, but | am sharing this perception, and | do hope.....
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SHRI S.S. AHLUWALIA: As a Minister.

SHRI ASHWANI KUMAR: No. | am speaking in various capacities, as a Member of this
House, Sir. |, therefore, say that as far as point No.1, “Should one single Act be provided for
both the Lokpal at the Centre and the Lokayukta in the State?”, is concerned, the answer came
from the Leader of the Opposition himself. He showed Article 242. These are mechanisms. But
the fact of the matter is: Are we, today, going to be seen, if not actually doing, to be doing
something which the States that are integral components of our federal structure may find fault
with? Can this House be privy to a legislation which, at the worst, has many shades of grey?
Can a law on the issue of corruption be faulted by the Supreme Court of India on the touchstone
of the integrality of the federal structure? The federal structure has also been determined by the
Supreme Court to be part of the basic structure of the Constitution and completely inalienable.
No attempt, therefore, must be made, with most lofty ideals in mind, which would raise doubts
about our intentions, as far as the integrity of our federal system is concermned. There is no doubt
that we need a Lokpal for Central Government employees and we need a Lokayukta in the

States.

The question is: Who will make the law ? | would humbly submit, Sir, let us not, in our desire
to hasten through this legislation, ignore the extremely delicate and complex possible questions
on constitutional law. It is not, by any means, clear that this House can, indeed, legislate with

respect to the employees of the State Government.

The second question is about the Prime Minister being within the ambit of the Lokpal. Sir,
we all know that the Prime Minister is primus inter pares; he is not only first among equals, but
also, in fact, the key-stone of the Cabinet arch. When Dicey wrote his treatise on modern
Government, he said, the Prime Minister is the key-stone of the Cabinet arch. Do we subject PM
to vexatious, frivolous and mala fide inquiries, investigations and litigations at a time when he
might be in the conduct of exercising international treaty making powers or when he might be in
the middle of waging war to defend our borders or, as anyone here would see, the Prime
Ministerial office is an office that is at the centre of everything that is required to be done to
sustain the unity and integrity and inviolability of our Government? Therefore, in the face of the
fact that we have mechanisms where Prime Ministers have been prosecuted, where officers
serving under the Prime Minister’s Office, maybe, the CBI, in turn, have gone and prosecuted
them, | would only hasten to add, please reflect on what we should do with reference to his
office. The suggestion that, perhaps, the Prime Minister could be excluded while he is Prime
Minister but included when he is not, does not appeal to me at all. You can’t keep the Damocles’

sword hanging on the Prime Minister’s head for acts done in his capacity as Prime Minister but to
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be investigated later when he ceases to be the Prime Minister. He will be disabled in his defence
and this is applicable to all Prime Ministers. Our Prime Minister has gone from pillar to post
saying that he would like the Office of the Prime Minister to be under the Lokpal Bill. So, there is
difference, as far as Government is concerned, on this issue. But | am raising a point that when
we say that you can have the Prime Minister under the Lokpal after he demits office, it does not
really advance the argument of the case. You might either have him entirely under the Lokpal.
Why do we make this exclusion? That is something for your consideration in House. Since we
are not making a law here, it is an issue on which there is a very strong view on either side of the

aisle and, | think, these considerations need to be kept in mind.

Sir, as far as the conduct of the Members of Parliament is concerned, it is well known that
we have a very effective mechanism under the Constitution which has proved to be effective. In a
way, | am privy to the fact that we did expel eleven of our Members for taking Rs. 5,000 or Rs.
11,000. It is recognition; it is an expression of the sensitivity of the representatives of the people
sitting in this House that they would not condone the slightest infraction of the principles of
public probity and morality that they took the most harsh action against their own brethren.
Therefore, Sir, we have a sufficiently adequate, a sufficiently effective constitutional mechanism
in place. | don’t think we should have a contrarian or a supplementary legislative framework in

the Lokpal Bill on this issue.

Sir, articles 311 and 320 (3) of the Constitution relate to the Central Government
employees. We have 37 lakh Central Government employees. It could be even more. My figures
are 37 lakh. Do we imagine; can we imagine an alternate system over and above and in addition
to the system in place, to police and discipline, by way of disciplinary inquiries and punishment
and so on and so forth, these many people? Whose case is it, Sir, that there should be no
protection to any civil servant? After all, we know that wild allegations can also be made against
civil servants. They must have protection. Article 311 does nothing but give them that elementary
sense of protection. One can always believe that one’s suggestion is better than what has held
sway till now. Your view is as good as mine. | venture only to add that we need very seriously to
ponder whether this Lokpal Bill, as proposed in the Jan Lokpal mechanism, can effectively
achieve the purpose for which the suggestion is made. | have grave doubt as a lawyer, as a
citizen, as a Parliamentarian, as someone who has been in the Government for a while. | have
grave doubts as to the functionality, the efficacy and the purpose of bringing almost everyone
under this regime irrespective of the constitutional mandate in articles 311 and 320 (3) and this

provision in Bill is, doubtless, going to be challenged in the court as an infraction of a
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constitutional safeguard. | can tell you, Sir, one will not be surprised if the Supreme Court were
to say, well, this is clearly a transgression on the Constitution and by legislation you cannot

transgress the Constitution.

Sir, | need to make this point. The reason is that we must understand the limits of our own
jurisdiction. Parliament is supreme, no doubt, in law making. But it is subject to the fetters of the
basic structure doctrine imposed by the court on the law-making power. The Parliament, Sir,
when | say, reflects the broken sovereign power of the people of India in the exercise of law
making function, is premised on the basis that this power is circumscribed by the parameters of
the Constitution. The creature of the Constitution, and this is a jurisprudential dictum, cannot so
exercise this power as to negate the basis of its creator. This principle alone must caution us
against legislation rushed through in haste or under the pressure of people outside the Houses of

Parliament.

The fourth point has been made. As far as the exercise of quasi-judicial powers and the
delegation thereof to subordinate officers is concerned, is against the elementary principles of
law that quasi-judicial powers such as the one you exercised when you impeached Justice Sen,
cannot be delegated. The reason you don’t have a whip on these issues is that these are quasi-
judicial powers and everyone has to apply one’s mind. Therefore, how can a Lokpal, exercising
quasi-judicial functions have the authority to delegate his powers to administrative
subordinates ? On first principles, this is clearly against the constitutional scheme. Sir, | have two

more points to make and then | will conclude.

3} YHT TAESH (FERTE): AT Hael U 1 el 2 b I 39 il fIaR & a1 smas!
aret & AR €72...(aum)...

37t J1fRait GHIR: 3T SHBT S 7S interpret BR SANOTGI

3} SEARTIOT qIOT (SSIAT) : R 7T ST T SR <l ST e ...(FFHTH)...
o} IS TATE: AT Sft.. . (SasE ). .

it [HTay: ISR g97E S, 93 S8y, (@agm). .

SHRI ASHWANI KUMAR: | have said nothing contrary to what has been said. | have a
submission to make on the two Bills; we have the Jan Lokpal Bill and the official version. An
argument was made by the Leader of the Opposition that when the junior-most employees of
the Government can be brought under the purview of the Lokpal Bill, why is it that the high
constitutional functionaries, including the Prime Minister, cannot be brought under the Lokpal
Bill. It can be so. That is the proposal of the Government’s Bill. But please ponder, because

today that is a proposal; there is no finality to the structure of the law. After the sense of the
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House is established, after deliberations in the House, these deliberations and summaries will go
to the Standing Committee, which will exercise its constitutional functions, will apply its mind
and then the matter will again come to the House, when we can finalise it. | am putting a query
for the consideration of the distinguished Members of Parliament. The only difficulty that one has
is, you kindly look at clause 8 of the Jan Lokpal Bill and the structure, functions and powers of
the Lokpal. It has 14 or 15 paras. And it says, “Lokpal shall be deemed to be a disciplinary
authority or an appointing authority for the purpose of imposing penalties under the CCS
(Conduot) Rules.” How can you be an appointing authority under the Constitution, and, say
that somebody else is the appointing authority? How do you become a disciplinary authority if
the mandate of Article 311 cannot be abrogated? Further, it says, Section 197 of the Criminal
Procedure Code, that is, the obligation to obtain sanction for prosecution, shall be deemed to
have never existed or deemed to have been granted automatically to the Lokpal institutions. |
know the argument against the prior requirement of sanction. But the Supreme Court has
already given protection against the abuse of powers and refusal of sanction. If we have those
principles in mind, | don’t think we need to flounder or tinker with the integrity of the established
structures that we have, even while they have subserved the objectives for which they were
intended. So, that is the difficulty. You cannot take a provision out of the Jan Lokpal Bill in
isolation and ask, What is wrong with it? You cannot also consider the official draft of the Lokpal
Bill and ask, What is wrong with it? Of course, these are two proposals at this point of time
before the House. The finality is yet to be arrived at, and | have no doubt that considering the
wisdom of this House we shall be able to do it. We cannot really erect our own prejudices into
legal principles, or, even our own preferences, howsoever laudable they may be, into legal
principles. Legal principles and constitutionalism are intended to survive for centuries and to
guide succeeding generations. It is not as if today one Government is in power and it can tinker
with the Constitution, and tomorrow, another Government comes and it can tinker with the

Constitution. That is not the intention. That has never been the case.

Sir, the questions, that are important, have been answered. | must say that because my
theme is the Constitution, — that is the theme which, | think, each Member in this House shall
have — the Constitution, unlike the law, unlike the statute, is not only a legal document; it is also
a mode of life, the way of life. It embodies the relationship of free citizens in a free State for the
fulfillment of their fundamental needs. And if this be our conception and understanding of the
time-tested Constitution, | appeal to this House, by all means, have a strong and effective

Lokpal. We must have it. We have said so from every forum. And | repeat here, on behalf of my
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party, my Government and myself, that we have to have an effective Lokpal Bill. But let it not be
said by posterity that we rushed into law making without applying our conscious mind to every
single aspect; which must fairly receive our attention.

To conclude, | must say that | am distressed about what | saw was going on at Ramlila
Maidan. Anna Hazareji is a crusader in the cause of corruption, which all of us share. It is a
national cause. It is not one individual’s cause. But the kind of guidance which he has received is

a matter on which we must ponder.
Lastly, about judges, there is a constitutional mechanism in place.

The Judicial Accountability Bill must come forward. We need an effective mechanism to
correct aberrations in the Judiciary. Judiciary cannot claim itself to be the custodian of all
wisdom, of all morality. | do not subscribe to that view at all and the Judges, despite the
constitutional function that they exercise, must be amenable to some mechanism which is fair,

transparent and objective.
Sir, | would conclude by saying,

PO ATURE! UTaN A" — advisers of Hazare —
“TfEaT A LT 7, 7a TEY, 319 A & HEl R HRATE,
9 Y IR SARAT -1

MR. CHAIRMAN: The House is adjourned for 45 minutes to meet at 2.30 p.m.

The House then adjourned for lunch at forty-five minutes
past one of the clock.

The House re-assembled, after lunch, at thirty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

oY Sagumafar: ot e o s

sit welter avs s (SR U=9D): A SUMHMRT J8Ied, MMUET gvgarg & s
1 9 TR dlel Bl HIp T B...(aem)...

st NI Ivg IFEAT: WX, AR Al 9 2 & 3R Il dis dfame Afrer 38 78
E1...(TIYH)...

it IuHTIfe: 99 §U ©...(agM). .

P, de RIera iR Yo Aw3rera # o w3t o e w30 e | oy w3 (sh
. IRTIURIRR): § 78T 90T §l...(aHm)...

it weter s fsm: 9 93 2. (maum)...

it Y. IR § TET o7 E...(FAUTH). . AT LR W@ & 78] BL...(FIEH)...
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AP &1 ST-AIBUT et # el UTSH AT |Igd & &R U TS (o R HUl Bl TR 5
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& suspension 3R transfer ATl MfAS S9¢ HUIR apply & PN T8 3‘\‘1’# forean g3l 2o
transfer 3R suspension &b AT | 3‘*@5 SR gF Rama ¢ ?% %I sﬂﬁ search and seizure &1
qraR &) TR 81 $9H contempt of court B d81 UTaR <1 TRY 7, ST 97 <RI & U 81 3R
AR & et @afxh -1 57 fra & STorie H el dR 1 AT 37! <7l & b mala fide 8
3FqT I T 2 b ITah! YdTs Sl el 81 I8! &, Al 59 UIISid & dad complaint BT
Sﬁ’\’complaint%ﬁa?’elﬁ, suspension and transfer?ﬁ%\*%)f, 3R 3P I oI & b et ®
e d 31 A behave &I PR I8 &, Al contempt BT 4T &1 81 Contempt BT TR ¥ YT ST &
B B, ST S9H ST B Finally, 3R 9 I8 9T oid & b =819 TTeld ¥ fdhar & 3R complaint
prove B ST 7, AT &4 AT 3R SN SUTGT & <llgh <4 & 97l 71 ey &1 3ik wric
JIh el W above BT TTSH <H &I A9 < Thd 1 R I8 ®8 39 W fh 89X SH-oipurd faet &1
T AR SIRTY A §F 919 21 B Fabdl, 89 AN BT IE @ Bl Wl SR @ [ STH-aAThdTel
forer 3 ot forzar ganm 21

IE G BT 91T 2 13 3771 ol 3if & SruIfTer -7 9gd-1 ai Pall | really appreciate

that because he intervened in the matter, it appears so, and he had consultations with the

persons who have prepared this Jan Lokpal Bill. They have met him and he has tried to put,
according to him, certain sense on them and they have realized that. There are several
provisions in this which they feel that they cannot be accepted, for example, the service matters
of State employees. The Leader of the Opposition has said that they have appeared to have
agreed that they will not be able to violate article 311 or article 320 of the Constitution. There
cannot be Lokayukts in view of the provisions in the Constitution where it provides that the State
will have the power over the employees within the State’s jurisdiction. So, there are several other
things, which were said by the Leader of the Opposition, on which they have agreed. They have
also agreed on judiciary and other things. If that is so, then what are we discussing today ? Why
is not there a third version which should have come today or the last version which should have
come today after consultation with the Leader of the Opposition? Suppose, they are not
listening to anybody else, at least, they have listened to him. So, if good sense prevailed that
there are certain provisions which they themselves agree — as has been said by the Leader of
the Opposition today — that these things require to be reconsidered, as we think that they have
to be reconsidered. If that is so, then, there should be a latest version of the Lokpal Bill, which
should be before us and which should show that these are the provisions which are now finally
agreed by them and that maybe forwarded to the Standing Committee. But, as | learnt the Jan
Lokpal, as it is, has been sent to the Standing Committee for consideration. Is there an
agreement on various issues, including the three issues which have been raised today and that is

whether the jurisdiction of the Lokpal should cover all the employees of the Central Government ?
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Now, this, as | could understand after hearing, this question was probably not agreeable, they

say every employee should be there. Now, if every employee has to be there, we don’t agree

with this. Why? T Class 4 employee Sl IUR ©, HEIGY, U8 911 17 6 38-39 &g
employees g 3R R w9 employees P TRN H ofd & O S 99 A lower level BT Class 4
employee ¥, 39 3 BT ¥ ST AThUTe fdet § AT3T? Will it be feasible ? Wil this be practical?
Therefore, Wmiﬁcorruption W%\*, wﬁwwaﬁq@?wa@qﬁsﬂmw
A4 8 o 39 HWR I I gl d 31V FT BT control 119 Y& 81 PR I $ HUR ATY U
BHEIe W, I & HUR ATBUTS T Il d 711 & oIdel W gl B & oI 39 g qrex
BT GRAT 3R 89 Class 3, Class 4 d% & employees P! 41 $9 # of A & Al I8 fdogpe &
impracticable 3R JATIEIRSG BT THIY BHRT 7 ® b 39 & 31T IR employees BT 81
KIRIBSIEI ?»IT%QI QIR AT Ig & Institution of Lokayukta in all States KRl ﬂT%K’? A9 anft
31T & AT T8 1 X & T8 T ol YT Bl a1 &, T I 1~ I8 HET oMY o Al
JIRITh &1 [ adopt BNI1, T8 Sl suggestion &, T8 AT ISl &1 U2 I8 8 3 IR Al 3Mg<h
T B GTaR T TGHE DI & A1 I I8 UTdR exercise BT AMBT| 3R I H 3ATT I o &
% icg Eﬁ‘si ITeId provision %\r, T §9 provision P effective T E-\' q T B oY Eﬁﬁ!’(’ R
31 fob 98 98 W implement &1 T 31X 31T BT FoIeH HiTex AT 5T Fh | <dfth I8 HeT fh
Teh O STl el Sl 89 91 %2 €, o1 # 89 7 R ula¥ 9 ke &l &, {5 & ar 4 g4
Wﬁﬁﬁm@%%ﬁﬂﬁ%mw%,m%aﬁﬁwﬁﬁﬁaﬁ"ﬁ%‘eﬁﬂﬁconfusion
T 3T 2 3R TR a learned person like Mr. Arun Jaitley, who is the Leader of the Opposition,

told them the discrepancies, probably of their Bill and they have agreed that there are so many
discrepancies. So, therefore, first let there be a Lokpal Bill for the Centre and then think over
about the other States. First get one which we are not getting for the last 42 years. One after the
other, attempts have been made to get it and we are always failing into it. So, let us achieve that
and then decide to tread into the field of the States, which would not be advisable at this stage,
specially looking into the fact that the Lokayuktas are already into existence. As | said, maybe in

some places like Guijarat, it was said that it is not there. T[SITd # oft g1

it Tq.09. GEQHT'%WT: :@f, oIRTd F B¢ I without consulting the ruling party on the

recommendation of the Opposition leader HAT B
it weiter =5 A S provisions Act 3 &, S & d8d ol TR [&A1?
1t U109 JIEAIIT: IT Wi |Idt qeb Ta-R & T T &l

Y RGN IREE: 98 @ ANeuTd W HRIM? AlbUTd e ade 9 consult
BT ?...(TAYH )....
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Y weiter = fism: g1 a1t a1q Fe <R
ft SguTafaY: S 319 9Td wEe <Yl

SHRI SATISH CHANDRA MISRA: On whether the Lokpal should have the power to punish
all those who violate the Grievance Redressel Mechanism should be put in place, | may bring to
the notice of the House that yes, Grievance Redressel Cell should be there and they should be
effective. So far as the State of Uttar Pradesh is concerned, it is already there. IBIH SR U9
SHfed TRE B a1 f&aT 2 3fR 98 T8 IR enforceable ¥l &, S W I 81 8T §l IH 3R
IR B I8T € A YR B I8 ¢, 9SG Relecd Igd 3720 o 78 21 ey I8 Fel fH
AT # & I8 B A 8, VT e 1 TR O $DT 9aTd §, $HBT AT I Vae I Fahdll 2
IR ST AMBY — IR U2 19T H §1 8, U1 A8 I Hex A |l 941 a113Y AR $H/H] o
HRAT A2, TR A & S R &, 8% WR WR S9! SRR ! & 5 S9! a1
TE A S 7, g8 G S Gh| ARG, < e, RS IR H ST §= U | fewme 3@
TR oY, I HeY W G ALT HEAl 81 TP AIA-WiY H R A U IR I8 a1 d1g b T8
TP OIF AlpuTe el ?, sﬂ’ﬁ, | am sure, those persons are reasonable persons. They have

considered this once again in their meeting with the hon. Leader of the Opposition. They should
come out with a new version of the Bill. It should not be the Government version. Then, Sir, any
Bill has to go before the Standing Committee. The procedure provided under the Constitution for
passing of any Bill has to be followed. We cannot bypass that. We cannot do merely because a
large number of people say, ‘no, this should be passed. This should be sent to Parliament...” —
So, it is sent to Parliament — *...asking it to put a stamp, pass it and send it back to us.” That is
not justified. The procedure has to be followed. Why | am emphasizing for following the
procedure is, a detailed clause-by-clause consideration of the Bill would take place in the
Standing Committee. When the Committee scrutinizes the Bill, there would be several
recommendations for amending the original Bill. Now, with regard to the latest version, they
themselves have admitted and agreed, when they met the hon. Leader of the Opposition, that
there are several issues on which there is a need for reconsideration. If that is so, how a Bill can
be passed in this manner? How can they say, ‘this has to be passed in such and such fashion,
otherwise, Shri Anna Hazare it would not be permitted to break his fast?’ This is very
unfortunate. A person of 74 years of age — everybody respects him; the entire nation respects
him — leading such a big movement resulting in consideration of their demands by this House.
We have to see whether the objective is being achieved. The objective would be achieved only
when the provisions of the Government’s version, Jan Lokpal’s version and other versions are

considered threadbare by the Standing Committee by following the prescribed procedure. After
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that a final draft will emerge and then we in both the Houses — will have an opportunity to
discuss and consider clause-by-clause and then this can be made into an Act, so that it does
not become unconstitutional. Simply if we make an Act, without following the due process of
law, tomorrow it will be declared as ultra vires. It is not going to help anybody. It will not help
even to those who are agitating, including Shri Anna Hazareji. He also does not want that a Bill
be passed in haste by Parliament and tomorrow it is struck down by the hon. Supreme Court. It
will not, in any way, satisfy Shri Anna Hazareji. So, therefore, we have to look into it very
cautiously. We have to follow the procedure laid down under the Constitution written by Dr.
Bhimrao Ambedkar. At the same time, | once again appeal to the Central Government that it
should, in its own draft, at least, reconsider their demands. The civil society people should also
reconsider that they should not and cannot ignore SC/ST/OBCs and the Minorities class. If you
continue to do this, it will not help in any manner the nation in the long run and it will bring out
several other issues and several other problems which will be more harmful than merely getting a

Lokpal. Thank you.
SHRI SITARAM YECHURY (West Bengal): Thank you, Mr. Deputy Chairman, Sir.

We are once again discussing this issue. This is the third occasion in the last few weeks.
But, I am not complaining. | am only saying that the gravity of the situation and the urgency and
importance of the situation is making us discuss it on the third occasion in the last few weeks.
This seriousness of the situation — what is happening outside is that Shri Anna Hazare is on
hunger strike for 12th day — demands us that this august House rise to the occasion, like we
have risen in the past when we were considering the Impeachment Motion and on various other
occasions, to seriously address this issue and to resolve the impasse that is there in the country

today.

This is absolutely essential for our future and its constitutional order. Therefore, in that
spirit, | would like to suggest some constructive points. First of all, | join this entire Parliament
and the entire country in seeking the withdrawal of the fast by Shri Anna Hazare so that normalcy
can be restored, and that should be on the basis of certain assurances that they have sought
from the Parliament. Representatives of team Anna also came and met us. They made those
three points that were raised by the hon. Finance Minister this morning. And, we have given
them the opinion which | would like to articulate here. But there are two issues that actually
concern us here. One is the question of the Lokpal itself and the second is the three conditions
that they have put. Before coming to that, | have stated this earlier also, but | want to take a
minute of your time to talk about the ‘civil society’ and the ‘uncivil’ or ‘non-civil society’. | have

raised it a number of times. If you look back at the etymology of the term ‘civil society, what | can
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remember and what | can recollect, it was the German philosopher Hegel who first coined this
term ‘civil society’ to describe the evolution of modern society. And, that civil society was to
embrace all the juridical, political and all the other structures. That is how the concept of “civil
society’ emerged. Karl Marx, who had said that Hegel was standing on his head and that he had
to be turned on his feet, had said that ‘civil society’ is correct, but the anatomy of the civil
society is to be sought in political economy. The economic conditions of the people are the one
that finally determined quality of that civil society. In this august House, you have hon. Members,
like, Shri Shyam Benegal and Shri Javed Akhtar. Are they ‘uncivil society’? Let us not divide our
society in terms of civility and uncivility. We are all parts of that civil society. And, as a part of that
civil society, it is our responsibility to make sure that some things, which are wrong in our

society, are to be corrected.

Therefore, let us take the first issue of Lokpal. Correctly pointed out, this was in 1968 when
Late Morarji Desai headed the Administrative Reforms Committee. He made the
recommendation of the ‘Lokpal’ and the ‘Lokayukta’. We keep forgetting that.
...(Interruptions)... The recommendations came in 1968 and the first Bill was also brought in
1969 itself. But this had lapsed because the Lok Sabha was dissolved and, therefore, it did not
come to the Rajya Sabha. We all know the history. After this, the Bill was presented to
Parliament for nine times. What | am trying to State here is that it is not that we are unaware of
this process, or not that we are creating this institution of Lokpal in a great hurry, but after
applying mind for 40 years, which means, four decades, which the Parliament has gone
through. That has delayed this. And, | think, unfortunately delayed this. | would like to convey to
the entire country, through you, that this august House and the Indian Parliament, and including
us, our party, the Left Parties, have consistently been advocating for a Lokpal. In the time of the
V.P. Singh’s Government, after the Bofors incident, we all said that the Lokpal institution must
be created and that must include the Prime Minister too. In 1996, when the United Front
Government came, the Common Minimum Programme was drafted. We had a role to play in
that, and | personally too had a role to play in that. And, two of the others, who had a role to
play in that, are today the members of your Union Cabinet — the current Home Minister and the
current Petroleum Minister — also jointly drafted that. They were both parties to that draft. What
did we say in the Common Minimum Programme? | quote, “The United Front is committed to
provide a corruption-free administration. A Bill to set up Lokpal will be introduced in the first
Budget session of the Eleventh Lok Sabha. The Bill will cover the office of the Prime Minister as
well. All Members of Parliament will be required, by law, to declare their assets annually before

the Lokpal.”
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3.00 P.Mm.

We were party to this draft. In 2004 when the UPA-I Government was formed, we were
party to the draft where we insisted that the Lokpal should be institutionalised and that came in
as part of the Common Minimum Programme. So, the Left has been, consistently supporting
and wanting this Lokpal, but for various reasons it has not happened, and it did not come about.
But, now, Sir, the issue has become an issue of national concern. The hon. Prime Minister
saluted Shri Anna Hazareji the other day in the other House saying that you brought this into
public discourse and the whole country is now seized of this matter, which is very good. It is on
the basis of that feeling we must recognise two things. One is that it has become such a popular
issue where people are expressing themselves as a manifestation of the disgust they have
against the unfolding of scams that have been coming in the last few months. Scam after scam
is coming up and the entire political class is being blamed saying that it is because of you that

this sort of corruption in high places is taking place.

Secondly, Sir, we must, | think, in a self-critical way accept the fact that as Parliament; as
august House, whenever these issues came up, we also did not rise to the occasion to tackle
them immediately. One whole session was wasted on whether we should have the JPC or not.
Whenever these issues came up, the Parliament did not intervene. But when the CAG gives a
report, when the hon. Supreme Court or the CBI proceeds, only, then, action is taken. What is
the message we have sent to the people? It is that we are not interested. We are not interested
or we are not competent. And, therefore, only when the other authorities take initiative on this
matter, we will act. That, | think, in retrospect, we must self-critically accept, is a very big
mistake on our own part as the Parliament. You have created this sort of feeling among people
that Parliament is not serious and, therefore, these public protests and public actions were given

certain credibility.

Once we accept that, Sir, then, we should now come down to the issue of these nine drafts
that have come of the Lokpal. For 40 years deliberations have taken place. We cannot lose
another moment in not establishing the Lokpal. Therefore, on the Jan Lokpal, | have around nine
points to make. | will just put down those points. One is that the Lokpal should be established.
But the first point is that the selection process for the Lokpal has to be broad-based and not only

Government-loaded. It also has to reflect the social inclusiveness of our society.

Second, the Prime Minister has to be brought under the purview of the Lokpal with the

required safeguards.

Third, it is a fact that during these 40 years of discussion on Lokpal the situation in our

46



country has also changed, and we have moved towards neo-liberal reforms. A new situation has
arisen, and, | think, in that background, the definition of corruption has to change. The definition
of corruption will have to be widened to include wilfully giving any undue benefit to any person or
entity or obtaining any undue benefit from any public servant in violation of laws and rules. This
widening of the definition is necessary. It is not only for pecuniary gain that an individual makes,
but by an act of that individual in authority, the nation loses; the national Exchequer loses.
Therefore, it is not only the acts of commission, but the acts of omission should also be brought

into this ambit. That is how we will have to safeguard ourselves.

As far as the Judiciary is concerned, | think, there is now an agreement that there should be
a separate mechanism and that the National Judicial Commission should be established. We
have been asking for that for many years. | think that should be brought about as soon as

possible.

As far as the question of Members of Parliament inside the House is concerned, — Article
105 makes it clear — if there are instances of Members acting inside the House under charges of
corruption, we are ready to discuss it. For example, we have seen the cash-for-votes case.
Outside, of course, they will be part of the Anti- Corruption laws and Acts that we have. They
have no protection there. But inside Parliament also, we are willing to discuss how that should
be brought about. If necessary, we are willing to discuss provisions of Article 105 and see if they
need to be amended. But the point is, no act of corruption expressed even inside the House can
also be avoided and very correctly it was pointed out. In the Lok Sabha, we took action against
Members of Parliament. Even here also we took action against our hon. Members. We are
vigilant. But if public confidence has to be given, that Section can be strengthened or that
opinion can be conveyed that this will be done. Then, sixth point relates to Lokayuktas at State
level. Sir, | will come to this later when | respond to those three questions. But | think the
question of Lokayuktas will have to be taken up on the basis of what we have done in the past.
What we have done in the past on a number of issues, Sir, | think we should take all this as a
process of maturation of Indian democracy. You had the Panchayati Raj Institutions formed in
various States. A full 11 years after the Left Front Government instituted that in West Bengal, we
had the 73rd and 74th Constitutional Amendments. When the States went through that
experience, many States did that. Karnataka did that, Madhya Pradesh did that, many States
did that and, then, you came up with a Central law. If felt necessary, you amended the
Constitution. You did that with the Right to Information Act. Finally, you brought in a Central law

in which you gave a direction that such Commissions should be there in every State. So, in that
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learning process, as | said the other day, you are now coming to a situation where it is, perfectly,
possible. We have done that in the past. Prepare a model Bill, send it to the States for their
consideration and their Assemblies’ deliberation and let them institute the Lokayuktas. So, it has
to be mandatory that Lokayuktas will be there, but, how, what, that privilege of the State
Legislatures and our Centre-State relations is something which is inviolable. That we cannot

violate. So, let that be the procedure. That must be done.

My seventh point relates to whistle blowers. For the protection of whistle blowers, the
existing Public Interest Disclosure Bill and Protection of Information Bill need to be strengthened

and passed expeditiously.

Now, | come to the question of Citizens’ Charter. Again, we are, actually, talking of it as
though this is something new that we have brought about. There are Right to Services Act that
have been passed by five States in our country already. They are Bihar, Jammu and Kashmir,
Madhya Pradesh, Punjab and Uttar Pradesh. They are proposed in Jharkhand, Kerala and
Rajasthan. | was surprised to see, Sir, — the hon. Chairman of the relevant Committee is not
here at this moment —the other day, on the Internet, the draft Electronics Services Delivery Bill.
It was also written that citizens may send their responses to Abhishek80.gov.in by 4th of May,
2011. It is in the public domain. In public domain, there is a Bill of 2011 called Electronic Services
Delivery Bill. The scope of the Bill, actually, says, that every competent authority of the
appropriate Government shall publish (|) all the public services of the Department/Agencies or
Body which have to be delivered through electronic mode — that is the mode that all of us,
surely, should move toj; this applies to all; then, (ii) the date by which these services shall be
made available; (iii) the manner of delivery of such services and their service levels and this is
most important (iv) the grievance redressal mechanism available to any person aggrieved about
the outcome of any request made by him for such service... This is there. Your Bill is in public
domain. You are discussing it. | do not know why the Government is not even referring to the
fact that this mechanism has already been proposed by this very Government. You already have
a mechanism that you have proposed. It is there in the public domain. Either the left hand of the
Government does not know what the right hand is doing, or, the Government itself is not
realizing that what it is, actually, doing. So, such a mechanism has already been suggested by
it. So, if it can be brought into the framework of the Lokpal saying that such a mechanism is
there, very good. You can bring it. But the point is that such a mechanism is, absolutely,

necessary.

Finally, Sir, there has to be some provision in the Lokpal Bill to take steps against corporate
companies and business houses which indulge in corrupt practices. Is corruption the prerogative

only of public servants? | have said earlier that you have a nexus. You have the nexus, Sir, of
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corrupt politicians, corrupt bureaucrats, corrupt corporate houses and | am sorry to add, certain
sections of the corporate media. You have this nexus that is coming up. But the Lokpal should
have the authority and power to also move against these other sections; it cannot be only for one
particular section. ...(Interruptions)... Therefore, Sir, on the three specific issues, as | said
earlier, suggested by Team Anna, they wanted an assurance from Parliament. Yes, on the
question of the Lokayuktas, we agree that they should be established. But it can be done
through a model Act from the Centre and the federal principles of our Constitution, cannot, as |

said earlier, be violated.

Second, a reference to a separate law for Citizens Charter and redressal of grievances can
be made under the provisions of the Lokpal, but a separate law, as | mentioned earlier, a sort of

separate law like the Right to Services Act, must be created.

SHRI' V. NARAYANASAMY: There is one clarification on that. For Citizens Charter and
public grievances redressal mechanism, there is going to be a separate Act. This suggestion
came from all the hon. Members. But how can it be brought within the ambit of Lokpal Bill? Can

you give some suggestion on that?

SHRI SITARAM YECHURY: No, no; that is not to be brought within the ambit of the Lokpal
Bill legislatively. The point is that the Lokpal legislation that you bring about can make a reference
that you will have such a mechanism through a separate law. We have done this in the past. We

have done this with the RTI regulation. We have given this thing. ... (Interruptions)...

Sir, the final question that has come up is the question of the lower bureaucracy. Lower
bureaucracy, at all levels, must be under the Lokpal. Now, | for one, Sir, fully support that
bureaucracy, at all levels, must be under its purview. But we will have to look at the
constitutionality and the practicality of the issue. Today, Sir, you tell me — the hon. Judiciary is
there; | don’t want to cast any aspersions personally on anybody; that’s not my idea at all —
how many cases are pending in our country waiting for justice to be delivered? There are crores
of cases, if you take the lower courts. Lakhs of people in our country are in judicial custody not
because they have committed a crime, but because the case whether they are guilty or not has
not yet been processed. Now, you have such a backlog of the delivery of justice and you want
that 1,46,00,000 employees should be covered only by one authority. Is that possible, Sir? So, |
think, a serious thought must be given to it. While we say, ‘yes, everybody ‘must be’
accountable, ‘must be’ brought to book’, but practicality has to be seen in that ‘must be’. That

practicality, how you would do it, ...

SHRI RAJNITI PRASAD: Are you supporting civil society Bill ? ...(Interruptions)...
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SHRI SITARAM YECHURY: | am saying, ‘| want a new Bill.” The Government Bill is not
adequate. | have many differences with Jan Lokpal Bill. So, | want a combination of the best of
all these Bills and a new draft should be brought here, and, in that new draft, the three points
that Anna Hazareji has raised, | am addressing those three points. All three, according to me,
are acceptable. But how is it to be done? That has to be within the framework of our
Constitution. Secondly, Sir, as far as all the lower level bureaucrats are concerned, the lower
level bureaucrats, | think, must be made accountable. But you understand the practicality. |
gave the example of Judiciary. But there are also Articles 311 and 320 of our Constitution. They
talk how they are protected. They are protected from harassment by higher bureaucrats. They

see how they cannot be harassed by all this. ...(/nterrupﬁons)...
SHRI MOHAMMAD SHAF!I (Jammu and Kashmir): What about time-lag?

SHRI SITARAM YECHURY : | am coming to that. So, as far as this is concerned, Sir, | think,
that we can have a way. For the lower bureaucracy, the existing vigilance machinery, which is
there to oversee them, can be brought under the supervision of the Lokpal. You already have an
existing vigilance machinery. That can be brought under the supervision of the Lokpal. If the
existing machinery is not delivering, then the Lokpal can be approached. But the question is,
you cannot bring everybody under one institution and one authority at the country-level. It is just
not feasible. It is just not possible. Therefore, Sir, what we will have to suggest in my opinion is
that this august House must convey to Anna Hazareji and this entire agitation that is going on
outside that ‘on all the three points that you have raised, the House gives you the assurance that
it agrees with these points.’ ...(/nterrupt/ons)... We agree with these points, with all three

points. ...(Interruptions)...

it Yrferetr arRIa: 3t 1 o1y faRTy ¥ 91 %2 B (caae). .

it FraRT AR 39 YA €1 2 ]2 8, AT H SATI] AT g, TAR] S AT S WATeAl IR
2, ST el R &, i1 S8/ I a1 SIS &1 S B8l § [ G4l AT Bl ATIDH] AhUTe &
T8 AT 2, T A AlBIY 8l AR - 91 S Hel & [P redressal & foy va Rictem
TR E...(FTLM)...

i} TR T SEATS: AR Sfl, 31T T clear PR Y [ 30 P8 32 € 6 we H dAdprged
&1, 1 I8 WT B 7ol 4 81 [ I8 AlbuTel & AT MY ? A a1 I8 © fob Al Hoanial o
S ST A ¥ Ugel 5 TR SAD! I ol S AT 7 &l SMY? PR el HHAR] sSdTd IR el
Y, TG T B2

2 AR™ AR I8 f[depe &1 a1 2l

it IS AT (JTSRATT) : HHATRAT & WS 7 54 support fHT 21

50



At Frarm AgH: vga A1 H 39 99 B ST 3 B ST TP W F AR AGIYD B
AT &, B9 I8 BT & b HeR A U Alsel Yae g1 PR 9ol Sl Fahall 8, P JAMER W)
IR WHR AR IA5T B AT RIS IH consider HRE T f2Hd F IABT o,
QAR B 5T BT <1 BTN B o1, 9T o, TRE-TiRE, A 1 9 ART O 31| I8l Heas,
S AR g™ 31 gTE 2, 89 SHBT Sooiad Tl B Fohd ol

TR & TRGR HHATRAT @l 91 7, TR Afdem # anféad 311 3iR anfeawmdr 320 & T&d
ST ABR BT TR & TS T I TRET BT Soote el 8 FhaTl Gfs I TRET BT Soara
T8I 81 Fehdll, SATY BHRT I§ P& & b U UAT mechanism I T GATRTT & foTQ oret <1
vigilance BT mechanism %\', ijusticeﬁﬁ?ﬁ%, ﬁmﬁmﬁﬂﬁ%msﬂ
TRE D1 d7dl b IR ¥ 89 GIF bl &1 I8 GO 914 B

STET d% S} 919 8, Citizen’s Charter 31X Redressal 61, 89 91T fh 3P {77 TRPR
BT TS BT IR TS Gl B, Sh IR H HeATs AT B 8T 2, T SHH! 319 SIS

Y A1 g faareTae qe €1 59 1 gel R S9N 69 Bl Sl 17 a9, 98 09 I8 8 b
ﬁﬁ?ﬂ:ﬁﬂﬁiﬁin principleﬁﬁlWﬁ%ﬂ@mm%,ﬁ%ﬂﬁﬂﬁwéﬁﬁ
BRI SUFHTIRY ST, TR 9T ST A 2qaver iR SraT 8, 31d 3d®! FHeT Sos! § fh
TAR 9 AINE S BT Secta (el WY G717 781 8 Ahell A8 SR % 519 qradt 7fsrg
IR & 918 IR 5T ARBRI B FER g1 747 1, A GolH DI BT I8 Foi 3111 {6 The
fundamental features of our Constitution cannot be violated’. 3R fh=fl TRHR & IR majority

i 37, @l Constitution ¥ fundamental features &1 you cannot violate. You cannot change the
fundamental features even if you have a majority. Now, that is the sacrosanctness of our
Constitution. Federalism is one of those fundamental features; secularism and democracy are
fundamental features, as the Supreme Court has defined. That is why, | am pained to hear, Sir,
that a former Law Minister, who was also the co-Chairman of the Drafting Committee, said that
there were times when the Parliament passed a Bill and made a law within four hours. Yes, we
did, Sir, and the whole country paid the price for it. It passed a law during the period of
Emergency, abrogating democratic rights, and for that the entire Parliament, the entire country,
paid the price. We all corrected ourselves, and the system itself corrected us, to make sure that
such abrogations do not take place. That is why, Sir, we must now realize that the Constitution
of India is the social contract between the Indian people and the Indian State. That social
contract is inviolable; it cannot be violated. It is on that basis that we will have to convey this
assurance from this House to Shri Anna Hazare and everybody else outside that all the three

points that he has raised will be incorporated in the Lokpal, but it will be within the framework of
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our Constitution, that Constitutionality will be maintained and all the three points will be

incorporated.

Finally, Sir, there is a genuine fear that just as you brought the Bill nine times in the last 42

years, this time too, you would do the same thing. Now, we have to give that assurance...

SHRI V. NARAYANASAMY: We too share the responsibility. It is not only you.

...(Interruptions)....

SHRI SITARAM YECHURY: | am saying ‘we’ in the sense of the Parliament. We have
brought it nine times in the past and again, we would all be doing the same thing, and nothing
will come out of it! Now, that fear that people have is a genuine fear. That fear needs to be
addressed, and that is what | meant when | began by saying that we must rise to the occasion. |
think, we must rise to the occasion and say, ‘yes, this is the learning process; yes, for the last 40
years we have been discussing it; yes, on many issues, various States have taken initiatives
when a Central legislation was formulated, whether it was the Panchayati Raj or the RTI". On this
also, many States have the Lokayuktas and we are discussing the Lokpal. Now in the concept of
the Ombudsman, that we were talking about earlier, the question of institutionalizing this Lokpal
is something that will not be delayed any further. It will be done at the earliest. For that, the
process has begun. | think, Sir, this unqualified assurance must be given to Anna Hazare and
the people outside. This unqualified assurance we must give to ourselves to improve our
democracy and, like | said earlier, we should assess the process of maturation of our democracy
a little more in the process and enact an effective Lokpal and a strong Lokpal which is neither the
Government draft today, nor the Jan Lokpal draft today. Let us incorporate all good points and
make a new law that will give us a good stage in the future for better accountability, better

transparency and better administration.

it Rrars forart (RER) : ST9waft F8iey, a=arg) ol 84 STMeRT <1 718 % diedtd
DT AT 42 qU1 I UFST &, «ifT 89 oIl 8 b $9 aR A UTe BT el STo- U 811, U
Y- BT (9t U BT 14} HIART ART Si 91 ¥ o AT §781 Bal [h...(FGEM)... 3R 4TS,
drer |1, FIfRad @1, drbare 9T 8T W 1 THT UT9 81, 89 o1 d41¢ U Y 81 8, Afee i
SA-BTel B UG B B....(FGLTH).... STe% AN ST a1l X8 & b 37ue ol 7ol U €, 994 i g9
219 a1 Ug ford e 8l...(aem)...

H 9% e Y81 U1, AR I S 7 Hel 6 I8 [ ury 81, dApurdt a1, a1fes Tferdt
T 81 Fh| §F AN 7 42 TUl AP, AR 42 T4 & FI, 1946 H Ugell T Fgairal &
WRHR g1 AR UfSd STATER dret s We™ #3199, 65 Iuf I6 g4 il = gaorR fham foa
ST BT AR ha? AR &7 SaoIR foham| Uy &1 § 3 o111 89 T8d &1 9+ 99 &
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oY &9 AT S S99 € A1 RSN ST 990 & 3R ARBR I AR ST 8T 8, Plg AT FlorT
BT AT B &1 & T2, TAT 781 81 $9 Q¥ 4 3R g A DIs AR &, Al IRBR B IHD! faa
T2 B1 vh s oft 91 eRER # 71 &1 99 & o7y S=i o1F © ), ofhd WReR WA
B9 AN IR el il ETed-Slet T8 galll

IUHATIRT AR, I8 S <l &l 327 81 TR 1 89 A1 ded 21 39 71 Bl g7 & forg 99
3ITEHY 7 U ST < &, Wfeh fpvil &b B UR Sf T e ¥ 30 U H 46% T HUI b
RIeR 8 3R 8 ATel fbam €1 AN 4@ & SR AR &, $AD] DIg (@ 81 8, b ARDPR
TR Pl AR & eIl 8

PR 99 RT §s? g8 Al I 81 g [P 31 IR Sil IYaTH R 8| PR Bl
3fETST 81 AT {3111 BRI & ®I IS W12 &, S9 Yo ¥ 9 <% &I Sia7 fqaferd 2
QRN & A9 H U do1 &, AN b AT H RRAT &, SHBI QTS IRBR DI T81 AT IR FHHT
TSl RPN Bl BIAT A1 TRBR = 31 BOIR DI 59 IR b I R 981 $ Ul TRFER T8
BT BIATI 3R TRBR BT 5 I1A BT QTSI BIT, AT BIIF UIST 7 370 FawhT 3 I g AMSH!
®I * 2T faears Siill 7] QTS T8 AT, SHIAY T GoT...(FALM)... AR STF 7] TS
BNN...(AYT).... 9 IR A1 & AT, 31 98 9 7, MY 46 STST...(HGLTH)...

3} T.Q1. STEGAIrAT: 31T I dier <IVTY, f$¥ed &l 3R I8 87...(FaeH)...
N Rrar= @ g4 M a1 * o1 o<l &, 3179 & Bl T2 Gl gl Bl...( ™).
it SuHTAe: * 2TeE TaUS $R ST

it Rrar< ) # 98 @8 81 o1 {4 SIg ARHR B QTS 3T, Td IRBR b AR Td1
8% &b T2 |14, 379 Al AT BT 3 GTeR S X8 2 AR 79 ARPR I 3%g I M| Bl Hig TIe

EKIE]

IUGHTART GBIS, 3MRIR T 31151 dh b UTel F8] 17 0T 99 S § YN 8] o017
T 4RET STaTexellel 18 & THd H YR el &1?

TSThel g1 A Uoh IR el 8 — CellUTh ... ‘T Teb JRIT JWAR & AR
SHP TSI TSRM H 21 SR Bl BHI dHC HAVM Sl Bl T s
TSI, S 90 9 & &, I=Is ¥ V& © AR g8 Al Ml F T Ashed! I I for
25 R & IR #1947 F TR 72N A R o g B el e St &
Tel A9 ¥R @ Remg ¥ gwRa g0 fRifgar s off, ofea fadft 9 39 w®
2 e fean g8t 9o e dfsd @' St 7 ff s =81 foan s=i s ufer—mic
% 9N H 7 fhar §1 S8 I BT 7 % I remember, once, a Member of Parliament asked

Nehru, “What was he doing to curb corruption?” Nehru replied, “The hon. Member should

*Expunged as order by the Chair.
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not complain, should not worry about little corruption here and there.” To this, the Member
replied, “Sir, a little corruption is little pregnancy. It keeps on growing and that is what has
happened.” I FHY 4T corruption ATl BH ATE B, I BI ATSG! & 1 &1, T 1948 H ST
@'ﬂﬂg’(’:ﬂ T1 39 Public Accounts Committee aﬁwwaﬁﬁqﬁééﬁeﬁmsﬁ?wuﬁaﬁ
audit report &, SHDT W T MIfTY| STATER ATt & Il BT ALIeTdT H HHST 991 3R Public
Accounts Committee @1 RUIE BT WH HY ﬁ“CITTI'qT, WWWWWWW §34Tﬁ5
HE | HaTel ST, AT Order Paper TR 31T 3R S 918 AT PR AT TRATI 59 I BT B
BT &1 &I T8I AlpuTel §17 J&T His d 1.8 PUHEMER] BI SRITGT <A1 U1l o1 HiS bl a1
fpr=T ISR &1 ? fhRIST el <11 9l <TET SAlpuTel 917 GG B SRV &1 Gl oIl & b |9
I g1 BT — “from Curzon to Nehru®. SHH 1T IfSTI TR 97 & I Ul fag H31 ST <,
1952 § 9 &1, I8 ABUT Bl ST Dl 1 SaTs At ITois a1 7 F Iy | o 919
T YT HAl, SR o e S Bl g} o off f6 I8 Fara S 8§ 3R 89 A @l
Ombudsman ST TR I+ @112T1 $9 IR 31 Rifshar g8, 4fsd 8% a1 ? 4fsd 8% &l a8
afrfran g3 5 Tors e Sft 2R Raer 8 iR 37! iad AR Uiy St 781 7, gaforg v
a1 91 ]2 ©1 9gd gUl BIdR I[oiw a1 7 GG Bl B8l fb corruption BT ST HH 8, a8
B DI coffin H AR Bict BRI IBI+ I HET| IS BIeld Y&l &1 3ATST abnormal RIfT a7 81
TS, fd TR # AIRM g0 Sff B8 2 A1 89 AN 9gd 99 8, ST JA1E 999 8, 9
TMITS WTE 9 8 5 89 9T Bl * &1 S R8T 81 * 1 ST RE 8, 3 YRI S BT HI9o7 H+7 o1 A1l
H 3 ST 7Y TR T AR H Ao are] b o S UR 3| YRI ST T HI90T AT JET 2|
IAP IS JGIR H &A1 U RIS Al el Yferd STl & ar ¥ g1l Y glgara! a1 3
g4 999 & & mformic § $-5 &1 uga T 22 B8 91 @ © 6 I B @ 22 3 ue
QAN &, 3FYe AN &1 qaqd, $9d1 a1 89 WHS &l 379 UIferITie B composition Bl
RITIT 3R S WY Assemblies &, ST composition DT SRITITN 1977 Tk 3T 33 IS B
Waﬁa\’%&l 1952@3’6!7_{1977%3@3@%%‘6‘#uppercastesmoﬁ\_rm%ﬁﬁﬁb‘[
T TET1 1952 H Sl ST & 64 URAT AT 11977 & 91 $HH TR 37111 31T 1977 &7
AT <@ AT 1977 T8 Y &, ORI B &1 IR19d Yo 5T, BN & RIS Y6 g5l BT
P IRTSIT | &1 OBC P Sl AT 8 31 <1 backward community P AT %, sTa'ﬁ upper castes P
overtake THITI OBC & NI &1 TRedT 1952 | RIth 12 IR¥ie Y| 339 918 1957 &b Sl H 14
TRYC, 1967 & TAR H 17 TRRE 3R 1991 F 24 TRHT AR 2004 § 30 TR OBC & AT AT
¥ parliamentary democracy AR WﬁQ‘cﬁ goldel ﬁ?ﬁﬁ, Waﬁiﬁr\_ﬁ? HHTST, Sfa-
AT IR TR AT, YSTS P MR W fhefl BT 971 3R fohd) 1 BieT Be arel JA,
3R 1 B ST, IMFIATH UTHaT STt F21 93 &, S 84N g G- A3 & 1969 § MLA &
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%, I UgS A § DT ST g1 39 W H §1 * 8, S &fefd &, 71 Ut argd det Tl
1970 § geT H foreq fowg onf el gaT UTI ST. HU1 {8 ST IS9P 37eder A1 g1 & e=rard
TS Y & 3R T9 I8 Hal AT fb “* are born untouchables.” * UgTIel srgd &1 HA
SR TR...(AHM)...

i} T PAR HLIY (ST TS : WY, * W TCTAT SMY|...(GEH)...

oft SyquEfe: * org Reprs § F81 ST, $H@T 8T SITUL...(FAT)... ST HdhTa
AT, Tt SIRTTL...(aem)...

A Rrar foard: =, 9 39 999 @ 977 TR T, SN I8 Hel A1, { I 91 B b
W%’IB@%W%*arebom untouchables.éﬂﬂ?‘s’ﬁ@@?ﬂ?ﬁﬁ%ﬂﬁ@@&ﬁﬁ%ﬁ
H T g5 1 T T {6 Arehcd 1 SRTER) & ATHR TR MERT Bl T AR T AIC 3R Th
&I FT dlC, TH1 $ dIc HT M I_IER 8, A1 - IT MSH H4 $E 81 ¢ [ * Uaraeh erga
2l BH 3U®! R BRI TR Untouchability (Offences) Act & HdTiad HobaHT fhaT 3ik
M ST 89R AT A1 89d] o © b fSraft 3 ugell w1 “Riam< a9M Ae=rari” &
HbeH H 2 WR P AR H $70] 19 BUT| 89 < {5 S0 G0 a1 ARy oY, g1 faperit *
AT 3R B B WHR I Bl & 6 89 el $, scheduled caste & 8T &l g1
qIframe 5 S9 JHeH Bl PR Faldl SO AT, 39 9 dTs.d1. TET01 618 8 #4311 I, §ae 3
I g% SR ANl 1 FET b e 1R o o Ue @y 99er & 9 H I8 H8l o] f&b d
Uarel orgd §7 ars.dl. IeT0T WIEd I WA H e e fob ueH # Sl gaeH gon ©, 59
JPHeH § PR AGE B, TIfch &9 AN Pl Bls 7S el (el I8 32 QAT B

3MTST I TH & AN 1967 & G1€ FHTSIATG] AT & SIRTY 1977 F 918 YTferamic | Siid
PRE A S 21 Y Sl gfgarel N €, S U ATID] HIfdel FHI &. 3T TP Fad SITaT
TeT-forar Wi €, S9! Bl § ST 81 Y8l 8, S9d! Bl R |i¥ dle Y&l & 3R S9! I8
T YET © o I8 31U¢ H¥ el ST ¥&1 31 G &l 9T, * & 92, 718 &I T, oo™ &l 9,
TG BT 42T, B S BB IIfAATIC § ST I8T &1 §H Sl AN AN 8, Elite ANT &, S9!
T8 el it 381 &, A |G Wi | g8t Sfid - S 32 81 I8 SR 81 I8 AN 91 7B 8,
gafely g TSI TRTG St Bl el B IFIUTS HTS Bl dedl fh 2 8 Bl Sovd Tal 8l
9 W Fgd SITGT react R P SR T8 & AR 7 Privilege Motion o 31T &I STexd gl dISii
EalEIEN

T4 Y IR 7 [ER H Rewr @n fear on, fUosi @1 e faam on, a9
FShl W el & S @ ol U e FEl | s, BYRAT B et s T
eft & S I ot ' @ g & onfe ¥ gl A ® fF geT & el dgm A S5
BT ARTITT B} FHT 1 T&T off 3R U ferd FaTat o Aot =1 foRiy fowar f6 Srrstias wm
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ST BT ST BT T TET 3fSR AT 7 /T B BT REAT FARIER ¥ B foram ofR &9 9% A
TS gY, AN EHD! TS ST AR HRT IHT Gl BR BT TATI 8F ARTI BT JGHTT He+ BT 4l HTET
B ! gl SIRTT| 3R SITeT d1eTe § S TRI6] B, 3R SATeT deTe § S 399e Al &l
qIferaie § o d)d, TRl H Aol 6, §H S RN Bl STA19 <311 SART THS! 3= goell
& 81 ATl & &9 STYHM R 7, oifh 89 SHP RIoTh oed W= & 3R Aifad fpar & &
BHN 3SR AT 2| R BRI W 96 R g9 TH.U1. g9 B gHl, FiRex a9 3% g3l qH
STeldl Y81, EH®! $d! URdaTE T8 &

HEIGY, AU & R H Sl technical U&T &, Sb qR ¥ agd (AR & =4l g1 #4)1 I8
AT 8 o 31T Sl abnormal FRIRT U1 8% 2, 3ITST IR BT W1 W4 311R PR fawrs < W&
2, 3R SISl & q1e, JTSIE] b A1 & I8 AlbuTel &+ AT BIT, Al TS TR g el
JITST TSI # HUR & AN BT &RIT BTl &2 37T 31T HE I8 ¢ fob IoTifcrsll & RIeth o1
TR T 27 TAR I-T PHET Il 8, AT bed & b <Al & P X &1 31T Sl ¥9e N &,
AT AT B, B AT I8 &, 99 AN Gh-FER & IR ¥ S o1 89 81 U Y, 1 89 98d
SAMER 21 89 YR & R dieiiT| 89 I8l faeel 3 2, 98d &1 9 311 I8 8| IS Iad
FHrIEal & w9 H B AT <, A B TeeE B A 91 B U 916 IR 1S @1 21 BHdT
IS T, AET WS I8t 93 §Y 21 T 1970 H ST ISl g o7 AR FHRT UH AT HRT 7T 21|
3fe=T SNt fawa o=t B9 &1 3FTERY AR & foIg Aracids it # afs off 3R &9 drli 7 ART
ST 11 S T AT TSI S Y A1 T 8H AR A SR 1) & Ry galare o1 TRy
ST 71 311R 981 89 ART AR §T 911 89 J8T o G99 37 32 &1 J8T arsil &1 aor
et STt 2 T e o fhae g9k 9l o0 2, e o fohae eRa $0d 21 St =18
IS T &, d 9gd SHMERI & A1 IR & RISATE qiekd 8, offh AR 99 FHS §l Sy
BTl T Bl TAD! A WA Wl i B @1 BT 6 E9H HBT T FASIN Bl FH TR T
EEZEIE IREREINERI

SYFIRT AR, § Ue Idras <A1 I1edl gl 39 URMER & 9ad W, 59 Aeud &
HaTel IR ST TRA oAl 7, Yariel RART IS g 21 SHd! AHd S & folg 89 ol 99 &,
AT 59 <91 H T Tl 3R ¥, FOTT IR 3117 1 et WAt FRATY Va7 817, 9% 1 -31 Farer
2?7 3 QYA O IR-SRTERT &, 39 < H Sl Y €, I8 FaTel ISP Gl &1 IS DT [ SfF
S QU BT A TAR 3N AT, TG 1949 & TR Fe I A F19T ATed HHRTG ST IR - Afaem
I AUl Y 9T Hel AT? I+ del o [ FAgM & TRY 89 qRI&ER $T 91e1 IR 2 81 84
SHISHR & IR SRR BT dTGT B B 5. oAfh AR TS 3 IR-SR1E™ 51 S=i H8l o1 {6
3T IR -aRTERT 3R AHRS TR -G ST 2 MR PR 89 599 IR-aR1E%) Bl YIS BT BH
STeal T8l fopar, A1 R SHIh UR AT a1 B9, BHRT SHISHHT W &1 Febell &1 37Tl g8
RIS 1A B 31151 321 H R & RIATh SUA-GA 71 81 311 I Y IR -aRIG< PRIt
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T BT (9 I b1 T 46 TRICT =, Sl HUINU & RIBR &, TN [HAM Sl AHBSAT B
T, b RIATH W S H G I AT 1T Yo 81 IHD oY Al Bl TaTsT ST 3R U
U1 gy Ut B o 9! v fas1-%1d 95 R dlg I Mt T g | sty § amad
TR HEP! AFME BT AT gl $9 <9 | Sl TR 2, 59 <97 F Sl IR-GRIER 8, SFBT Al
qTes &7 B BITg| Rt inclusive growth 3R FHTIRN fIBRT B8 A ®TH Tl el 39 I
BT RIATA HRP 319 fhe= AT BT SR

SUHRT #Eled, 89 fBR 9 omd 1 fER @ WReR 7 SWaR FHaRal 8k
BIC-BIC T ATHA! BT BIIT T BT B BT 3R ST ciior & fa=1 # & fawamft 3= o
8139 T2 <RIV & dle 1 R BT 1 BAR TB1 dardl 4 1T fIwel &l 20 IRIT STRET
feram 1 8, RTTe! s g 81 o1l 519 Sl A1 UIferdrie ol gATd SIdl T, T YsT STl
o1 fob RTSTYA febe &, &TeToT foba € SfR A1ed fobam €1 (A @l &) 99, 37 § WeH o 380
T Af, e e 2, wooms fova= €, 9Ts fovam 2, R fa €, 39 91 &1 SIS 781 god
o1 3T fohe & a1 g fovae 2, 39 aR | PIs SIMERT e8] oldl 271 I8 il 8SIRI auf Bl
e e 2, 98 R ve AT & T 6 dama # i gar T i frest af 20 T
STREVT T, S 3feR Tep ATehel 31 T 31751 < Y& & fob et et &7 H 31fet fwsi &1
FIT BT 87 B AN A “HETG T SART” 1T I8 AT 8H R JARIT ST & b 31Ta ITah!
drs fean, s ol 1 die feam I8l Hfaer S« 93 €1 R g9 S die f&an? |
FAER & IR A 5T 7 H3 e ?....(agm)...

it Iy ureE: Rame< Sf, off fUest & fou U1 Sit & G597 & SARET0 e 3
RET 8l

it Rrars feramst: &9 damIc 15T H SIRETV BT 91 $E IT 21 A T Bl AT MR §A Al
B S 1 o A R A1...(HaHT)... ST FAT AT & W@ E? muast S BT wRor ff &H
TSI 21 319 SRR foham 1 SITe? 397! Urct & <9 YHYEN &, Sl $96] BlS &R §9R I8l
Tl T L...(GET)...

Y TR ITE™: 31O SRl WX forl.. (e )...

it RrarF= foar: 3761 it & S vy &, S W 396! BIs fl..(aes)... 396
7T B B AT BIs IR 78T B ... ). .

st IEfeE grEE: 3 @de R OEL.(@agE).. I8 §9@l R IEd B WRie
BI...(TILH)...

27 Rrars foram): 3y sros HiaR A st wx <Ry fob smaes! Uit gTerd i 81 11 §1 Uh
TR 7Y RIS dIe A ST I AR TE TR...(FIIM).... (A9 Dl €

it STHHTII: 379 AT IS DI 4T Ig0-H H= Bl AT 51 TS ... (GET)...
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3t Rram= fart: Stawl 7eey, § I8 Iaa <d §T 3 a1d I BT § (B
TRBR 4 &b RaeATh, YEHI $ RIes iR <27 3 S IR-aR1a10 7, b Rgeirs Al 1 991
3R T HIH SN, TE a1 I§ Wahe ST 37ToT YT §all 2, 98 Fet e e 2rml o=ft orgRig &
T H Ul 9 WA BRIl gl MU B S wwg fewn, Sud foy §gd-dga
CRUEIC]

MR. DEPUTY CHAIRMAN: The Chair is liberal in giving time because this is a very important
debate.

oY IS yaTE: R, Ra faaY S 1 9Tvor 31wt o1, <ifh 3id | Teds 81

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the prevalence of the menace of corruption is a
global phenomenon. No one can dispute it. The Corruption Perceptions Index 2010 of
Transparency International measures the perceived levels of corruption in 178 countries and

ranks the countries on the index.

Sir, in the year 2009, India’s rank was 84. In the year 2010, India’s rank is 87. So it is very
clear that the battle against corruption, in order to be effective today, can be achieved only
through a comprehensive reform of our political, legal, and administrative judicial system. The

establishment of a strong and effective Lokpal is one such measure.

Sir, the UPA Il is very particular about bringing in a Lokpal. When it attempted to introduce a
Bill to this effect, there was a mood prevalent across the country regarding the Lokpal Bill and

the people who were connected with that were accommodated by the Government.

Sir, our Finance Minister’s statement very clearly says that five nominees of Shri Anna
Hazare were included in the Joint Drafting Committee along with the Government and so many
sittings were conducted. Their issues were addressed. And as he said, out of 40 issues, 34
issues were resolved and only 6 are still prevalent. | think the discussion is aiming at a solution

even on those points.

Sir, the accusation against the Government that it is not accommodative is baseless. The
Government’s gesture, the way it has approached the issue, the way it is even being discussed
now after the statement of the Minister, is a clear indication to the people at large in the country

that the Government is not rigid in its stand.

Sir, after having many deliberations, the so-called civil society was not in a mood to come
along with the Government’s decision. They are still persisting with some more demands, and

we are discussing them.

Sir, first | would like to tell whether the Prime Minister has to be brought under the purview
of the Lokpal. As far as the DMK Party is concerned, we are of the view that the Prime Minister

should be under the purview of the Lokpal. As it was pointed out by everyone, in the year 1967,
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the first Administrative Reforms Committee suggested a Lokpal and Lokayukta. It was also
mentioned repeatedly that the first Bill had been introduced in 1968 and passed in the Lok
Sabha in 1969, and after its dissolution, it could not come to the Rajya Sabha. Subsequently in
the year 1974 itself, when our Leader Dr. Kalaignar was Chief Minister of Tamil Nadu,
Lokayukta was established, and the Chief Minister was brought under the purview of Lokayukta.
The Prime Minister should come under the purview of the Lokpal. There are certain other views
also which say that there should be a rider to that. They could be discussed and resolved. But
we feel that the Prime Minister could also be brought under the purview of the Lokpal
with adequate safeguards. There is no dispute with that. Sir, as far as judiciary is
concerned, judiciary has to be more accountable. Even the impeachment motion, which
was discussed in this House, brought out so many issues which are to be discussed.
Appointment of Judges in the High Courts and the Supreme Court must be more transparent.
But, Sir, there is a de facto immunity guaranteed to the judiciary by the Constitution. That cannot
be challenged by anyone. But, Sir, | would suggest that the Bill which has been promoted by
UPA-II, the Judicial Standards and Accountability Bill 2010, can be strengthened. By that way,
judiciary will also come under scrutiny and judiciary will also not be an exception. It will also be
accountable. So, there is no dispute or second opinion that judiciary must also come under
scrutiny. On that line, we suggest that the Judicial Standards and Accountability Bill 2010 has to

be strengthened.

Sir, a very important thing is whether lower bureaucracy could be brought under the
purview of Lokpal. There are lakhs and lakhs of people. Whether they could be brought
under the Lokpal is still to be discussed. Whether it could come under one authority. Will
it be possible when already cases are piling up in the courts of law? Whether it is possible
has to be discussed. It cannot be resolved in one day or in one moment within a small
group. For all these things, there is one more solution. Apart from that, the citizen charter, which
has been emphasised by Anna Hazare’s team, suggests that it must be implemented without

fail.

Sir, the Standing Committee on Personnel, Public Grievances, Law and Justice, when it
was chaired by hon. Member Dr. E.M. Sudarsana Natchiappan, had submitted its 29th Report
which has clearly said that the Government Departments and Ministries should have Public
Grievances Redressal Mechanism on the lines of the RTI Act in place with special focus on the
information delivery system. Officers responsible for the delay must be made accountable. The
Committee recommended that like RTI Act, there should be a limit of 30 days and provision of

fine on delay in the PGRM system in its 29th Report. The system should be accessible, simple,
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quick, fair, responsive and effective. Various Government Departments and Ministries should
have a Public Grievance Redressal Mechanism in place with a special focus on information

delivery system.

Sir, on all these issues which are under discussion now, which are being insisted by a group
who are undertaking an agitation outside, what we suggest is, Parliament is supreme. There is

no second opinion on that. We can never challenge the constitutional authorities.

Sir, the separation of powers between Judiciary, Legislature and Executive is a part of the
basic structure of our Constitution. Anything that is drafted or enacted should be in conformity
with the basic structure of the Constitution and no one can dispute that. So, Parliament is
authorised to enact laws and whenever a Bill is introduced, which has some issues, it goes to

the Standing Committee. That is our procedure which we cannot dispense with.

Sir, | think, this is not out of place if | give you one very very important example. It is in
today’s news column which says, “Thriving used products market to hit waste recycling plan”.
The electronic waste, which is being used and dispensed with by the users, is thrown out and it
causes a very big environmental hazard. And, for that, the Ministry has given very clear
instructions which are going to be implemented. The Government makes the manufacturers
accountable for successful implementation of electronic product recycling and they need to
make a significant investment. This is what the producers say. The Government notification E-
waste (Management and Handling) Rules 2011 issued in May makes it mandatory for the
manufacturer to collect old products and recycle them. The companies have to set up collection
centres for old products either individually or collectively where the consumers can go and
deposit their old products. They have also to ensure that no hazardous materials are used for
manufacturing. The initiative will cover the products like computers, laptops, printers, copies,
and cell phones, televisions, including CDRD, LCD, refrigerators and washing machines. Sir,
you may think in what situation | am quoting. Sir, this is very important. This notification has
come from the Government subsequent to a recommendation by the Standing Committee on
Industry of which | am the Chairman. Till we discussed the e-waste management, the
Government did not have any idea about this. They were very much worried about the electronic
waste like the products which | told you. How to dispense of those was an issue them? The
ordinary people who collect those products cause hazardous environment situation. Now, that
the Government has taken a decision that the manufacturer should have a collection centre
where the users after having used them can deposit those old goods there and the company
being the manufacturer will be responsible for recycling it. The outcome of the Standing

Committee recommendations have helped the environment very much and it has to be
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appreciated. | have just cited one of the examples. The Standing Committee is nothing but more
then a mini-Parliament. All the political parties have got representations. As | said here, our party
has got a view that the Prime Minister should be under the purview of the Lokpal Bill whereas the
draft Bill of the Government does not have that. But we will put forth our view in the Standing
Committee. If it is discussed in the Standing Committee, if the recommendations come before
the Parliament, it is going to decide. Even the RTI Act, before it was enacted, it did not have
many things which are incorporated now only after the recommendations of the Standing
Committee. Those things were incorporated and the RTl is very much appreciated only because
of the Standing Committee recommendations. So, Sir, what we would suggest is that the
Government is for a strong Lokpal Bill. It recognizes the sentiments of the people at large. The
public views have been taken cognizance of. The Government is sending emissaries to discuss
with them. Let them wait till the Standing Committee submits its recommendations. It is a
procedure which we cannot change. We cannot change the system. It is not a target against the
Government or any political party. It is against the system. If we permit something to go on in its
own way, it is not correct. Some people even challenge the electoral politics. They say, DWhy do
you go to the booth and stand like cattle ?[] 1 do not know what system they are seeking. But this
system we have earned after very big sacrifices. For the last 64 years we have established
ourselves that we are the largest democracy in the world. In the past the parliamentary system of
democracy has brought out so many appreciable achievements. So, also in this situation, we
are very, very sane in keeping under control of the things we are discussing now. This Bill when
it goes to the Standing Committee along by informal recommendations of the Speaker, the Jan
Lokpal Bill or the NCRPI Bill or anything else, every thing will be discussed and they will come

here.

At this moment, | would like to suggest one thing. | would like to tell here without fail.
...(/nterrupﬁons)... Just one moment. On 9th September, 2011, three youths are going to be
hanged in Tamil Nadu prison. They are Perari Valan, Sanathan and Murugan. Our DMK Party
has been suggesting abolishing the death penalty. Even now our leader has voiced it. Many
other people, many human activists have voiced that death penalty should be abolished and
those three have to be saved. We have urged the State Government and the Central

Government to save the lives of those three persons. ... (Interruptions)...

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND THE MINISTER OF CIVIL AVIATION
(SHRI VAYALAR RAVI): What is the crime? ... (Interruptions)... What is the crime?
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SHRI TIRUCHI SIVA: Just a moment. ...(Interruptions)... Just a moment. | am talking

about the death penalty in general. ...(/nterrupﬁons)... | have got my right to express my views.
MR. DEPUTY CHAIRMAN: Mr. Siva, what has that got to do with this?

SHRI TIRUCHI SIVA: | am coming to the point. When we are against the abolition of death
penalty totally which is in existence, how can we allow a person to suffer because of starvation?
So, we appeal to Anna Hazare to kindly reconsider his fast. We appreciate his ideology. We
want to have his precious life. This septuagenarian has crossed more than 70 years. He has to

live long.

SHRI' V. HANUMANTHA RAO (Andhra Pradesh): Sir, this subject is different. That subject

is different.
MR. DEPUTY CHAIRMAN:: All right. ... (Interruptions)... AT IS $QI...(EHEM T)...

SHRI TIRUCHI SIVA: | am appealing to Anna Hazare. ...(Interruptions)... Sir, | am

appealing to Anna Hazare to kindly. ...(/nferrupt/ons)... | have right to express my views, Sir.
MR. DEPUTY CHAIRMAN: You have to say that. ...(Interruptions)...

SHRI TIRUCHI SIVA: | have to express my views. | appeal to Anna Hazare, Sir, to break his
fast in the interest of his health, in the interest that he should live long and strive for the people of
the country. So, everything lies in giving and taking in such a manner that when the Government
has come down, when it has got so many options, kindly consider some of them. We shall sit
down; we shall discuss; we shall come to a conclusion. The battle against corruption should be
united. We want to put down corruption with all our might. All of us should be united. So, they
should also consider this; let them wait till the Standing Committee recommendations come. The
Parliament will discuss and the Lokpal law which is going to be enacted here will be the
strongest; we assure on behalf of the UPA, Sir. With these words, | thank you, Sir, for giving me

this opportunity to express my views.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Siva. Now, Shri Tarig Anwar.

it IR AR (FERTSY): SUAHIT HEIGY, 37T 89 Al b Vrerige =l & fog st
ST gY 21 U8 9gd 1 1R vy € 3R Jead Aecayul a1d I8 © b 317ST 3111 891 Sl & 372
A e A S IRRART U= g5 ©, U HY 20T [T SMY, AHATSS (651 SYI S ArdpdTe fael
2, P! Fe! &I A, TUTRITel] S 3, A | B A&+ H @1 S, 59 TR &F AN 31T =l
B & oy Sigt 51 gU €1 STet 9% ISR &1 9aTd 8, #9396 IR § ugd W wEl ' ¥ 9%
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4.00 p.M.

HET 89N <2 4 Ugcl Wl gAd HeT &1 8, ol g1d & 91 IRBR a1 & 915 el q1g 3
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FOIN STl BT S T8l 5 3MIe, 2011 1 I GAT 2TI SHP d1& SADI <19 BT F311d o7 {6 &1
AT frefax U SaTse I HHTT g0 390 TRGR & JAIES 8l IR I (fdd 9eriet &,
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TRGR A Y IR BT &1 HIRTET B MR S SaH wMfie fhar 2 S are aradid &
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1T 311 &1 HE1 2 o SAH PM @ include AT ST, MPs in Parliament & IR # AX®R
P71 I8 TeT o fp linclude MPs but exclude their conduct in Parliament, their powers to speak
and votell. 1\ 3T BT TE HEAT AT T “MPs conduct in Parliament should be included”.
I W TSR F1 I8 U&7 A1 fF FReeR 1 grorge fawan S, to include it in Judicial
Accountability Billl. < 3111 BT BT AT P “t0 include higher judiciary within the Lokpal”.

[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

3R AR G!«cul;hﬁr\l P A § TRBR BT U& 9T, “include only Group-A officials, officials of the
rank of Deputy Secretary and above”. 9 1T BT BT AT fF “all Government employees
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Tt gAY B X7 & T 1T TR ST 31T 319 I P 3R ARBR DI AT | 37ToT A4
IfETT 39 91 TR T 89 & fob U TUTaelTell b uTel fael 9 3R SHP SIRTY 87 MR
R I TN b | TG ST Ueh TSI 11T HIE IS a1 &, H THSIAT § feb BHIN 31 SR S Bl 3R
I Fafde AR B IHSBT T HRAT A1RY SR HidT 1 A1fRy d1fds &4 [ifdenfrad &
A AHUTS It BT I91 T 3R 39 I DI SHBT 14 el T, M MMEH B, TR MMEH Bl
TPBT 1Y el TP | B AN Bl 39 91 BT BRI BRAT I1eY fh 89 &% TR W IR Bl
R Hb | SURTHTEE ST, S781 TIeal P A1 H ATID] g=IaTE <l g 3R IS Rl g [ 371 89
QT S =4 $R I8 B, SHPBT AR S H I8 HS2 ST6x Y 6 89 9 & AN 59 A1Tel 3
TR E 3R ATEd € T TP effective ATdwuTel fdel 9911 egaTs|

SHRI BAISHNAB PARIDA (Orissa): Mr. Vice-Chairman, Sir, thank you for giving me this
opportunity to express the view of my BJD Party. This is a historic occasion in the history of our
Parliamentary democracy when not only the people of this country but the entire world are
watching and listening through the electronic media how we are going to curb the menace of
corruption and black money in the largest democracy of the world. After a prolonged campaign
against corruption, a nationwide movement has developed throughout India by Shri Anna Hazare
in a Gandhian non-violent way. The people of this country are aroused to fight corruption and
black money in order to save hard-earned Independence, democracy; and to eradicate poverty
and unevenness in the society. Sir, today, the leader of Biju Janata Dal in this House, Shri
Pyarimohan Mohapatra, is not present here due to an important engagement at Bhubaneswar.
So, | am conveying the view of our party and its President, Shri Naveen Patnaik, hon. Chief

Minister of Orissa, through my speech.

Sir, our party supports the objectives and concerns of Shri Anna Hazare to curb the
alarming growth of corruption and black money pervading all spheres of life. In our party
meeting, we cleared our position on the pertinent issues which Shri Anna Hazare has raised. As
per our party’s view, the Prime Minister of India must be included under the purview of Lokpal,

with exception to his functions related to internal security and public order.

On judiciary, our party’s view is that it should not be brought under the ambit of Lokpal. If
we bring in judiciary, it will upset the basic structure of the Constitution and will go against the
balance of power. Keeping in view judicial independence and judicial accountability, an effective
mechanism like the National Judicial Commission can be formed. We are happy that Shri Anna

Hazare has accepted this position regarding judiciary.

As regards Members of Parliament, our party thinks that the conduct of Members

inside Parliament should not be questioned by any external authority. This will go against the
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sovereignty of the Legislature. At present an internal mechanism is available in our Parliamentary
system to deal with misconduct of any of its Members. Parliament had recently punished about

eleven Members for their misconduct, like, in case of Cash for Question scam.

Sir, now, | will deal with the most pertinent issues raised by Shri Anna Hazare. The first one
is about Grievances and Citizen’s Charter. The second issue is regarding Lokayukta for States.
The third one is regarding lower bureaucracy. My party welcomes the demand for framing
Citizen’s Charter and passing the Right to Services legislation to root out corruption at the
grassroot level. Such legislations have already been passed in some of the States of India. In my
State, Orissa, both the Citizen’s Charter and Right to Services legislation is in an advanced stage

of formation... (Interruptions). ..

2} TSI TS AR, 3191 U 984 8] Hedyul qaTd 3o 51 Sl W I8 fawaman M 8
I8 BRI AR] discussion BI, FAR AR AT -fadTs @l reject HR AT &1 I8 H8T b Brerg
SN 989 B I &1 Y 379 SIH 989 B T Yo 21 BH &I 989 PN 3T ©, 89 M0 8%
e

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, you have said it. That is all. Now,

please proceed. ...(Interruptions)... That is on record.

SHRI BAISHNAB PARIDA: In our democracy, this is allowed, and we should not worry. Our
responsibility is much more important than those who are talking there, outside Parliament. This

should be kept in our mind and we should act according to our conviction.

As regards covering all the employees of the Central Government under the Lokpal, my
party’s view is that the Lokpal should have jurisdiction over all the Central Government
employees and the State Lokayuktas should have jurisdiction over all State Government
employees. In fact, in my State, all the State Government employees are covered under the

jurisdiction of the State Lokayukta, as per the existing laws of our State.

Sir, | now come to the Lokpal Bill. | wish to talk about the third most important point which
concerns all the States in our country. We have a federal structure and the spirit of federalism
should not be tampered with in any manner. It is essential that the State Lokayuktas are
independent of the Centre. To maintain that independence, State Lokayuktas must be created
and governed by State laws. Of course, we have no objection to having an enabling provision in
the proposed Lokpal Bill so that States can follow the Central model. But, under no
circumstances must the independence of the States to have their own legislation be curtailed.
This should be done keeping in view the principles of good governance in order to redress the

people’s grievances.

66



On behalf of my Party, the Biju Janata Dal, and its leader, Shri Navin Patnaik, the hon. Chief
Minister of Orissa, | humbly appeal to Shri Anna Hazare to end his fast. His precious life and
noble services are essential for this country. The objectives of his fast, which are to create
awareness and concern against the spread of corruption and black money, must be achieved
and we shall do the best in our State and in our State Legislature to fulfill the same. We want a
strong and effective Lokpal and Lokayuktas to be formed in order to deal with the serious

problems confronting our nation.

Sir, | wish to express my personal views on certain other issues. Comrade Sitaram Yechury
was quoting Hegel and Marx. Marx had said that ideas were abstract but when they caught
people’s imagination, they became a material force Sir, while we failed to catch the imagination
of the youth of this country, Anna Hazare, through his Gandhian ways has done it. This is a very
important point. Then, talking of members of the civil society, we must not ignore them. Marx
had said it in the 19th century. But this is the 21st century. The middle class has a very important
role in this country, particularly in these days of science and technology. Sir, an old man with
Gandhian dress, with a Gandhi topi, with Gandhian ideology is mobilizing thousands of young
boys and girls and bringing them out on the streets with a patriotic fervour, giving slogans like
vande mataram and Bharat Mata ki jai, and talking about the problems of this country. Sir, many
of our political leaders, including myself, could never bring so many people out on the streets to
fight and eradicate corruption, to bring social justice. India is once again following the ideals of
Gandhian philosophy. Gandhi may not be alive today but he still lives in the minds of the people.
People throughout the world are now practicing Gandhian ways of life. In the meanwhile, we are
saying so many things about this satyagraha. | can remind you, Sir, during Pandit Nehru’s time,
there was a debate in the Lok Sabha when Dr. Ram Manohar Lohia talked about satyagraha; at
that moment Nehruji said, “l think Dr. Lohia is still living in the days of British Raj”. But Dr. Lohia
retorted, “Panditji, you are forgetting that you are a product of that satyagraha, that ahimsa”.
And this Parliament, this democracy is a product of that great struggle led by Mahatma Gandhi
who did satyagraha and whom we should not ignore. Satyagraha is eternal, it is not confined to
a particular country and particular period of history. It can be applied any time, anywhere,
throughout the world. Martin Luther King applied it in America to get his civil rights, against the
USA Government. Why could this not be applied here? We must learn, should study and apply

those views and methods.

With these words, | express my views, my party’s views. We are in favour of a strong and

effective Lokpal in our country in order to eradicate corruption.

67
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Mr. Vice-Chairman, Sir, | am thankful to
you that you have given me time to speak on this occasion. This is my maiden speech in this
august House and | seek your indulgence. | represent all-India Trinamool Congress. Since its
inception, my party has waged a war against corruption under the unique leadership of a
personality, who is committed to the cause of the people and runs a Government with a human
face. Naturally, we are seriously concerned on the issue of corruption as other hon. Members

have expressed their concern today.
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Now, | would like to speak a few words in English also because # f&=<T ST+ 3r<e! T&1 B
While we are all concerned about corruption, and there cannot be two opinions that stringent
measures are to be adopted to eradicate corruption at all levels, we should also consider that
when we demand an institution with unbridled powers to fight corruption, are we not unwittingly
walking into a regime which may ultimately culminate into an authoritarian system? This is a
question that | am putting to myself. Immediately, the reply that comes to me is that we should
not indulge in such a legislation which will lead to an authoritarian system. We definitely need an
ombudsman who will address the grievances of the citizens and force the Government to act
within a definite time-frame but not an ombudsman who acts as a super Government or a super
Parliament or a super Judiciary. The proposed Lokpal should be within the framework of the

Constitution—nothing more and nothing less. Any changes that are considered to be necessary
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to keep a balance between our Constitutional framework and the popular demand may be
effected, but not under duress. The opinion of the people, at large, are to be invited. And the
proposed enactment may take a concrete shape within two-three months. But, this time, it
should not be held up for indefinite period. A peculiar demand has been raised that the people
who are having track with political parties cannot man the Lokpal institution, as if we are the
sacrificing goats and others are holy cows. It should not be. In a democracy like ours, there

cannot be distinctions like this.

My next point is, Sir, whether the institution of Prime Minister should be included within the
ambit of Lokpal or not. Many hon. Members have suggested many things. | do agree with them.
We do not believe in the maxim that ‘king can do no wrong’. In a popular democracy like ours,
the ‘king can do no wrong’ maxim cannot have any place. But Prime Minister is considered to be
the key-stone of the Cabinet, as was rightly pointed out by one of the hon. Members in the
morning. He is having a pivotal position in our system. He is also the leader of the nation. Be it
Dr. Manmohan Singh or anyone else who will be the Prime Minister in future, | am talking about
the institution of Prime Minister. Our Prime Minister, Dr. Manmohan Singh, the present Prime
Minister is internationally acclaimed for his integrity, for his honesty and for his noble character.
But, according to me, since he is the leader of the nation, the office of the Prime Minister should
not come under the purview of Lokpal, while he is in office. While he is in office, the Prime
Minister should not come under the purview of Lokpal. Hon. Leader of the Opposition, who was
referring — he is not present now — to the first Lokpal Bill, prepared as back as in 1966, on the
recommendations of the Administrative Reforms Commission, probably, headed by late Morarji

Desai. But in that draft, the Prime Minister’s office was not included.

So, the original idea was not to include the office of the Prime Minister. After 40 years or so,
we are trying to evolve a framework to bring the Prime Minister also. Tomorrow, there will be a
demand to bring the President also, and there will be no end of it. Some people are drafting
Lokpal Bill on a dharna manch. Tomorrow, some other people will draft a new constitution at
India Gate, and will urge the Members of Parliament that you accept this constitution and send it
to the President for his assent. This way, democracy cannot run. Democracy means the will of
the people. | cannot claim that | am the messiah of the people; | am the only messiah of the
people. The representatives of the people who have been voted to power, their role cannot be
negated. Then, there will be negation of the Constitution. Yes; some people are saying throw
away the Constitution. Then, what will be the consequence? Is it Libya or Syria? It is India. Our
forefathers have fought for the freedom for long 200 years. And, after their sacrifice only, this

right to freedom of speech, and other fundamental rights have come into surface. We are taking
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advantage of that situation. No, we should not do it. We should be tolerant. We should come for

discussion. Yes, democracy demands discussion.

Democracy demands debates. Dissension will be there. Dissension will lead to
demonstration. That is also acceptable. ‘But until and unless my demands are met, | would not
allow the Parliament to run, | would not allow the system to run’, this is something which just

cannot be accepted.

My next point is that no one should claim himself or herself as holier than thou. 8H ?‘\’TCF\’ Ea
AT %\;, QW 19 Tt particular individual BT TR BT ﬂT%K’I SRR aﬁé é‘é—cl'\’ EARiRNIk] %\’, ar
F E1 3TR fpelt 3 &) &, 1 Bl 81 B BT A1 BAR 3R B S Bl WP e ¢ b TAR
e} P & 3R IHP! GIRT $ [0 gHP! IRAT FebTe1 a1feq| APpuTed a18d, Ao
BT g3, TIfh $HD! R T, R Ta-He AR IR FRETRT 7T T15d1 TRBR

BRNEECSIES

) AHUTSH B T&I--T ol i &l ?ﬁ?, this Lokpal is designed as a body in which police
and courts are rolled into one. WAIHUTA Yol T BRI 3R AlbUTd Bic I BN I8 el 8
N dTl & contradictory gl Independence of judiciary and independence of judicial review cannot
be curtailed, cannot be curbed. This is a Constitutional mandate of the separation of power.
How to deal with that? | am submitting this point to those who are going to shape the Bill, |
mean, the Members of the Standing Committee. | am asking them how they are going to deal

with this Bill. Now, Lokpal is required, there is no doubt about it. ...(Interruptions)... Only one

or two minutes more. .. (Interruptions)... TR, T8 TARI He1 W 7, qI-9R fiFe 3k Al
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | did not say anything. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: You are looking at me... (Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, | am not looking at you for this.
...(Interruptions)... | did not stop vyou. ...(Interruptions)... | did not stop him.
...(Interruptions)... Everybody is supporting you. ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, | am grateful to you. ...(Interruptions)... Lokpal is
required. Lokpal is undoubtedly required. But again | am telling that it should be within the scope
of our Constitution. Who will police the police? 3R Jfer # $© qRTS4l &, dl SHd! gfafa
BN HIM? I8 [T YT 81T 81 $9P IR H O UIGET 81 aIeY| Sl I a1 off 81 8,
I H YIgeT BT A112Q b 3R AlbUTd HRE 81 ST &, T FIT [HAT SATY? IHBT DI
JIRAT?...(FAH)...

Finally, unless we come out of our greed, — Lokpal is a legal office, a legal measure, an

administrative measure — temptation, lust and put ourselves as a nation on moral grounds and
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continuously pursue with the tenets of ethics in our daily life, no Lokpal can change the scenario.
That is more important. Lokpal or no Lokpal, we require moral and ethical upsurge right now.
Time has come when we require more on an ethical upsurge. We are the largest democracy and
we must remember the great maxim “republics fall when profligates thrive and wise are banished
from the council”. | would like to touch very briefly the three questions that have been put in the

statement of hon. Minister and give the viewpoint of my party.

The question is: whether the jurisdiction of the Lokpal should cover all the employees of the
Central Government. As per the present Constitutional arrangement, without amending the
Constitution, | do not know whether that type of amendment can be affected because there is a
judgment of Supreme Court. There are several judgments right from Kesavananda Bharti case to
Minerva Mills case. So, many judgments are there. Whatever amendment Parliament wants to
do, that should be done within the framework of the Constitution. That point should be taken
into consideration. Next is, whether it would be applicable through the institution of Lokayukta in
all States. Of course, Lokayukta is a State institution. It should be enacted by the State
legislatures only to maintain our federal structure. State legislatures should enact the Lokayukta
Act where there is no such Lokayukta Act and naturally, this will be applicable through the
institution of the Lokayukta in the State and lastly, we have to see whether the Lokpal should
have the power to punish all those who violate the Grievance Redressel Mechanism to be put in
place. Although it is a leading question, | am in agreement that yes, all those who violate the
Grievance Redressel Mechanism should be punished, that too within a definite time frame. There
should be a definite time frame. Before | conclude, | would like to quote only two lines from a

great song of Gurudev Tagore which is in Bengali, in my sweet mother tongue.

Sankochero Bihabalatai Njjere Apaman

Sankatero Kalpanate Hoyo maria man

9 D] A I8 & b, “HebTd b B H U ATY Bl ATHT A DRI 3R Hhe B beql 4 gd
U 999 7 11" H [ad SR & Al A1 R M BT A ST TS GARN | 3179 37 Flef Bl
HiepT T, 59 & forg &1 1 984 -9gd g=d1a |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Sukhendu Sekhar Roy, it

was your maiden speech but you spoke like an experienced Member. It was a good speech.

9. IM NI Fed (SR IQ9): 4719, s9R «fags &1 |fde el T aga
A -FHBR 11 6 AR H Ig FHeI1 § [ IR BT AfGer g o1 qasrs g g1 sq 4
BIS U1 1S &1 & o 1 FIRTHRU1 R B R 1 811 §9 & fATal Sl 3 BT &, d18
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H—E'STIELT?[@[ ﬁ, 3R 4., 81 3R TR Anti Corruption Actﬁ—?jﬂ—s{@%\_rﬁﬁww
R T H FeH &1 31d e I8 © [ 51 AR DI b I AR R FRAR 96T AR 1
ATPYTA 3 P 1€ TETAR Bh SN2

HqeIeY, H ST ApuTe el BT YRT 4T & 3R 31 o7l & fb 39 9 3B gRIY Ul & Si
YETAR Bl HH B P TOI TR BT IG BT B BT For example a1 ATGTe & SR
JTETATHINAT BT el A ST 81 7| gferd =1 Rl 3 4 aefidl & 714 ford iR 4 arsia
AT forg 1 o1 arera | ST el STl &, Gferd S &1 Udsdl §1 98 Hedl 8 fd dfery, 31 &
R I A 379 IIH H AT 1 MY BT Sied SI1 TS| 98 Hedl © (5 8oIR, U= Al of @l 3R
E}IE_ =i %ﬁﬂﬁ, EXESES AhuTe § EXESAS ®l BINIY %\f, ISRk property seizure, preventive
detention, suspension, removal dT UTIETT HESE] Eﬁ‘s‘ Y areHt f9=1 99 & ambiguous ﬁl’gﬁ
forg <Ml BIR SWFeR S R Ugd SN §9 O dAlpuTdd H 98 AR Gl aRT¢ &, f
SR UTCT e 718l 8| Fered, O favgall # 31 31TST a1 R+l 8, S UR § a7 H ATH M| HRT
3TRIY & {3 31T H31 37751 O TSH A < NG FAITb TR 7T TT g7 <<l & <A1 H ST 1oy
§T PR 31 g1 WRIed, R 98 & f 39 99 ledTdl # STt didburel & T @l 91d &l 141 8,
IS foIg F9 AT B 91d a1 T 31 I FF BACT H 79 98 81, RNH ¥ U 95w
BT B, SToTSl FiRE B SIS a1 I8 & b d ui &l consensus & TE 31
el Bl Fafde ARRIET § 9 g1 $9 ThR ¥ Sl &9 AN dAldburel &b forg M &1 aa $l,
I Rafaet At 4 9 Ui @ g S &R Ui STe aiRE B0 ueE I8 § o fafae
QRIS fhdd! AUSic BT 8, TAH (o AT 87 FIT Ta-HS $ ITH 39 91 DI BRI ©
o g1 9T &5 1 991 7, 39F o 9w € 3R I=1 # Sl 9i= T g S, J |9
ggd SAMSR 81?7 impecable honesty & B1Y...(SEHM)...

it AR 3FaR: IHH fquer & =1a BTt T

Y. M MUTA TTEd: e, SAH T8l & — T° HHST A T8l &, HoldR ™ HHet § #f 721 &1 I8
S MfaeT &, S HTSTATE T Uit WEHd A8l 81 Al 3% AT SHH Hax 3 urferarie
P IR H Ieoid ¢ b 31T 3ieR ST a1 BRI, |60l Bl AT dle HXA, g8 A AlbuTel & IR |
BT Bl BT BIs ol AT 8, ST IR BIs He gielal & 3R 918X By AR — Uifdfcde Al
& faRIef &R S8 B €, political opponents BT €, I Tdh Yeflhe Sofdl <31 for TS # vested
interest & TBd I WV AT 1T © 3IR SWAER JATID R B 14 BRAT Y6 B S| T8
R WG BT 91RT 105(2) BT W Iocied BN $HA S TSI Te1 [T ST Fehe Tl
TEIGY, SAP] Sooid AR ~IdT [SRTHT S 3R 37 AN &R b &) 59 § IS4 ¥&q 4 o, 79 §
I ARY AT BT HaR o7 S Ha’ & misconduct | Hefer off — @12 98 iU =heys &l,
T I8 TR AT &Y, IR HIAREToN A I AT 81 AT AT cash for vote aTAT AT
Bl — H 371 9 Safedl &1 Hav o1 5 add 4, fhd= Siea! 99e 9eRil &1 39 BT A IR
TG % I el 7 13 S| Bl TE@R HaT — FIT Bl 39 AXE BT SAE”YT el a1 872
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P AT AT ST T SIS & Fhell AT? B AlhUTd g1 I1 SToc § Adhdl 87 S99
e &1 Racell IS8 SN, 9 &1 A91d ST SIY, I8 I e 2l A8Ied, o Ued 8N
P [T A1efl 91T gob 81 Fel A ATl ASTH W I8 IASH (51 511 W81 & b et Sl a1
3R =g b I AT QYT 9T dieT R8T &1 S0 JABA 81 AT 81 fb HRA P14 H e
fagm, fhda I®R iR fha= s awl SF1 Je=i # & — 39 91 &1 8T I 81 ST
TIRY| T aRE Bt JTHS 1l I8 B AT, 39 99 I1d1 BT A Sh! o1 A8Vl Heley,
Ry a1t 1@ 81 TR 2 o 7y <rr & 77y 3fiR & & 1M 0R Ui 8iR giAwR 819 o, gahad
ORI ST o, =TSTRIE & o, acquittal and conviction BIF &1, ¥hall H USHTeRT B89 o —
Rt oot frart it =1 fran o — I I8 srawad 81 T € & S clidard fad @t wwen
T, FORT 11 AR B, I AISAINC], Tees PR AR USYes ¢Igd AAT AR & ArN
1 iR BT ey a1 59 99 & AT & SIS DI DTS b Te| Febdll R AT Bl T
gex e SITe 96! S B BT, 30! NiIfsd B+ BT iR $H] W R Bl o9
ATHUT I, IHDBT BT FIUC I, TRHR H 98 §Y AN S1d SHDI SIHE B, AT 3P AEIH
A I FPRIY & 6 IHH A RFdwe &1 A7l I@T MY, A FOIYM BT AT IGT AT 2719,
A9 I9 B AP 3281 B URIMIE $<l 8, Folfded f[d W9e & gRT 8 Rysic 8l 2
ST 31T i Ges PRER I A 37U WE & 3 H IR W8 Bl b B g¢ Hel AT b gara
H TR, 31T HpIE 3 B, AT THRI BT IR Hh AR Pl AT ATPR & <, AT I8
et AP & SISt 18T ST ST AhdT| SAfhe1 U1 & T8T 81 H Tl S & Al 3 S
PET AT [ IgA SATET TR BT SRR el 1 AT AT AT $9 7l DI U8l A SIeh IRE 4
S R old, TIfhT 319 31T BSaS! H &1 BIs I8 Be [ ATl AT A AlbuTdl fdel T8l 91 5,
Al el §91 98 U Tl off, AT v et B GERT & fU @™ et gsas! ¥ 3iR
STeadTSll H 3T BN AT IAD] DI I T8 5 AT STeadlsll § $O HaH 7d IoeU| R
31T ot gama o Sax et foran 11 Al ©, U g |l & Sa1a # 3T heyett foram S
HHAT & Tl Bl Pl b RIS AN Wl el H 37 el 8, I I8 8 Adhd & (b Y41 HIRY, IRAT
B9 et 9 TR B 79 3 R FAA? Yfera & Ryt fie o 92 €, A B T S RE R,
ggi § fFcer faar <7 a1 8 &6 90191, & BRI W 1Y) 98 99 fhar ST e § oY fRegi
HAE 7, W AR A A 97 H PR |, ger w341 7, 1 FE T |, 7 ufue 7 3R R geq J
U Al I I8 {UIel Bl [P ST Arepured et R 9RaAgd s e fam Srge, S deo e
ST, 31T ATE, MY YT 3L 1S &1 TR ST b AR Bl ST HT TH A 81, I & TG
3T, TR, a1 afcraer @1 ureAT R Bl 1R 7 o Sy &iR Rith a7 €1 faran S o s =i
# g% 11 =Ry, UE e S €, a7 g8 A1 99 gt o, <ifS T U 9 80 39 ORE 18I, gHat
9 BT By TE1 B1 211 S el BI1 ANV 31 U A & b 311 8oIN |18, IS 9 a7
DI A WY of Sifh ST |1 MU Sl Advs! 2, S &4 VT ol & {6 98 f11 8oIR @t
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ST o & 1T efl g3 81 519 9a7 9 WRBR TS ARI SIS AR A9 $ o7 TR 2,
9 914 1 F37g HRAT fob 721 81 SSIL...(TEEH)...

2} M HUTA ATET: AT BSR P ATAIR Bl Il S & ITH 3 &1 A1 G| 1 Hel 8
% 319 3111 S I 39 A <1 A1RT, 3R S dAldha o § (9399 81 39 IR § UL.UH., =il
fcraer JoIT g e o A AUt i 81 e AR W dAlhdiid eael § S¢ gRT Faer dar
B DI DI BT ST IET 1 MM GAT BT 6 S U IR & STl 8 &, Soi 39 GHT
BIdR B8l 2 & 319 § 39 < P G 781 gl STh1 I8 94 FAMER T3 H BT 51 I 3fa¥
9 31 7 9 99Tg 78 R8T © SR 3= ANl W Al 3R IS V& 8 A7 ! I8 o W& & b
AT aver Bl foo=1- = P B BT B <12 B

1. M MU ATea: IYFHTEIE HeIed, H Sl a1 B8 Vel AT, I 31 $B AR Hal
ATE S Baet dAlbuTe e a1 S dAldpurdt [t # 9gd AR U I €, S 9 75 81 5949 B
AT © AR FO S BT AN 2T, I 8 TE1 SHH O/ AR AlHHdD] BI STid BT Al Ao
g, A ST TSNS 8, ST 594 2nfiet foham ST =1fey, @Te 9 OReR ¥ #e< Uid 81 a1 =
9T i1 31TS1 RIS I & 13 ga1 o & forg SITsy, Af Tahell g1 (el 8, 8 o &I S8y,
el g e &, fhar @re oF & foy ST &, 1 Tl @ el 8, 99 $9 Tdl 51 Y
AT Rt =Sl €, 3 IS9P e M =AY PR Bl TH.UH. H SIRger o & fag o1,
URE IJUE FATIST 4, AATATSH 3 Al Yo BRIS BUAT AN 8, 3R AT pediatrics H TH.ST.
TR & forv B g2 &1 RIS BT a8 §, Ol TP RIS Sudl Jid 31 AfShd
Blelol, SONIRIT Blorol, FTSTHE Biclol & TSI BT W SN o1 I1eY, 99 5T 997
YR 81 R U@ 70 31 BIS-AIT ARG 3R |9 AT fireiax Reaq 781 o, 369 el
TS Qe 3TeH 3 Read off 911 8T 81 3R YR & e 7, A1 39 9ISl &l dledre
P IRN H A TSI Seiagiie 3R e {ifsan gama & awh a9 STl 8, $9S 99 & fofg
BRI HRIS TUY BT Yot ford1 ST 81 I8 Tt 39 <9 H 1 3R foedl 3l Bl o1 91, o 98
A ST R 311 ST SR 319 =Te $8 HEd IfRY HUT e YN, 39 $B < & el qebdl,
g fRIfY 31 59feTT sadaeie 3R fiic HfsAr o1 sH 1 T1feTl IR BRURE B89 SUH
3 A1

S 9 €, ST W EART 91T B W I Bl I ADIYh ©§, 98 97 Pl AHA 2
WAfIET 5 G1d B OIS T8l ol o &9 HERI a=eT b Ufipel SR BT B B, B AT
H U AIST AIPIIH TTHR HE Al &, AT I ARG PRAT IT8d & (b 39 G Pl ADBIGTH
T, ATHUTS B Tol IR 1S BT U 7 F AlpUTed a1 | RISTST A1ER IR 84 Blg VRIS T8
gl

S AR GRIGA drell A v Rigid w9 d s @i Ry T8 8, e
IR (R I8 8, ST arf) AR Arsd 7 ST fobam o1 fob driei gobad vl afd 8
3MIR 3R T PIST 3T SIRAT, AT Ueh FHMICR YR F eI g1 g1 QR UReTel e
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5.00 P.Mm.

T Tt SR S FHHTR IREGR &1 Hifas I8 S dlddTe e &% 38T 8, 399 ¥ 941 <1
THdT 2, 39 R IR =1 A1RY| SHd! STRIST 7 3l 71T R 37 diedra f9d, T
ABUTe et 18T SR S9! AT ol 71 ol ST, A1 I8 HRIRIR AlbuTel 9 ST I8 df
AR FAEH & @H FR 97 d1el 21 91, § Res) 91d FEal €1 89 99 TS I8 W) 93 €,
AR, 3 W w41 E, 7.0 & I R SR 27 S FHRIS Bl We H SoMI, Iy &
Rl @1 a1 BT 5T I H ST, fAtds 7, B a9 @t ufthar 7 2R <, 98 gAR B
I B9 T TIIBR R Fhdl 8, 7T IR DR APl 8, 7 JTTSCHS B TP B, 7 (bl Bl ArsHd
< | 8, 7 B Bl BIel-RMT T Fahd &1 S1d 89 $O T8 DR qdhdl &, dl 89 Y Ald HaD
B2 BHAN U B |1 executive power 87 STd ®IS executive power 81 &, A1 MP &1 39 T8 &
ol Hl SRR 3 9T @ SI1Q? 89 ST AaR1g R & 3R 3 YUR BT A112g|

SHRI D. RAJA (Tamil Nadu): Mr. Vice-Chairman, Sir, our country has been passing
through a very turbulent period in its political life. Irrespective of political parties, whether we
belong to Left or Right or Center, we all, collectively, will have to address certain basic issues.
Dr. Ambedkar is being quoted frequently in this House. Dr. Ambedkar, in his last historic speech
in the Constituent Assembly, in the month of November, 1949 made certain observations. “Till
1947, we were blaming British for everything that went wrong in the country. But after 1947, we
cannot go on blaming British. If something goes wrong, we will have to blame ourselves.” That is
what Dr. Ambedkar said. Then, Dr. Ambedkar went on to say, “On 26th January, 1950, our
country will enter into a new life but that new life will be a life of contradictions. In politics, we will
have equality — one man, one vote. But in social, cultural and economic life, we will have
inequalities. How far we resolve these contradictions or how sooner we resolve these
contradictions, it is good for our democracy. If we failed to resolve these contradictions, then,
our democracy will be in peril. If at all our political democracy has to last, there should be social

democracy and economic democracy at its feet.” This was what Dr. Ambedkar said.

Now let us introspect what went wrong after we became the Republic. India, which started
as a welfare State, has, gradually, been emerging as a neo-liberal State. There is always a
demand that State must withdraw from all economic activities. State must withdraw from
running industries, from building physical infrastructure and social infrastructure, like, health and
education. So, States should not have any role in economic activities, as far as distribution of
wealth is concerned. Why is it happening? Now, we find enormous growth of corporate houses.
These corporate houses dictate the formation of the Government. They dictate the policies of the
Government. These corporate houses are also influencing the policies of the Government,

manipulating the policies of the Government and resorting to all corrupt practices. That is what
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we witness today. Small crimes or small bribes which used to be in the past was a different
thing. Now, what we see today are scams involving mind-boggling and alarming figures. This is
because the corporate sector, the corporate houses are directly trying to control the
Government. Now, again, we are discussing corruption today. It is not one man’s cause or one
party’s cause. It is the entire nation’s cause to fight corruption. But how to fight corruption?
How to fight corruption? From 1968 onwards, efforts were made to bring a Lokpal. The first
Lokpal was Lokpal and Lokayuktas Bill, 1968; the second Bill was also Lokpal and Lokayuktas
Bill, 1974. Afterwards, it was Lokpal Bill, 1977; Lokpal Bill, 1989; Lokpal Bill, 1996; Lokpal Bill,
1998; Lokpal Bill, 2001; and now, in 2011 also, we are discussing about a Lokpal.

Sir, an all-party meeting was held on 24th August, 2011. My Party was also present there.
This all-party meeting unanimously made an appeal to Mr. Anna Hazare to end his fast. In that
all-party meeting, my Party made some suggestions and we said, ‘the present Bill is very weak
and inadequate; we need a strong Lokpal and the Government will have to work on a strong
Lokpal.” While working on a new Bill, the Government can take inputs from various quarters.
Government can take inputs from Anna and his colleagues; Government can take inputs from
Aruna Roy and her colleagues; and Government can take inputs from various other sections

which have worked on this Lokpal.
SHRIMOHAN SINGH (Uttar Pradesh): From Mr. Seshan.
SHRI D. RAJA: From anybody, and political parties do have ...
SHRI RUDRA NARAYAN PANY : Also from Jaiprakash Loksatta.

SHRI D. RAJA: Yes, from Jaiprakash Loksatta as well. But it doesn’t mean that only they
have their views on Lokpal. As political parties, we have our own points and the Government
must take all these points and it should work on a new Bill. This is what we suggested. Now, Sir,
as a Party, we have our views. While demanding a strong Lokpal, we think, the Prime Minister,
can also be brought within the ambit of Lokpal. We don’t see anything wrong in including the
Prime Minister within the ambit of Lokpal. What is wrong in it? Why should we shy away from

including Prime Minister within the ambit of Lokpal ? And, we are for that.

Then, Sir, with regard to Judiciary, we did express our views when we discussed the
Impeachment Motion. It is true that the Judicial Standards and Accountability Bill, 2010 is
pending; but it is also a weak Bill. It needs to be strengthened. Along with it, the Government
should agree to constitute a National Judicial Commission. Now, ‘Judges appointing Judges’

leads to corruption, nepotism and there are cases of one Judge appointing his own relatives as
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Judges in several High Courts. We could see it. Judicial Accountability is a must today and we
need a corruption-free independent Judiciary. We have respect for our Judiciary but that
Judiciary should be free from corruption. That Judiciary should also be made accountable. This

is our position.

Then, Sir, with regard to MPs, many leaders have made their position clear. | agree with
them. The conduct of MPs, the elected Members, within the House are governed by certain
rules, and for whatever they do outside Parliament — they are public servants, they are citizens
— all your Criminal Procedure Code, Indian Penal Code can be applied to them also and they

are applied. Even now, they are applied. That is our position.

Now, Sir, with regard to Lokayuktas, even though our Constitution says, we are unitary,
but, in practice, we are a federal country. We function on the basis of federal principles and one
should not think of imposing certain things on States. We can think of a model Bill or some kind
of an enabling law which can give some kind of clarity to the States to act on their own. This is

our position.

Now, | come to the composition of Lokpal, Sir. This composition will have to be defined. It
cannot be a mechanical one which is out of touch with the social reality of our country. After all,
the Indian society is a complex society. We have, whether we like it or not, a caste hierarchy.
We may talk about inclusive growth. When we talk about our economy, we say India is an
emerging and a fast growing economy, India is emerging as an inclusive economy. But it is not
so in reality. That is why when we talk about the composition of the Lokpal, | think it has to
reflect the social inclusiveness there; it has to have representation from SCs/STs, backward
classes, women and minorities. We passed the Bill for 33 per cent reservation for women in this
House. In panchayati raj, you have a reservation to the extent of 50 per cent. The atrocities
committed against women are immense, attrocities not only like sexual assaults, even in terms
of other aspects of social life. | think women and minorities must also be represented. Only then,
people will have some confidence in the institution of Lokpal. People will look at it as an
institution which can deliver fair justice to every section of the society. Otherwise, what is
happening today? People do not have confidence even in, | am sorry to say this, the judiciary
because they think that the judiciary can be biased in a given situation. That is where we talk

about judicial accountability. This is one aspect the Government will have to keep in mind.

Then, | come to the definition of ‘corruption’. How do you define ‘corruption’? When it
comes to Government’s functions, how do you define diversion of funds meant for SC
component Plan, diversion of funds meant for Tribal Sub-Plan. If you ask me that is also

corruption. There are organizations who strongly believe that diversion of funds earmarked or
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meant for SC Component Plan to some other activities to benefit some groups and families, is
corruption. So, how do you define corruption? There, the Government will have to apply its

mind. This is one thing we will have to keep in mind.

With regard to these three questions, these three questions were raised by Shri Anna
Hazare and his team. | do not know how Government negotiates with Shri Hazare and his team.
Government can negotiate directly with Shri Anna Hazare. Why do you have these interlocutors ?
| do not know it has become a fashion with the present Government that for everything you go in
for interlocutors or mediators. Why can’t you negotiate directly? On these three issues, they
demanded in writing and you are asking Members of Parliament to give their opinion and Mr.
Pranab Mukherjee says that we will be a part of consensus-making, not consensus-breaking.
What is your position? Why should the Government handle this issue in this manner? This is

something the Government should take into consideration.

Then, Sir, there are some other issues. One is the Standing Committee. Now, the time has
come when we will have to really look at the functioning of Standing Committees. The Standing
Committees submit their reports and their observations and views are given by them. They are all
recommendations. And the recommendations are not mandatory. But we claim that Standing
Committees are mini-Parliaments. But the Standing Committees’ opinions are recommendatory,
just recommendatory ! It is not only with Standing Committees, it is also happening in case of the
National Commission on Scheduled Castes, National Commission on Backward Classes,
National Tribal Commission and in all Commissions. We interacted with them. What they say and
whatever we say, they are all just recommendations. Government does not simply agree and our
recommendations are thrown to the dustbin. So, | think, when we discuss Lokpal, we need to

discuss the question of functioning of Standing Committees also.

Now | come to the functioning of law. How is the law functioning in our country? We should
look at the functioning of law. My hon. friend, Shri Tiruchi Siva, raised one concrete issue.
People who have been given death sentence spent their 20 years in prison and now the sentence
is going to be executed. How it is justified? Even a life imprisonment is carried out with a
particular time limit of 14 years. But in a death sentence, the convict passed 21 years in prison
but the sentence is not commuted. How is our law functioning? He mentioned concretely three
names — Perarivalan and two others. Even Mr. Vayalar Ravi had got into an issue. But | am not
entering into the case. | am questioning the functioning of law in our country. How does our law
function in our country? We will have to keep this in mind. Otherwise how is your Lokpal, that
you are creating, is going to function? | did meet some of the representatives. | asked them what
will be the establishment of Lokpal. They said, they will draw some personnel from anti-

corruption wing of CBI, some personnel from vigilance wing of different Departments. Then
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Lokpal will have its own establishment. | am telling you. Then | asked, how are you going to
recruit people for Lokpal. Finally, Lokpal is going to be an institution. Here again, | bring the

warning given by Dr. Ambedkar. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)...

SHRI D. RAJA: Dr. Ambedkar gave the warning while discussing in the Constituent
Assembly as to what should be the democratic system that India should adopt — whether multi-
party parliamentary democratic system, or, a presidential form of Government. Dr. Ambedkar
rejected the presidential form of Government; he also rejected two-party system. Dr. Ambedkar
opted for multi-party democratic system. There Dr. Ambedkar gave justification. He said, in
bhakti or in religion you can lay all your liberties at the feet of one individual; you can think that
you will have salvation and you will go to the heaven. But, in politics, if you put your liberties at
the feet of one man, then it will lead to dictatorship and autocracy. Now what is happening in
India? It is a kind of anarchy that is emerging. Such a situation is very bad and political parties
will have to apply their heads and their minds together in order to overcome this crisis
because this is a crisis in which many European countries plunged in. We have seen
many countries plunging into crisis because of corruption. We saw Japan plunging into crisis
because of corruption. India is also plunging into crisis because of corruption. This has to be
fought provided the Parliament has the political will. We should carry on this fight against

corruption.
With these words, | conclude.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, | have to share the Chair’s

problem with you. There are twenty-two more speakers.
DR. V. MAITREYAN: Sir, this problem arises only with smaller parties !

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): First let me say. You have to listen to me
first. There are twenty-two more speakers. So far, we are following a procedure that every
speaker is allowed to the extent he wants to speak. | have no problem. But, we will have to sit
late, maybe up to 12.00 at night or even beyond that. | have no problem, but if there is
consensus, | can say that each Member may go a little beyond the time allotted to his party, say

five minutes more than the allotted time.

it M ITIETE: AR, I8 98 & historic debate §1 ATER Sl $ &I R8T 8, 7 AN G
T S 3T G} HFRT 1 AU view I JITOTY, I8 HH-H-HH Rbls IR Al SN g9 e
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SRT G, &1 i1, T8 37T a1 2 A, RpIS IR AGDT view ST, SHAT 17T SISH B
PIs YTl A oISV, TTR 390 X1d & IR g9 IT 2 g9 S|

Iyquree (M. 9§91 FRIA): H A0 AT G...(ALM)... H MY FEAT gl | have no
problem. | only shared my concern. However, | am requesting hon. Members to exercise self-
restraint, like you can go five minutes beyond your allotted time or even double the time, but not
more than that. Now, hon. Members are taking so much time. So, please co-operate. Now,

Shri Paul Manoj Pandian.

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, due to paucity of time, as you expressed
just now, | would also impose self-restraint with regard to the views that | am going to express
and | will also be very brief with regard to whatever | am saying. In the backdrop of 2G scam and
the various scams which were detected very recently, it has now become the need of the hour to
discuss about a Bill like the Lokpal Bill. It was the endeavour of my leader, the Chief Minister of
Tamil Nadu, Jayalalithaaji, who had exposed this scientific corruption to the entire world in the

2G scam.

Now, with regard to the Bill, | would like to submit my views which can be taken note of by
the Standing Committee about how and what are the changes, what are the amendments and
what are the views that have to be imbibed in order to give an effective and comprehensive Bill to
curb the menace of corruption in our society. At the outset, | would like to highlight the point
regarding the establishment of an organisation like the Lokpal. If it has to be established, we
have to see how it has to be in consonance with the legal provisions of various Acts, and mostly,
with the provisions of the Constitution. Sir, though it is a Constitutional right of an individual, civil
society or anybody, for that matter, to express their views, but, ultimately any person, who has
to redress his grievances, who has to raise a voice, the expression of his views has to come to
this august House and this august House will have the authority, after deliberating all the issues,
to establish the supremacy of this House. It is only after going through this process that any law
is enacted by this House. Sir, with regard to the Lokpal Bill, | wish to draw the attention of the
Members, as well as the Standing Committee, regarding the matters that are pending in the
Courts. For instance, if a complaint is given to a vigilance authority or an investigating officer and
thereafter, a police charge-sheet is filed and it is sent to a Special Court, as it comes under the
Prevention of Corruption Act, Sir, the provision, as | was able to have a glance with regard to the
Government’s proposed Bill, it says that matters pending before any Court, Committee or
authority for inquiry before Lokpal are not to be affected. And, the explanation is also given. For

the removal of doubts, it is declared that continuance of such matter or proceeding in any Court
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shall not affect the power of the Lokpal to enquire into any matter under this Act. Sir, can a
person who is charged of an offence before a court of law, be subject to another proceeding
before the Lokpal? It has to be taken note of by the Standing Committee. Can there be two
simultaneous prosecutions, one before the special court under the Prevention of Corruption Act,
and, the other before the Lokpal ? Ultimately, a person is being tried twice, which is the violation

of Constitutional provision enshrined under article 20. This has to be taken note of, Sir.

Sir, with regard to three questions that have been posed, | wish to submit the view of my
party. Sir, our leader, Dr. Jayalalitha ji has already expressed her view with regard to the
inclusion of the Prime Minister within the ambit of Lokpal. Sir, the AIADMK party is of the firm
view that the Prime Minister should be out of the purview of the Lokpal. The reason is that if
frivolous complaints are filed against the Prime Minister, it will undermine the authority of the
Prime Minister. Once a complaint is filed, it will be telecast on the news channels, and,
thereafter, no Prime Minister would be able to function. It will definitely affect the authority and
administration of the Government. Not only that, the Prime Minister is already under the purview
of the Prevention of Corruption Act. If the Prime Minister is going to commit any wrong or
indulges in corruption, he will be prosecuted under the Prevention of Corruption Act. It is not as
if he is having a Constitutional protection like the one which is given to the hon. President or
Governor of a State under article 361. There is no protection for the Prime Minister; there is no
protection for the Chief Minister of a State. That is why, Sir, my view is that the Prime Minister,
who is under the purview of the Prevention of Corruption Act, need not be brought under the

purview of the Lokpal.

Sir, with regard to establishment of Lokayukta, since the establishment and appointment of
Lokayukta is a State subject, it must be left to the State and the respective State Government.
The State Government could set up Lokayukta on the basis of whatever is being expressed here

and also taking note of the relevant factors and all legal provisions.

Sir, with regard to inclusion of lower bureaucracy within the purview of Lokpal, an attempt
has been made to include lower bureaucracy within the ambit of Lokpal but it would only be
counter productive. The main focus of the Lokpal Bill is to punish the corrupt persons at the top
level. If there is going to be a number of cases filed before the Lokpal, there is going to be no
end, there is going to be no decision, there is going to be no prosecution, and, ultimately, the

whole exercise will prove futile.

Sir, with regard to the powers of the Lokpal, | wish to submit certain views. Even according
to the Government Bill, the Lokpal has the police powers with regard to seizure, arrest and

investigation. If the Lokpal has the power with regard to arrest, then, where is the person going
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to be remanded? Is he going to be remanded before a Magistrate? He cannot be remanded
before a Magistrate. Does the Bill give the powers to remand before the Lokpal? It is not

provided. This lacuna with regard to the arrest has to be addressed.

Not only that, Sir, in the proposed Bill, there is a mention of the preliminary investigation
and final investigation. Sir, there is no expression of preliminary investigation in any provision. It
has been done away with. The use of word ‘preliminary investigation” has been done away after
the pernicious practice of conducting preliminary investigation by filing incomplete chargesheets
within 15 days under the old CrPC. It is not there now. It is not there under the present criminal
jurisprudence. Therefore, | want to submit that there are a number of lacunas in the proposed
Bill and also in the other Bills which have been brought forward by the civil society. All these have
to be taken into consideration, all views have to be expressed, all views have to be taken note

of, and, then, we can pass a comprehensive Bill.

Sir, coming to the last point with regard to filing of complaints, | would like to submit that
there are so many technical issues. If a complaint is given by the Lokpal, as | have seen from the
proposed Government Bill, it has to be through the Director of Prosecution. That is, by way of a
complaint, it will go directly to the special court. Sir, if there is a police case already pending in
that particular court, after the complaint is presented by the Lokpal, the complaint given by the
Lokpal will be automatically stayed because of the provisions of section 210 of the CrPC. We
must take note of this fact. If a complaint is going to be given by the Lokpal, and another
complaint is already pending with regard to a police charge sheet, then, once the complaint is
filed before the Special Court, the complaint of the Lokpal will be automatically stayed. This is
the provision of section 210 of CrPC. There are so many technical flaws. | know there is time
constraint, Sir. However, there are a number of flaws which have to be corrected. A lot of
deliberation is necessary; a comprehensive Bill is necessary. Therefore, | appeal to this august
House to take note of all legal implications, to take note of all constitutional implications, to take
note of all legal provisions, all the Acts, be it the Criminal Procedure Code or the Prevention of
Corruption Act. Then, there is no mention about the Central Vigilance Commission in the
proposed Lokpal Bill. The Central Vigilance Commission was enacted by a judgement of the

Supreme Court. There is no reference about the Central Vigilance Commission.

Sir, with regard to the Judges to be brought within the purview of this Act, the Standing
Committee must take note of the fact that for initiating any criminal action against a Judge,
permission of the Chief Justice is necessary. It is by virtue of a judgement of the Supreme Court.

So, these things have to be taken note of. We cannot pass a Bill, enact it, and then if it is struck
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down as unconstitutional, we will be doing injustice to the people. (Time-bell rings ) Therefore, |
appeal to this august House to take note of all legal issues while framing this comprehensive Bill

with regard to the Lokpal. Thank you, Sir.

SHRIMATI SHOBHANA BHARTIA (Nominated): Thank you, Sir. Over the past few weeks
and days, we have seen a very natural public outpouring against a long pending issue of

corruption.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI RAJEEV SHUKLA): Sir, there is a Resolution which will be brought after the debate is
over and 22 more Speakers are still left. So, | think, there should be some time limit fixed. The

issue could also be resolved outside. | think, there should be some time limit fixed.
3} AT FA1S: 579 I8 Ul O 81 1. (FaEM)....

st <oia gF: <Ry, My g FERG B il 22 speakers B..(RAYM)... AT
Resolution ¥l 3T &1 U ATGH, ST YT 907 & MR I&l 11 991 S, AT 31T AT SHD!
FAFIY 3R 50 forg 1S T -H1 81 S SR #-7 IR favef g 9 i emrs & fs 3+ 5
91 B P

et W RiE (99 URen): R, speakers 984 ST &, Hifd ‘Others’ # MMUd U1
already 12 speakers &1 3= Uifelfcdmal UICTST & speakers ¥l 314} 1! &1 J31 oIl & b I8
f$dc 9@ 9% @ BN, 99 T 9 IT 10 9 ST T AN oX T G4 AN I&f
ISA?...(FFUH)...

FB AFA UER: &1, B, IS 1...(aEH)...

St r R7e: 399 G A W @1 A1a1 187 AT H IR I TS IS PR g (b AT
e1gH-ffie o) ARTY, S AR speakers BT 391 I1d BB BT HIbT Het STYT R AR I8
e 9 g1 81 SIeh| g9 a1e FAfReR &1 reply B1...(@EM)...

o} IoTI T¥ITE: TR, B9 ST 9 91 I Y IS ... (SHaH ). .

DR. V. MAITREYAN (Tamil Nadu): Let the Congress Party and the BJP withdraw all their

speakers. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don’t worty. ...(Interruptions)... You wil
get time. You allow me to speak. ...(/nterrupt/ons)... If all of you speak together, what can |

do? ...(Interruptions)... Please speak one by one. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: | have a point, Sir. Today, in the presence of the hon.

Chairman, this matter was discussed and everyone categorically requested to speak.
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...(/nterrupﬁons)... There should be a free and frank discussion. Secondly, Sir, all the time,

small parties cannot be deprived of the opportunity to speak. ...(/nterrupﬁons)...

THE VICE-CHAIRMAN (PROF. P.J. KURlEN)Z Please sit down Mr. Baishya.
...(Interruptions)... | heard vyou. ...(Interruptions)... | heard the point made by

you.

%ﬁ?‘lﬁﬁ‘{l’gﬁ: ol gHT § fEae Wer 81 TR 3R 981 Resolution %ﬁmﬁa%ﬁw,ﬁwaﬁ
Tl &+ X BIIST FAT 82 $AeTC 84 AT -1 H g1 AMRYL...(FE). .

it TR ATTSHR (FERT): SlIP FHT H T FHI-HH T §S 2 72...(FIEM)...
7} TToTa YF: Al A9 4 1S B: T Pl 9 T 3Tl B...(FaLM)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | understand and appreciate the feelings of
the Members, especially of the Members from small parties and those who are in the category of
Others. You have a point. You want to make your point. But what the hon. Minister has said
must also be considered. When discussion in the Lok Sabha will be over, they will have the
Resolution and that will go to the media and we will become redundant. That is also there.
...(Interruptions)... Let me say this. ... (Interruptions)... Please. We should have a compromise
on both. The category of Others has 12 speakers. According to the time allotted by the
Chairman, which is 43 minutes, each Member will get four minutes. ...(Interruptions)... Instead
of four minutes, you take five-seven minutes. But not more than seven minutes. | think it is

justified. ...(Interruptions)...
it AT YA 9TTR I8 BE1 8l B9 AN 319 BISdR I oil...(SaUM)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | will decide. ...(Interruptions)... Please sit

down. | think the major parties can reduce their share of time. Isn’t it? ...(/nterrupz‘/ons)...

Aaht o RrE: W), 89R 3 Wied € R S B9RT °H B, 9 SS9 <rsH &l
oIL....(SHaHT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We can do that within that time.
...(Interruptions)... I <71, oy Sfsul ...(Interruptions)... Listen to me. Among the major
parties, | think the Congress Party has got nearly one hour and four speakers. | will request their
Members to take ten minutes each. Nobody will take more than ten minutes whether major

parties or small parties. ...(Interruptions)...

DR. BHARATKUMAR RAUT (Maharashtra): It does not happen like that.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will manage like that. ...(Interruptions)...
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DR. BHARATKUMAR RAUT: First it should be small parties. ... (Interruptions)...

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): That cannot be done.
...(Interruptions)... | cannot violate the Rules. ...(Interruptions)... Please sit down.
...(/nterrupﬁons)... From the category of Others, each speaker will get only four minutes. But |
said | would give you up to ten minutes. | am reducing the time allotted to major parties. Their
Member will speak up to ten minutes. ...(/nterrupz‘/ons)... Nobody will speak for more than ten
minutes whether it is a major party or a small party. ...(/m‘errupﬁons)... | have given the Ruling.
...(/nterrupt/ons)... Consensus %HT, wfer faT that nobody will speak for more than ten

minutes. It means you speak for ten minutes. ...(/nz‘errupt/ons)...

DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): Sir, can the mute wisdom bench get

five minutes ?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | said a Member can speak up to ten

minutes. If you conclude within five minutes, | will be very happy.
SHRIMATI SHOBHANA BHARTIA: Sir, | will try to make you happy.

Sir, over the past few weeks, we have seen a genuine popular agitation against the long-
standing scourge of corruption. The Prime Minister, Dr. Manmohan Singh, had termed it as a
cancer that was gnawing at and eating into the vitals and values of our nation. | think that there is
a national consensus on it. The need of the hour is that Parliament brings in a strong Bill to try

and tackle this menace.

Sir, the current events pertaining to the various scams and scandals that have
been tumbling out also point to the fact that we need a very strong anti-corruption law and,

more importantly, we need to have the political will to implement that in a firm manner.

Sir, to tackle this statutory corruption, an independent body is necessary and the model of
the Ombudsman or the Lokpal that we have devised has been overwhelmingly agreed upon as a
practical and effective force to uphold a law that not only provides a de jure deterrence for
corruption but also a de facto deterrence. We need an effective Lokpal. But we also need an
effective Lokpal fitted with strong safeguards against its possible misuse. When we centralise so
much of power and we have a body without much decentralisation, it is very important to have in
place checks and balances to ensure that it cannot be misused. It is also important for us to
understand that even the most stringent and even the most effective Lokpal will not be and
cannot be a panacea for all corruption. Sir, the Lokpal ambit is to lie only over the statutory

bodies, whether it is Members of Parliament or judiciary or bureaucracy. This excludes vast
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areas of public life where corruption is rife and where the common man specially falls prey on a
daily basis, whether it is corruption to try to go in for procurement of commodities, whether it is
school admission or whether it is corruption at the corporate level or, as my friends spoke about,
whether it is corruption at the media level. Sir, | belong to media, but, | have no hesitation in
saying that we need to weed out corruption at each and every level in all the spheres of activity.
Sir, for all these areas where graft has thrived, far more changes and implementation of stricter
laws are required. Then, Sir, last but not the least, a change in the social behaviour in society
has to take place. Constitution of a strong Lokpal with proper safeguards, | am sure, will be a

beginning in the right direction.

Sir, now, | come to some of the substantive issues which have been covered and discussed
today. Sir, | respectfully like to state that | think the office of the Prime Minister needs to be
brought under the ambit of Lokpal. Sir, incumbent Prime Ministers should be under its purview if
we have to send a signal that this is a strong anti-corruption Bill that has been proposed.
Keeping the Prime Minister out may send a wrong signal. But, | do believe that it should be a
qualified inclusion and, therefore, there should not be day-to-day irritants that actually hamper
the functioning of the office of the Prime Minister. Also, Sir, | think, the areas of national security,
foreign policy and defence need to be kept firmly out of the purview of any investigation by the
Lokpal. Even the current laws of the country do not provide any immunity to the Prime Minister.
He is first amongst equals. So, the Prevention of Corruption Act applies equally to the Prime

Minister. So, there is little meaning in trying to keep him out of this.

Sir, as far as judiciary is concerned, they should not be under the Lokpal but the
Government must acknowledge the fact that there is corruption in judiciary, and therefore, a
strong Judicial Standards and Accountability Bill should be passed at the earliest. | know this Bill
has been pending, but, Sir, this Bill does not cover all aspects. A Judge today can only be
impeached under Article 124(4) and Article 217 and no other mechanism is available other than
an extraordinary constitutional method under practice of Judges inquiring into the Judges’
conduct. How can this ever be impartial, how can this ever be transparent and how can this ever
be termed fair? So, | think, we should move towards a National Judicial Commission which can

be enacted by amending the Constitution.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, as far as lower bureaucracy is concerned, | think, the idea of trying to cover the entire

civil servants is a worthy idea. But, we have to look at the practicality of actually rolling out
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something as momentous as this. We have over three crore people that are to be covered. |
think, the efficacy of the Lokpal itself will be under slight tension and strain if it has to
oversee the functioning of so many people. Therefore, Sir, | think, while the higher bureaucracy
should be kept under the ambit of the Lokpal, the lower bureaucracy should be overseen by the

CVC.

Sir, as far as citizens’ charter is concerned, inefficient delivery of services can be because of
corruption but may not necessarily be only because of corruption. It could be because of the
slackness of the system; it could be because of a host of other reasons. Sir, to give you an
example, if a Block Officer does not send details of his annual expenditure to the District Officer,
he cannot have the money to spend even if the District Officer has been sanctioned the money
that is actually to be sent to the Block Officer. So, we have many methods and processes that
we follow. There is a general slackness in the system and very often, the work does not get done
because there isn’t money to disburse not necessarily because of corruption but also because
the system is very lethargic. Therefore, Sir, | believe that there should be a separate legislation
which should take care of inefficient delivery of services and this should not form part of the

current proposed draft Lokpal Bill.

Sir, as far as CBl is concerned, | most certainly believe that the CBI, which has often been
accused of political interference not by one particular party but by all parties at some point or the
other, should be made independent. At least the Anti-Corruption and the Investigative Wing of
CBI should be protected and have a buffer between the Executive and the CBI. Sir, even the
Crown Prosecution Services in the United Kingdom, for instance, worked outside the domain of
the Executive. If you want to have credibility in the actions that you are taking, we need to ensure
that the agency which is investigating has to be insulated from the Executive. Therefore, it is high
time that such investigative agencies must be independent. This is like keeping with other

democracies in the world.

Then, we come to the issue of can there be a single Bill for setting up the Lok Pal at the
Centre and the Lok Ayuktas in the States. It is a matter where the federal polity does not allow us
today to legislate for the State. But what can be done because we believe in the principle that
there should be a strong Lok Pal at the Centre and Lok Ayukta at the State. The Centre should
try and form a model Lok Ayukta Bill. They should try and advocate the features and get a few
States to follow that. From then on it can become the model Bill to be followed and the Centre
can help with strong advocacy to try and seek that the States do adhere to it. Having said that, it
is not something that can be covered under the purview of the existing Bill, because it will

damage the federal polity.
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Sir, these are all important issues and | think there are parts in every Bill whether it is part of
the Jan Lok Pal Bill, whether it is part of the Government’s Lok Pal Bill or it is part of the civil
society Bill that are doing rounds. | think the need of the hour is for the Parliament to discuss and
debate the various clauses. We have waited since 1968, we can wait a little longer. | do not think
the pressures of Ram Lila maidan should actually be hanging over our head in terms of decision
making and discharging our responsibilities to the best of our ability. | think we have taken so
many years, we should discuss and debate every clause and make sure that the new Lok Pal Bill
that will come eventually out of the Standing Committee is a Bill that will serve us for centuries to

come. Thank you.

MR DEPUTY CHAIRMAN: Shri Rajeev Chandrasekhar. Not here. Next, Shri Birendra
Prasad Baishya.

SHRI BIRENDRA PRASAD BAISHYA: Mr. Deputy Chairman, Sir, | thank you for giving me
an opportunity to speak on issues relating to setting up of a Lok Pal. | am very glad to participate
in this historic discussion. Before | give my opinion and my party’s opinion on today’s
discussion, we must salute Annaji for his nonviolence movement which united the entire nation
from Assam to Kerala and from Kashmir to Kanyakumari. For the last 45 years we have been
discussing about the Lok Pal in our country. After the recommendation of the Electoral Reforms
Commission, in the year 1996, the matter of Lok Pal was discussed in Parliament. In 1968, for the
first time, the Indian Parliament had passed the Bill. Again after that on many occasions
discussion on the Lok Pal came up before Parliament. But still we do not have an effective and
strong Lok Pal in our country. The Common Minimum Programme of the United Front
Government was drafted in the year 1996... One of the major agenda items under the Common
Minimum Programme of the United Front was that Prime Minister should be brought under the
purview of Lokpal. Sir, in democracy, public opinion played strongtest Role. The non-violence
movement has also brought very, very significant rules in our country. Today, again, in our
country, this is going to be established after a call being given by Annaji against corruption; the
country is united and a strong public opinion has emerged in the country. On the basis of that,
we are discussing it today. Saturday is generally a holiday for us, but we are discussing this
issue as a matter of urgency. This is the need of the hour. So, we are discussing about the

Lokpal.

Sir, my party, Asom Gana Parishad, from the very beginning, is supporting the movement
led by Annaji. Not only that; in the two all-party meeting, which was convened by the hon. Prime
Minister, AGP also participated and by supporting the Jan Lokpal, we have given our favourable

opinion. We have supported the movement, Sir.
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Now, | am coming to the main point of today’s discussion; that relates to the Prime
Minister. Sir, Prime Minister should be brought under the purview of Lokpal; there is no doubt
about that. It was supported by most of the political parties. Secondly, Asom Gana Parishad is
also in favour of having a strong Lokpal in the Centre, and, simultaneously, a strong Lokayukta

in the State Legislature.

Regarding Judiciary, our opinion is quite clear, Sir. There should be, there must be
accountability, towards the Judiciary also. My party is in favour, and | am personally in favour, of
having a Judicial Commission. So, we are totally supporting it. Instead of bringing any law, my

party is supporting the formation of a Judicial Commission.

| am now going to tell you, Sir, what is our opinion about the Members of Parliament. We
are public representatives. Our opinion is quite clear that all corruption related issues of
Members of Parliament should be brought under the purview of Lokpal. This we are also
supporting, Sir. All corruption-related issues of Members of Parliament should be brought under

the purview of the Lokpal.

Now, | am coming to the three demands. | am going to discuss about the three demands

which are given by Annaji and his team, Sir. Number one; public grievances....
MR. DEPUTY CHAIRMAN: Only three minutes are left.

SHRI BIRENDRA PRASAD BAISHYA: No, Sir. At least, today, you can relax the time limit,
Sir.

MR. DEPUTY CHAIRMAN: No, no, no. The House has to finish. ...(/nterrupz‘/ons)...
Please listen. The House has to come to the conclusion that everybody be given ten

minutes.
SHRI BIRENDRA PRASAD BAISHYA: Sir, | have still time. Allow me to speak.
MR. DEPUTY CHAIRMAN: | have just reminded you.
SHRI BIRENDRA PRASAD BAISHYA: Sir, allow me to speak.

As regards Public Grievances and Citizen’s Charter, this is one of the very important
demands raised by the Civil Society. We are in favour of it. The responsibility of the officials
should be fixed. Without fixing the responsibility of the officials, it is very difficult to get the work

done by any officer in our country. So, we are supporting this demand of Annaji.

Sir, | have already mentioned that we are in favour of a strong Lokpal at the Centre and, at

the same time, we are supporting a strong Lokayukta in the State.

Sir, the third demand is about bringing the lower bureaucracy under the Lokpal. This is a

very important point. The common people and the poor people of our country always get
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harassed at the lower level. To get a ration card or a passport the common people face
harassment like anything. It is very unfortunate that in our country to get a death certificate or a
municipal certificate or some registration done, people have to pay money, people have to bribe
the officials. It is necessary that there should be control on the lower bureaucracy also. So, we
support this demand that the lower bureaucracy should also be brought under the purview of the

Lokpal.
Sir, today, the entire nation is looking at us. (ﬁme-be// r/ngs) Give me one minute, Sir.

MR. DEPUTY CHAIRMAN: Shri Shanta Kumar. ...(Interruptions)... Your time is over,
Mr. Baishya.

SHRI BIRENDRA PRASAD BAISHYA: Sir, just one minute. Today, the country is moving
towards a historic moment. The entire nation is looking at us. So, | request all Members of this

House to pass a resolution today supporting Annaji’'s demand. Thank you.
MR. DEPUTY CHAIRMAN : Shri Shanta Kumar.

DR. BHARATKUMAR RAUT: Sir, | have a suggestion to make. | have to make only one
suggestion and nothing else. When Mr. Kurien was in the Chair, we had suggested that because
of paucity of time one round of all political parties should be completed first. Since there is
paucity of time, give a chance to all other party Members to speak and then start the second

round.
MR. DEPUTY CHAIRMAN: Has that been agreed to by the House ?
SOME HON. MEMBERS: No.
DR. BHARATKUMAR RAUT: Otherwise, what happens is...(Interruptions )...

MR. DEPUTY CHAIRMAN: No. There are other parties. ...(Interruptions ... | have called Shri

Shanta Kumar. ...(Interruptions )... They know about their time. ... (Interruptions)..
DR. BHARATKUMAR RAUT: The bigger parties have already exhausted their time.

MR. DEPUTY CHAIRMAN: We can discuss it later. But now | have called him.
..(Interruptions )..

it o= AR (AT Uaw): SUFHIIRT JRIY, 19T Q¥ S8 & U f[Jae Als 1R
TSI B 3R TAR] TR FID! TN 1 G5 ©| THRT AT B AR 37T dTel $B (&A1 BT (07, 39
<R P WA BT G TS =T <M1 31T 9 < & 3fER YRMEAR & [3vg TwA71 999 A R 2,
R TR & AR RBIS T Y &1 AT R < FSHI IR 3 AT 8 AR I B a1 9
HSPHI IR 371 TS 21 SHBT 9T SR & ? SHDHT & BRI Ueel $& aui &1 sfoe™, e oo
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aut @ R 21 376 BRI fth I 2, WAH ¢ 3R g T 9’ 39D IS
T ATEdT &1 20 37TI1S &1 13T, SiL.SLW. 9¢ &1 7, dfd 7RIt 9¢ 32 21 3111 Tzl
% S IN1 918, TRIG 3R HR & 919 5 il g3 @S 31T fATHT UST B I8 51 g | Bl
Rre waedl 2 5 giran § wa9 Sa1eT @ dnT fegeaT™ # ¥ed 81 TRId! 9¢ Je1 7, 3Rl 93
RE! 1 < & 3faR IE S ATD [T 96 81 & S T 96 I8 6, W] 96 I8 8, 3™
T3 BT 8, FTIb BRI 3 37! faT-ufiifes aReme gidr el a7 S99 U AR a1 T o
T 5 T, fawar, W, HETE B UE 954 981 SRV IRER =1 e AR JST el T
3 ST @t RN YRTEAR B TH FIT § SAMGR el 8, SAY MM X I H T WIHY
3R 81 H 8 e R TTedl § & 3171 W &I, A Bl I8 U g diedl HIp 7efl &
e I8 S b (42d14 o1 Hebe YR <3 4 YT &1 71 AUl et U &Y, YR WeH BR |
TR BN, T8 95 ATLAS 7, WA I AT I8 T 6 qXV o aaRem RS
ffaear UaT 81 1 &, Sl & uiy wifiédl & ufa dnil & w1 AR oY §, § 89 R de
ST} U8 qHSIA g [ BHP! 39 Hih B A1 ST AMSY| I8 ST U crisis of confidence,
Political Systern @ &R H Y&T &1 T €, 39 b7 T &I I 75 H 4T UST g1 T, I D]
A TSI BR 2T Y| T8 37T WY Bl ]BT 8, ol TSI el ok T8l o I8! 81 $9 Beh
DI QAT FIRY| TSI IR A A BT G241 IS 8T 21 AT irrelevant BIRIT defl ST &1 2
TH 31T HaY 9T AT I8 § fb TSI UR, NTofId a<el] W) Sl 1fdears §¢ 381 8, S9
FETe haT 911G 3R § |HeIAT § b oI gaei UR Afdear &l g8Td dR &l Udb G
HiT &, 89! TAHT BIIET IS ANV Rifh, TRER Had YLER el 8, ICHAR FO
QRN BT I8 FHR &1 <1 8, PO AN Bl e BT AU < ol 8] TLTAR B AN Dl agd
TR §1 Q1 8, Forres wRor anfdres fawwar gqclt 2, onfdres fawwar agcft & O otiRTy g ©
3R IHS A-[1Y TRIAATS & BT W1 T 95 I1 SR J8T 1 AT AT 7 S Expert
Group TIaTIT &1, ST report H ATH BT AT & 6 T TRl TRIRT TR TIIRT 7, TG
& BRI, NS fATHIT B HRN IS BT I8 Ahe, S TEER & HROT U7 §an 2, 3949 U
3R faear @l & facil 3 =rel 77 % oIt &) e YeER TH R H $HMER T8 8,
SfeTY AT WS UR 31 Y| Big US| 59 YIS 781 | 84 o Hl Be, I 3114 e H], Ry am
S F T W I8 PR 1 ff, T8 M ATeH T 2, T 8, WM &, SHBI gIqT
FIRT TR fIeaT {91 &1 1 &, 98 Wed IR 3N 17 B 3R oA Il TR fIeamy wre
BN A1 U8 AT o oY a5 g1 WaRT BT, ST I fAvars Pl G8Tel 1 98 STl o
B oWl [ ey <1 9 fawarq e gam| I8l el #, 89N 1% & 1), WRSR B A1 &
i1, 2 Sft Ve 2, 91e A9 =erar 8, S o i BT 38T, S9H g 5 3 ¥ favar @
21 Y[R ST, QT 2R | RET © {3 faah doi 4 9ga U1 81 g0 &1 U A fth ydbs] Sl 8,
IF 1,34,000 RIS b G fA< §bi # €, U8 3767 <o DI STid & 918 Il ovTal © 3R a1
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6.00 P.M.

ATl dh AP RIATh DI RIS ol aldl &l faeary $F § 2 B9 39 990 BT FavAT )
R HAM? 3R GIF DI THI TR @ Te1 ol Al ol ATS1-agd BRIATe! §s o, g8 4l T8l
BIT1 98 1,34,000 HRIS BUY Y fa2l # of 71, TRHR 1 IGY el 811 9 R PR AR P
AT 1T, D! 71 171 H T IITERVT < Ve ¢ fawam faegpat ge mar 21 fageh dai 4
100 TRI RIS BUY &, 300 ARG RIS BUY B, H TG 81 I8! 21 9gd I ol 590 IR H 0
authoritative 3T@s & I8 81 JTgCS 129 7 T3 §F1AT & HUR G919 T, tax haven Ha! ST
qTell countries UT AT SICT RET 81 J31 AT& € b 84 b delegation P A1 =JATeh MY & MR
57 &= 91 # United Nations Convention Against Corruption WX d849 oft, i ?ﬁﬂ%\fﬂﬁ\_{i Tl
T foraN e @1 919 2, 59 <% @l WRHR 7 faward &1 {6 1 F dreT 51 Ases A9 |
192 T2 &b A1 A PR Geb BT a1, WY I78 3R SHBT fundamental I8 & T 3R fobdl
<R F AR BT U1, SSHT I BT AT A1 GAR < H &, 1 98 I199 AR S| I8 A 8
TS| VS 984 IS! International Treaty Bl ST & <=1 <1 U7 A9 1T 6 R (T, TR 9RA
HRER A ID! ratify FIA H 6 Al MY § g1 R Alge A7 RgeoRes & g 7 s
HTYOT § BT o & I Aoy <17 A1e<l &1 S BT b 39 <20 Bl stolen property%ﬂﬁw
2, 8 39 eI a1ed B Raeorele & ufifHier ¥ wer, 3R v 39 HIvor ot Ui 8, i e
T2t e o, § I ug TR T T A1 ArEdn, Afh 39 Hivor 7 fRgesiRets & ufaf iy ag
DEl § b 89 FATgCS T DI 3 treaty TR SXWIIER (BT, B9 S ratify [Tl g+ &1 781,
I Bel o BH U <2 &b UIfTame Bl fARIY I 9911 2, <1feh g1 & <20 & Al R
JpT A U1 919 o Ah| ST9 H G- 2T, AT 89 ratify 7 T fHAT AT1 4 qT07 3MTehR M FHAT ot
I AT BT IE Uit Aol H e b oy <21  §9R S F 70 A FRIS $UY SHI 8, (A9 D
o)) S < F IR T IR A e [P g9 I8 U1 a9 SR 918 ©, e WRA WRPR
F 3TST I T8 U1 A9 o Bl PIRIRT T2 BT | SRR T U1 919 of RaT 2, gfar & 10 <er I
AT <l T& €, olfh MRS U971 9199 & <f X871 81 H I8 P @1 g [ faear gel 81 Al & 79
H I forear 2 o AR RIS, SHART IR, B9R] YA $T HRU FRER & 3R SH TE[R
DI TG PR b (Y T8 JILAT, I8 WRBR [depdl TAR el ol ST g1 AT & A1, TS
TR F Y, T BT AR B AR STAT TS F8 b IR 21 H I8 fFde w1 aredn g (6 54
faear &1 8T FR BT U HIdT MTAT Bl 311 &I Sft 7 Wfcetiie & fovan 21 (9w &t
w0
it SuwuTaf: 57w agaal

S} AT PHR: IBI SHBT G (AT &1 H 31 IR St F A J1ef=1 =1 =1ean g b
379 STfh STHIT 89 69 AR o S! faedTd e & &R AR U1t 5 39 ST ol il aee
2, 3 Il 7t T8 BT AR, B9 SUD! support AT B, A § T vell & wE AR g
5 0PI URTST HT I=T 7 971G, 3 BIS ego BT UL 7 T, Ifed T TN STog-H-STeg
ERUY
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# te fFrae iR o1 area § & a7 srmarer aRRRIRT 21 97 w81 11 381 © {6 S
g9 BT JTBR Uferamie Bl 8, JAPR FHfead 8, Sfh 43 Il TF 89 U JTBR BT
SUANT &1 fhaT, 396 W BIs STd1e T8 21 Sy uaTRe §R IR I8 $e-1 a1avl

31 3 § o f9a SR vt =1ea § {5 et I8 F'1 7 f$ Fad s IR 9
&I B, A1 3R S BRAT 5, BRY 7, AT b & A1 ? 3R W BRI (777 Y wh)

H Qb 1A PHE PR U I1d T PR & §
37t STAHTTR: 31T HUAT FHTE BTG

3t WA GAR: BTG 30 AT U8l AT & HETWE <= H 71 I Independent
Commission Against Corruption &Il 39 independent I & BRI TS BRI BT 4

SR & SRR <91 H 31 TR B

Sl 39 UR WEAN g, W1 I8 U8 81 ITh1 319 ¢, g A]T e 81 89 94 59
ATl qaTel WR 6 gR P qR FATS b 3vaR BARI Sl credibility erode 81 X8 8, AldUTdl e
1 PR D] I8Tc] B | ATIP] I8 -9gd FIdIa|

it Fead Agddl (STRIEE): AT SUFHTART Sff, B9 VS I HdaTeiie e U 3171 Tt
91 B 3T & 3R H 70 AT | Wedd g, 99 S=iH I8 Hel & 371ol [/ fegea &4 o
BT &1 AN A9 B IR 5 IHIE A ToR ISR 9 B ¢ [ A8 F 31T U UreTiies
BTl 81 XET &1

ST, H 9 R <<l & AiaeTon & 9T9or g9 J8T A1 iR a1 § w5 ur, <1 ardl
TR S 1 A 2 b 989 Bl Bl YoM 941 51 USell d1d I8 © [ 59 g W HH J $H Dls
foare 7€ 2 {5 9 21 DY 59 I U ASIGA B B TR 81 U U HhT-oH B STeovd 8,
S $9 9% H AR W) YA TP H, SRRER AXId A G o1 T | A TATA 4 39 ]
Y ) T &b 3I<R Bl BIs &I I JoI @ A &1 (el | gA a1 I8 & b o 94t & i
¥ 39 919 IR W) TEAfd <@ Bl el © {3 39 <91 &1 dfage 9aiuR & iR 39 391 & 99 &l
BT I BT FAANIBR U 81 3R Dl W BT AT Bis W Fazeq aRafid -1 § a1
TAT B 1 &, Al ST AL B Td <27 $1 GAS BT TRAT DI Gared g1 SR T ST
aTfEq| & A= § b 597 g o= Al foxil <1 & 19 4 pIs <1 9 78] Qe €1 3 <1 fagredl g
2l

$, IRTY I8 F9reT 81, YR 38T G981, il [IEH 991t 81,
g | 81, AreTiiedt fIEE |9ret 81, Sfa f8H 991e 81, AR qdoi ofR Al 3
YT AT IHT 7T §9 THM St IRIBAIRIT BT 7T # 37 27| I g9R |aied eef
cifeh I ot I &) 91 FeaTs © 6 e 981 @1 A1 7, S 89N U 81 8la 8 S §AR
T BRI &, I BT 8 TUT AT 8] a1 | AT §H I781 AISii Bl §9I1 &, il &4 B1hIel
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T & 3R S 4 BT R 81 IS Te & fh A sAR aeei 8, ieg 8, dfpT deas as W B
o 7 Bl orfia # 3R 7 aciar 4, 91 Fal fawrs el < 6 B g o ) S Sig w7t
B AR qRISAT R P, Rt g oY Tt @t €, Wt 3 forg wHr 1 Sme i U |
HeOT W Al BIW B, Tfeh aifdeh H Ta|

3ITST 989 39 91 &1 B & {6 PR &1 ApuTet el WET 7, 31 89IR 3R ST
S gRT IIT T IR dAlhuret faet 9e & arerar St oy Rifde JArarge) & W6 €, S9%
ERT ST TR AbUTe 9T Wel 81 39 a1 W f9are 81 $© Jel iR a1 984 8, offd ol fd
STOTE ST 7 3T {TYOT b AR 3 ¥ {1 o 19 =i g @l 7Ts 2ff, 9 40 giame fagiai &
3T BT St BT S ¥ ARG & AT T AT| 40 § ¥ 34 RAgidl W o g &1 7,
Fife ITH 984 Afd® fGare &1 $Is fawg T8l o711 b7 6 W e Fra! X8 ¢ I, 9 W)
AN AT AGHE T 37T fIaRT o7 3R o7 3R I 3fcR 1 39 fyarg &1 5+ faam siqa:
3T ESTR S 3R B o folg IFefien HET R 9 Y| G8f 37751 I I Sl AT 8 8, 39
X HTHIHH ¥ U 1 g5 AT IR IR ATH 3778 & 3R I8 I8 € [ =11 89N Sff IR-aR 34
919 BT 3MUE BX B & b 9 Y9 95 gRT IRATad e # €, 981 wraes sai & A 7
fog Sl

S, | SFT 8SIR ST b TSI AfABR iR 7HATH P AABR BT AR BT gl 32
& Bt ff IR &1 aRE S 9 W AHR & S I 379+ 91 8| <ifep1, TART e g4
< & foddt ot aftn 1 98 e R T8 <1 % 98 Rig Fxarex d9g sik e ot wnfia
ARl & favg U aTd BT 74T W) I IfTHR gART AfJem fedt oft e &1 7
AT 3FR I8 A fIaRT ®1 1fieg & &1 JIHR &, RidT 89 F911 a7d &, df g7 i
T ITUETT R & b 31T BOIR S WY S99 < & I AN o fIaRT &7 3R STeh U=ATal Bl
FRIE BRI EART 8 a1 QUi : I 8 SR 38 FlTal 99 B a1 A9 §, VAT AT o 1§
1T TE B gAY, | ST HET &b AT J MUE HIAT ATEd § [ o7 I WHR 7 91 3
IR-R 3 ATAR] TR F4T & SR il o IRETAR fhar 7, S IRt i+t weafa
SOT BT T fohaT 8, S e § S 4T ofden e g 6 9 ok S9! S W WRER R 3
Rt & SN & A1 U AEHT 3R AT AT ST BT TITRT B AR Blg VAT IR
frTe @t I 81, forasy |19 7% WY o) ardt At 1 g1 A, i givanet we ® 5w
UGBTI BT a1, T8 I 1Y, i 39 <21 &b 3fex Ut [Ryfer i = 81 urg, foaa <er 4
B9 fa9es & TR 961 § ST T2 GHTYdD AT HRAT A |

2, d B: g, N R ==l &Y S =nfee a1 i o a1rst deb fare 991 ga o1, 59
=gl U= # Uh-Ueh BR o 3T I h BRAT AT gl TETH A1 Bl 59 AlpuTel B R &
AIaR BT =13 AT &1, I8 Td contentious issue AT, T fqaerms fawg o1 vere #31,
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1. 718 98 ST, 5 w2 379 TIR% A 371 HiATe H I8 e fhan o fb ver 430 &l s
IR QT MY 1 31 Dl ATIRT T8I 8171, G 811 I8 uBd S+ Ga 3 Al 3396 qra9a
JEA-HR 3 considerations & HRIT Bie-e - T8 ST 7N {F T8 IR Hadl 1. A-HET
&g Sft @1 781 81 wue @31 $ ug W S ©l. Hdied (8 off €, b Pl AR B,
WAl IS AR BN 39 I H M dTel 3 auf MR IR T% 9 P DI ol &1 &
3R 71 | BTl b AR 811 DT GRVIH &7 81 Heball &7 J4T IR o el {42y o o1, k3
MU Yreg St 7 U g8 A< a1 bel Al {6 GRSR P Al a1Y, YHrEl BT F1Y,
AP 3R 15T STeadTol 3§ A1 SqTd H AR VT BIS B AXHR g7 T AN ST AT 77T AT
PR 2 © b A1 BIA a1 S, ed g1 AN I8 ARIT MG b TRBR - T919 H AHY
STeedTSl § QT BT a1 T, e goRoumd QR <91 6l 9@+ Us X2 81 SafeTy, 3RT1 37198 &

oY Sarumafr: srl) Td IRT <) fide €, S 31T S1a 91 AT BN L. (Saas ). .
3t 31Taeh <) e €, S 31T AT BT |...(Sas ). .

ft A TGl 3 e A1 H 7T T3 I g

it SyuTafer: T8, TR, (TIHM)...

#ff FIFd Il IR, 314 A1 H Y 8 51 Bl...(ae)...

it ST TET, el VAT b 8T8 &1 consensus §1 € f...(@a8T)...

3} wead =aaal: #H, consensus I &, <fd g3 1 G9Y &A1 SQL...(T@em). .
3} ITHHTIRY: B U] B T9-54 ... (ae™)...

i Aged agaat: SN, #_1 de I o1, § I8 B I8 A1, 6 53 ygr #3il a1 enfie
BT P A IR BH BIS 11 Bl a1d 7 By, dfcdh IH IR &9 TARGT A =R o1 31 89RT S,
D JTYDT BT SR BT BT GUR BT BT YEIT HA1 BT Y& $8 < P Chief Executive BT I
21 9% g1 & WY I A= BT Chief Executive HT U 21 3R I8 &l B Hddl AlbTd &
AT ST U WIS el foT el (el a1 931 9a18T 3 39 <97 & 2R AR IR &I G201 3R
forem 1 BRM? 39 91 IR & TRAT | AR &A1 8 I qatiel 9 8¢ o) 84 59
R IR &A1 B8R H 39 919 & egd favg 78 g & nam w4 oag Sus R AT g A
T 3 P SR BIS G T Bl HeITT HAT W 3G eT U A & TR AU 7 8, 59 Gad B
g, U9 BT 8 3R S AT BHR < BT ST Anti Corruption BT &, SHb AT W TG
#30 E1 gafo, § 72 wHsa € & I8 $'1 5 9% & o 94 u) {5 avg @t e T8 ©
T IAPD HUR B BT DI AP T8I &1 L 81 Hsl Sl FebalT| Y& H3l1 Bl o797 by
TR gRfRfAT & folg oFr usar 8, SHH Yo 531 B We=IdT B 991V ]G 39 5 6 f3d
# BT EAR AT S1-g1 gHIfAT 81 BAR SR @ aRG i € 3R gR 9fem o avw off 2
(A9 B} TS T ARG W S aqTelt 39 AT & G el fhet awh VT 7 81 f g9 9
YE APHT B TS! g WY 3R I I7h 89 I8 <% [ 3 BT DI ao8 I &A1 AU I Pl
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3ifed HR T §1 R VAT 3T, <1 371 aTetl WGl 39 <1 Bl 3iR g9eh] il &1 121 vt 50
T BT & G ST

S, GURT eI IRUIADT PI §9 BIA b AT A BT ATl AT I§ A1 & b
IIUTfA®T & A § o il &l 2mae I8 I & 9 18 8 o =arauiferar & forg oiR
P! FTRIER I TAT I W AP T & Y AT | Yo Bl a1 SY| ARBR I
BT B I81 1 b wY H o BR YW 3R G b dr8x bl ff Al § d9e dewi
R Pis ) @R &1 IRT 8, a9 SHH I9¢ G AlbUle & i 37, sH9 d
PIg IMURT & Bl (WHI @ € A, WS & e A9 WSl @l Hrifafr
3R I dIel WX G T B DI Y 91 A B ol W1 & Ui Rl iR I8
ITIETRE & BRI . I AT ATGT S A S STExvT fQu o, § 397 12y orut wefy aoh
PRATEI

it STAHTTRY: 379 3T FAT BT

#} Iad Agact: 9IS, ABIRYTH P I8l A TR SMY, 3 ARl 3 3] 1Y 980 WE Bl
T Y U AlS e DI I-IT ST el 81 $qDI 1A &b (49 R BIe &A1 WY, aife R
B QT BIS S TG (T B} 8 R I3l & 1R 0k I8t | $IS rada I, af
39 91 1 faRTe fopam S, i o qre w3l -1 g9 ugd fhar i 2

ST, el WR W) Jeme OF B 59 aRY H A & dy H #R-7 /AT I8 © B
<fAET & AT 311 FT Iociod 89 o] PX Fdbd © R R AU F e 311 Bl
Seotd BT 7, A SHGT U B SUR & {3 e e foa smo) # wweian § 6 g
eI & T SATST AR T €T ©, IToTHcrey Spford 9 Uit Tel 1 gl a1, Ueb ko
A1 371 ST B8 2 & & dcprel I8 (e U BT 98 TS oTg odl 8, Pl 30 ARG 941 &,
AT BT 20 ARG TR &1 AR TR, R LT HNGT BRAT TST, I 151 B G qHraif

& g si:l—cﬁ rectification forg AT TSIl
i} SyqyTaf: YT 3ATY conclude Ef?lﬁrl'i'l

3} Aegad Igddl: 3 IR ufhar, R &9 | B9 91d, g AT o ol 3R 3R 39 &
ATel o ST, o IS g a1 T8l | $¥(eTY, I8 ARG Te| 8NN fP &F Afqer Fened &1
et a1TsT o SR |9 H Sied] § el I8 P W IRT B S| (W9 Bl 6D | SH1 a1
SfcfeRIeN €, swfery, 27T, =7 3™ e 9 8 o A 51 5-6 faeg &, o7 fagaii R a8 &t
RE1 T, 3 [Ivgall & HUR H 370 7 SR BARY U] B 1 b Bl 519 I A1 P |l 59
T R IR S &9 AT qaius! ¥ R 81, Joiiidd gl 9 9 g elax f[Iar & iR
39 I B BIRET B 6 Yah AR g9 b IR SHART &I &g U 81, Ty U qwrdt
BT S| (AT DY ") |

ST, § U 3iferd a1 e e e A 371 St AR e ¥ © P o= off, 8
JYHT FHTT BN, T g1 d1 S g1 I, ATTD Ha H 39 <9 b 99 =i & fory forg 9o
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BT TN {51 ST RET 8, RIT g8 TS & 7 (T Dl T | 91 g8 TRATU 87 71 319 54
T F IR WRET W A7 9S91E BT 7 TR% A Gy B B ARIY &M &1, IR-AR 8 B
BRI ? T AT IAD! I BRI 3 eI PRAT AT ?

MR. DEPUTY CHAIRMAN: Please conclude.

#f} TIEd TGt 3R 9 A8 B DI HATH B, A1 A4, f574 e g9+ M e g,
(FHY Bt °9EY) §H 95 W BT A18d © (b 3R I A8 I1 91 R0l I97 ¥ b
afer 37, |AE & 9 32, 1 89 ITh1 G BN, a1 I SR 48 H 41 § 3R Samd <A1
gHe! Y 37T B geaTe | S f

MR. DEPUTY CHAIRMAN: There is a request from Mr. Adeeb as he is

fasting...(Interruptions)...

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, we have also been waiting.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has made a request. ...(Interruptions)... Your request is
there. ...(Interruptions)... Immediately after him you can speak. ...(Interruptions)... It is only a
request. ...(/m‘errupt/ons)... You will be called. | am not saying that you will not be called.

...(Interruptions)....

2} AEHE ST (IR U<): SME, ST 9gd-agd YhATl 37 e TR AT I8 I
983 81 B 81 399 Ugol 1 981 H I8 91 9 B) 77 I A Aepured el B g\ e, H
T 3R BRI 99171 39 WX ofie 3% & raifvrer 9 uas Arame aadk <1 o uger &t oftl
AAfp, 31Tt Si I8 R 989 81 <8 &, H sl T8l a1 {6 I 989 fhafon 81 8l 21 I8 a1
fad B Afev f I fodt of gous! & a1 MifSar &1 sidye © 5 31T Saturday &1 UeTel
He AT T 3R T8 FET 71 o 59 W 6= F 989 21N § I8 el T8 U1 e ¢ [ 519 U
qIfRITHE o qR ORI eb SATATST BIdR BT (b =T ST, AT U1 3 & PR o1, HTeH
R 7 FET, s it & IR 7 %81, Jifd goer &1aH & 3R 98 &4 & 78 &,
I W9 F 79 TRE @I 1arst Serft 511 W& €, 3 ddhellB Biell © {6 S8l 9 99 €, 81 3 i
B BICT N §S 1 T81 9 9 IR FIT 81 X681 872 BIS e Uae M BT 8, IS P! “AR” F8
TEArT /Y T2 EIdT S 39 S1ofi UTferamie &1 SToTAd &1 RIT Holld SSRIT o7 I8T 81 39 R 984
BT =1f2g off a1 7€ 81N =1f2y ofi? 59 #¥el W) 89 &1 R 41 ) b o I8 Hel T fH
UTfeITHE & H5R1 B1 394 T SQ1 931 q18d, HIs I I8 6| b8 AhdI (b Ui B
Frex Reqd a1 B, AT ATl & 31 & 918 §AR HUW IE Fool YT MR EHHT
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BL...(TaYT)... I, TP ReEd fead™ a1 SRR & SIew| 98 b 731 49a1 991 81 H9 4
DH UIfTITHE b HFR b HUR T8 ool Ul el oMl b g8 Read a1 &, wifdT 4R SR i
RICeId [hdT SITQIT, IHH! 89 Read <3

HEl Ig S V8T & & ugd fAffrer & 99 o 9vl T goldes sy fAfeRex,
nominated executive & 3EX 3MYIT| IE fhd fHvT BT FHIST MY I9MT 18T &2 H 3R Pal
TeH FIfRER & HIR $ooTM TN 5, A1 d SR 98] W 811, I §HAA (54 ARE I ? T
T ST T TR AT 11 81 A DI AN ol 2 872 JBA 39 a1 B 8 b 9 Miefiara &1
T ol & 3R T ST T M o 81 89 A1 pl $© T8l B8l AR UIAITHE b IR 4 el 11
o5 g “oTfger I3 §Y T EA®! Iar 747 fF 3T S 98 IR e €, ue-fore ff 7 €,
fihx Y 9 S B8 B © b 89 USR] T AR, AfehT ST AT Uiferamic & ye-fory 721 &,
ITh HUR oo o7 BT &1 I79 dal o %87 © fo fSfrt faamai <t v o offex e f
STAIRTE I3T 81, T8l ARGR H 5 IS Idbicl 93 8l, T8l Ud 989 8l Y81 2, T8l Ud qel a9
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SHRI M.V. MYSURA REDDY: Thank you very much, Sir.

Sir, | think, today is the 12th day of Shri Anna Hazare’s Aanshun. When | was a Member of
the Andhra Pradesh Legislative Assembly, | also undertook fast for 13 days with a glass of water,
lime juice and salt for the development of the backward region of Rayalaseema. The fast was up

to the sine die of the Assembly Session.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It means, you have experience in fasting.

SHRI M.V. MYSURA REDDY: | have the personal experience.
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| undertook it for 13 days. Of course, when the House was adjourned Sine Die, we broke

our fast.

So, | appeal to Anna Hazare also not to cross that ‘13 days’ limit. With the acquaintance of
Anna Hazare group, | had also introduced the Jan Lokpal Bill in this very House. Anyway, Sir, in
democracy, give-and-take policy should be there. In view of the constitutional limitations and
also in view of the federal structure where States are also involved in this matter, | appeal Shri
Anna Hazare, through my good friends, to end his fast, because, | am sure, they have

sufficiently brought the issue to the notice of both the Houses of Parliament.

Coming to the Bill — the Government requested our party’s point of view — | would like to
submit that the Prime Minister should also be brought within the purview of the Lokpal with
limited safeguards. We can leave this to the Standing Committee. The Standing Committee can

decide what sort of safeguards should be provided to the Prime Minister.

With regard to selection process, | would like to submit, we strongly feel that majority of the
Government should not be there, because our party feels that it is like accused appointing his
own Judge. It will be like that. That is the reason why our party feels that there should not be any

majority for the Government in the selection process of Lokpal.

Coming to the issue of Judiciary, our party is inconformity with the Judicial Commission and

also the Judicial Accountability Bill.

Coming to the issue of conduct of Members of Parliament inside the House, we are
inconformity with the House procedures. So, there is no need that the conduct of Members

within the House is brought under the purview of the Lokpal. This is our party’s view.

Regarding the issue of Lokayukta, | would submit that it is a State Subject. In any way, the
Lokpal Bill, with an enabling provision, can become a model Bill which States can adopt.
Already, Sir, Andhra Pradesh is having the Lokayukta. | have gone through the provisions of
Lokpal, the Jan Lokpal and Lokayukta of Andhra Pradesh. With a little bit of amendments, we

can bring Lokayukta to the level of Lokpal.

Coming to the issue of public servants, | would like to submit, if a public servant is guilty of
an allegation, the Lokpal for the Central Government employees and Lokayukta for the State
Government employees can report to the appropriate Government. And the Government
concerned can impose such punishments as prescribed by law and the Action Taken Report can
be sent to the Lokpal/Lokayukta as the case may be. We are accepting this provision. That is

not a problem with regard to the provision relating to public servant. The Lokayukta of Andhra
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Pradesh and Karnataka are adopting this model. Without probing or investigation, the Lokyukta
sending their recommendations to the appropriate Government and the Government, after
taking action, can send the ATR to Lokyukta. That is sufficient for circumventing the

constitutional obligation.

Regarding the public grievance and seizure and search, | would say that it is the most
contentious issue and is the main reason behind people’s knee-jerk reaction to Anna Hazare’s
fast. Why the people wanted a stringent Lokpal is also because of this. Previously, when we
were in Government, the Citizens Charter was implemented in majority of departments with
imposition of fine, wherever applicable. If the Government wants to bring Redressal Bill, there
should be an enabling provision for the States to adopt such type of Citizen Charters and
redressal mechanism, so that the federal structure is maintained. Our party is of the opinion that
Lokpal alone cannot root out corruption. The other legislations can also be brought in
simultaneously. Electoral reforms are very important to prevent money power in politics.
Because of the liberalization policy many corporate entities are sending money from India to
other tax haven countries so that the same can be brought back in the form of legal money. So,
the laws may be amended accordingly. Then, the corporate sector can also be brought within
the ambit of Lokpal. Along with the Lokpal Bill, all these things can be considered. On three

items also we have given our party’s opinion.
Thank you very much, Sir, for having given me this opportunity.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Next is Shri Ravi Shankar Prasad. Ravi

Shankaryi, if you agree, can | call Dr. Bharatkumar Raut because he has to board a flight?
SHRI RAVI SHANKAR PRASAD (Bihar): No problem, Sir.

DR. BHARATKUMAR RAUT (Maharashtra): Thank you, Mr. Vice-Chairman, Sir. Thank
you, Ravi Shankar Prasadji, for having given me this opportunity out of

turn.

At the outset, on behalf of my party, Shiv Sena, and on my own behalf, | appeal hon. Anna
Hazare to withdraw his fast immediately and let the parliamentary proceedings take place so that

an effective Lokpal Bill can be passed.

We support a strong Lokpal Bill, which will remain within the framework of the Constitution.
More importantly, it would not be superior to Parliament. We also support Anna’s demand to
bring the lower bureaucracy under the purview of Lokpal because for aam aadmi, common man,
the Prime Minister is not an issue, whether he should come under the purview of the Lokpal or

not; for him, the local babu, the local tehsildar, the patwari, etc. are the people who bother his
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life. So, the men in the lower rung of the ladder of bureaucracy should come under the purview
of the Lokpal. We also support uniform Lokayukta laws at the State level because Lokpal will not
be able to give justice to everybody, to every small hamlet. Leaving a few Central Government
employees, like, a man sitting on the railway booking window, or, a postman who comes to his
house, rest of the babus, rest of the employees who are indulging in corruption, with whom aam
aadmij has to deal with everyday, are all either State Government employees, or the zila parishad
employees, or, the gram panchayat employees. Therefore, Lokayukta should be effective. All

babus should come under that.

Having said this, | would like to come to point the that there should be a tool to remove
Lokpal if found guilty and corrupt. Recently, the Rajya Sabha saw a High Court Judge being
impeached. | would suggest that there should be a provision in the Bill, in the law by which the
Parliament should be able to impeach a guilty Lokpal. There should be a control, otherwise, a
Lokpal may become a monster; may become monarch of the country. Therefore, there should
be a provision for impeachment in the law itself by which we will have a control over Lokpal. At
the same time, all the people are not able to come to Parliament and impeach Lokpal. For that,
there should be a special desk under the Chief Justice of India where common man’s complaint

against Lokpal or Lokayukta can be lodged. That should be another provision in the Bill.

Then, there should be a timeframe for investigating into a complaint filed by a citizen. Legal
assistance should also be provided by the Government to a poor complainant because a poor
man will not be able to fight a case till the Supreme Court. So, the Government should make a
provision in the Budget by which a poor man may be provided financial assistance for legal
battle. Lawyers should be provided to them. Sir, | will make two more points and | will conclude.
Everybody has said that MLAs should be kept out of it. The CBI and the Judiciary should also be
kept out of the purview of the Lokpal. But there should be a separate mechanism on the lines of
CVC to control the CBI and the Judiciary. The National Judicial Commission or something like
that should be there so that these institutions don’t remain in the hands of the Government and

they don’t become the subject of Government’s will and wish.

The last point that | would like to say is that this Bill should not be passed in a hurry. It
should not be passed under any pressure. We should have a positive discussion. Let people
from all walks of life come together, put their minds together and form a very able and strong
Lokpal Bill. If necessary, we can have a separate special Session, say, for a week, after the
Monsoon Session or before the Winter Session to pass only the Lokpal Bill. But let there not be

any hurry because this is a milestone decision that this House would be taking.
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Sir, my last appeal to this House is that today we must pass a resolution. We should pass a
resolution by which our commitment to the cause is conveyed. Mere discussion will only be a
seminar. This Government, if it is reported correctly, had assured Shri Anna Hazare and his team
that a resolution, by voting, will be passed. If we don’t do that, then, that is a betrayal. No good
cause can be started on the foundation of betrayal. So, it is the responsibility of the Government
to pass a resolution so that we can honestly appeal to Shri Anna Hazare to withdraw his hunger

strike and parliamentary procedure can proceed. Sir, | thank you very much for giving me time.
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HqeIeY, § 31fdre T TEl I ST I SINN 21 §H < BI 9 AN BT FRIT BRAl
=IREYI 71T S TR AT I I8 €, ST oY 89 A1 95 B B8 Ghdl &, SART TAN AT
7 989 3B FEl1 81 § T W IS 989 T8l S, A afd 89 A & IS §, S b
gfafifer g, a1 et S g1, feell, uel, SRS, [A8R, 31H 3R &g # ga- o 3111 &l
T U8R 93 &, A1 84 99 &< Bl A ANMSY| I8 T¢ I8 © b U YTl dAlebured M1
MY ¥ T a1 MR Pel 8, $Hb d1a H YU g1 W B &1 gl &H HITSAT BT Igad T
PR B1 59 < H ST 7 g7 g1 M (AT 81 YRR Pl SOFR $ A gl fauer 7 A1
ST A B b, agl Aifsar 7 W fhar 8, gty #§ Hifsar o1 Wt gwIe e aredn g1 4
HifSan I it e arEar g & 98 o1 siey 3w o) 3 f 98 U =S 9l Il 87 US =S
A =el 3R Al d $ U8l & Y H WISAT BT a1 B, A ASAT B ART G &7 DY, R
S FEHII el 3R TS =YST FelT Al I BT ATSIET HH FoIga T8l 89| Ig a1
THS! 98 SToY] 81 ST ST Al FHSET TS Tgdal Sff, § U g<= BT g YHRY ol
T & Uep &1 SRIAR H, Teh &1 UST W, Uep &1 e AT &1 3, 39! UIet &1 SHIgar A
ST 8 3R #_T U1l 1 IHIGaR Y S 81 89 $8T b I8 B 81 Fdhal 8, WIg? 3T
qHS €, 3BT Aderd a1 87 Jo1 NGOs & aR H WY a7 B! 81 H NGOs BT FHI Rl g
NGOs 3 gl 1 fmar %\', They are doing very good work. EIEFﬁEﬁ fader 9 f 99 frera %, E@?ﬁ
P R 3 WK A T e T1 7P 97 accountability 872 RIT 981 HRRH T8 2, 81
9 W I fI=R $RAT AMMEY HIANT AR B, § I8 T81 B8 8l g [P SqdI [dedpd unwieldy B
BT, AP 3T PIART JFex & Sl 980 W AN ofdil A 9 &, 2 St 4, 3 7 J, °F off, e
’Esﬁ—s,’ W, Y I AN A corporate governance UX at%-aé; WTYoT f&T BRI ITPT BT H
HET AT BT &, “we strongly believe in the elements of corporate governance.” 3R 37T 3Th
AN FEl 8, I8 &9 Wl <% 2 81 IR I8 < SN € Al 84 Sa1aas] o+l gsil| fegef S, el
uifafeRr=e @1 wra fY 8, 89 918 € {6 S A9rg @1 91, 84 09 AT 3G9 b1 dY| H
3T ST 9 95 faaa & ardiel St & ooy <21 o forem <1 2 o amma Smfirg, # 397 wwvefapi
H 3R I P ARN A UL H61 b fhai 9t AR 8, I8 < Alba o A T, gora A
AT, HHE I T, AIGETT I T, T84 -agd gJdial

ST 9T SIGR (TSR ) : SUGHTEIE Sfl, A1 aRS I YUd 1 7, Sl b TRBR b
ot 37201 €, 3171 I8 IR il YRH3Md B 3R Fe H dAlburel f98re W il 41 81 81 2, 39 W §
30 faaR e & oy Ief ugd g3 g1 Heled, A & 311 89IR ATed &I +ud # I8
Y T BIS YTBT T8 8, BH S © [cb d < Wb &, I8/ UY el Usel Wl Iy & MR
THTST H T FHTST Wl 6 &Y H 9] U8 918 8, oifche S+Tch 1 ST S7h] SIH BTH B I8
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2, Sl G& &I U89 <1 371 & 1 4 991 781 8, B4 S IR HqE 21 78I, U IR T 8oIR
STt g1 wiferariie smaRdt # firer 9, faet @t M & o @ &, §9Y I UF Fare gt 5, o=
T8, Y S I AHINTD =<1 8, H G q1d ST 18] g (b 39 <2 H g g, S+ FAIS
R&d €, SC/ST/OBC, Minority, {1 o, #fgeTd a11fe qe @am BRvT &, U1 T fareran <& fb
U & IRaR & i 3R g3 amvast fafaet |aradt 4, uig 9wl § S8 9 3 SMae gu?
Ael?...(cag™)... Fife § I8 HE1 ATEd] &...(adM)... =T A18d P Hol AR A Afh
2...(TAYM)... 94T3T, A T AfSelT BT a1 W) 9ied -Ta! BIaT Bl...(@@aH™)... 9%, =i
g | i1 a1 99 o €, 98 3R <9 AFe 6 9 376 Bl faaT SiiY| 3R § Tefd a1 8 W&l
g O 3179 Jref S| Hel&d, ST S 31 | S8 T 1Y & IT fT=8 11 118 §11s ©, Soi ¥el,
1Y, AR THIT P 3T AT8d DI 1 STR Pel Adeirs (BT 8N, TARTE {61 81, s¥iifery §
BE| I HH H AT Fhdl ol 3ATST d AN IR <2 DI I $B el IR [ARIE PR T 8, H AP d e
AT 918 & § b 3 - a1ai W TARTE PR I8 81 91 {6 I A e ke © fh e Al vd
fafae At & 9ew 2, 1 &9 S 91 © 6 3 S -4 Rifae 9rmadt & 99 gy wew
2, I I- YIS a1 T2 87 AT 39 WS Sl AN 93 §U 8, Sl A1 69 e 8, a1 d
fafae ARt & g gu o giafife T81 82 @1 9 3l & IS A g §Y o ukIig 87 9
DI 872 d BB & [ [TTh! Heear 800 W 81 €, I IRT <1 Al Xe &1 d I8 YH | thell 78 872
S S B S 120 PRIS ST 8, ISP g §Y S FRIFIR, 120 BRIS AN b FHdT § I8i 98
BU E, TSI BIg 800, U 3173 A AT 81 90 gU 21 d AHE & IR H 3 ORE Bl I HBdR IS
BT Y PET STAT B &1 d A1 1 I ST BT AT SIHH BR &, [T 37011 AR A 57 57
afaffrl @1 gex 39 Wwe ¥ 9o ¥ "'k, § e awd § 5 9 Ue 9d FEd § 6
TRBRI a4 &1 =, A B A1 [l Tl ? 9161 WIed 1. WHRTE sFesdy Sff ° il wfdems
DI FERAT FTS, 1 S aul A Fell AT & &, TP T8 o (987D 3R B a1 8, I &
TE 1 G S| 319 9 5 1S el & a7 ) I8 82 3FR RGN el e, o1 fonedy
I STRTRRY ®) egaer g fl?

311 T8 A1 U Hel Afh &, olfdh S 311 3 UaT 18] DI-PIF il & ? HoRiard drsd
RIST $a1 91t 38 €, IR 32 Bl BoridTet |18q iR -9 SRIsufi ol EF 371 3 93 §U
21 Bl I g1 U1 37T T8T 872 ST 7R I R8T 2, BRI AN @M W1 38 &, 981 5o 95-99
<T@ §U &1 ST S 371 91T o I8 We @9 HEl 4 81 I81 87 Heled, § I Yol 918 I8l
T (@aM)... § T 9T $ WegH § W P S B ff srford g7 @mw I g
fo...(cagT)... 3T T TR B &...(AYH)... JiTY, AT BT FaTe T8l | Al Bl &R
YT Y AT 2 3R T&T A¥Te FHTTT W) AT 1 31T 393 TR Hd 815T, offeh=1 319 1 T
N &, S/ 59 AT H HE SMMIBT ANEH B1...(FGLTH).... FIT 91 § 2 3779 3
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7.00 P.M.

R FT 81 I &72...(FALM)... SN IR b a1 1 82 3179 qa1s % o1t 4 of=11 |req
2, Bl BIS 3N 37 AT, WA BIS MR 37 71, Fafaet At & 791 = 31 ot g o e
ST oE IS SRIG! 8, B U 78 AT &, RIg 1 39T Iogg, Hem ax & forg
T ATATST R Tal of MY et & SR W 2, 5T §9IRI Al & 8- &, g2l &l
Wpel-Hicrel ST kel 81 I8T 81 Heled, I8 a7 awel 81 781 87 ol I Fed & f avart
a1 72T g, B 4 Ped © (6 Aiie AR’ €, | gox &1 R ST I8 BT T <l
22 FoRIaTel ATEd A § FEdh § 5 I o1 A1ed Fa A Y W IO §U T, U RS HA-
H-HH ITh! YNTET < §Y, ATTH I8 A1 &, 31T IR X8 &, S A1 39 B a7 & foy
IFYE W Al 98 WISV IR SHBT A <INl Y ORI SFRE W Ot SHeT Iy

ARTTL...(FFIH)...

ARG, d HE - & — 1 AldhuTd [de1l Aldhurd f[del iR 99 dlduret fdal # &= % 872
ST 1 372l Y I 8 R ol T 37k t 51 B <1ef foream fpTen ? dordtaret |red a1 S =1
P G FERT B WIS B B SR T1| ST AlbuTe] 3R SAlbuTel BT U 81 37 81 IR
S ST [t 81 TRAL..(FEEH)... gAY, IR 4R BIS...(agH)... 89 99 &8 I8 ol §
319 4R /TS &1 comment B TET g1 H A1 T B ST BI TT &1 G L...(AFETH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, do not create problem.

...(Interruptions)...

1. 9|1 BT A VA 1 gl 21 31751 1 <71 3B gaTl, 5id H+1 I8 JATl el gl Sff o
S Y Y TP I IfARTHAT Bl M@t F dlddl, S 8% S BT MMUPBR 8 AR TR Bl
permissionﬁaﬁﬂﬂaﬂﬁﬁ:ﬁwaﬁ%ﬁmﬂﬁwwwﬁ%,aﬂ?ﬁmé
@ € 5 Uga SN B €, ST a1 9Hy /i fRar Tt (@au).. g9 dem Rl
(...

SHRI RAVI SHANKAR PRASAD: Sir, she is commenting upon... (Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, let me listen to him.

...(Interruptions)....

SHRI RAVI SHANKAR PRASAD: Sir, she is commenting upon the speech made by a
Member in the Lok Sabha. ...(Interruptions)... We have maintained decorum during this
debate; let that decorum be maintained. All other Members have maintained that decorum. |

would request the hon. Member to maintain that decorum too. ... (Interruptions)...

S1. 99T SIGY: IdId AEd Il 98d U~ €, b # Al a1 Bl gebleld HR I8
B L...(TAYT)... 3T ST Pl GPTed e ARI...(FAT)... AP H A T Bl qbTerd
BHRAT S G...(TET)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, sit down. ...(Interruptions)... Dr.
Prabha Thakur, you cannot refer to the speeches made in the other House and criticize a
Member. ...(Interruptions ... A standard has been maintained today in the discussion; please,

maintain that standard.

S1. YT BTGR: 1P &, WX, SIG1 &S IBI 91 BR W &, 98 e d Hl I3 ARE a1
Reculil]

AR, IRT M 498 2 6 el ApuTel & 7 F & IR IR X T8l & S
YR e & fofg a1 ST | HSIT §3AT BIs AlbuTel ATYIT AT Pls BRI MTI? IR
JIR Y BIg BRI M 8T 8l, TG 1 89 W [I2a9 B & (AHI Bl 6 | AP B
BRIT? ST §HY | BIS 1T 8, O9T &1 81| T8 Y] =AA9TfereT # faeary 78l 7, wens 9= §
foreara 1 €, g # favar &1 € A1 Aieurer # fIwart B 8iR fhd MR IR &R Fad &7
STHT HI-H ST G Db J8i WO, S qgr #2341 SN o1 A1 feqra-fopara wft, |ial &
JTERY] BT Y e -fhama H¥f|

HEIGY, YT HAT ST TR BIs Sl 781 93 Fhdll Sdh SUR IS fh¥l dvg & algad T8l
TS ST et AT 2T Tt Y BIRTer o o, <ifdheT |rd 1 offa =18l BIcfl 3fiR g[o & uig &
Bl

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): Now please conclude.
...(Interruptions)... 3UD <ISY 81 TL....(SaE ). .

1. 91 SIGR: HEIGY, AN Uid fie 1 99 &Rl A o fo..(agaem)...
JURATEAE (1. W51 FRIA): T, T8 SMUDT TS &1 1T &, FHIE DI

1. 991 STGR: TR, T a1 H 3791 HIfSAT & AT | il Sb1 371 Pl a9 e 2
ITHT SIY gy T8 & 5 I a1 ), I 1 ST ST & ATfrep! & SR & HTIaT & 981 gV 2
# I8 P8 21 § P R AIpUTd & RN H Al b AR A5G W...(aEH)...

JurTeast (. 9. FRIF): AT, AT Please conclude. ... (Interruptions). .

S1. 9T BTGR: A d A IR AL W P2 I © - H9a, AIerdl, RIp! AR
Mfean 519 377 F 1 &1 99 I=A foran, O Hifswr & &= Bis fXar? g9 fdsta IRt &1
A4 foran ST A1fe Y, 94 ST ). (FFEH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Take your seat. ...(Interruptions)...
IS0, (auM)...

S1. 99T IGR: T8I, HSAT B OS] R SHAT el BT AMY| HfSAT B ol
TR TR BHAT 8 AHhdl B, IMOlel W EHPB] Plg &9l -8l dIey, dife Th SHMER
..(TGET)...

IyquTeae (. V9. FREAA): 379 93T, 81 77, 9 379 T BIG...(FaeTH). .
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S1. 99T SIPR: TR, 3 A H g fob ST Sfl YR FHIST D1 A9 fEerd| FHIST § YA Bl
T AT 81 TS ¥ b 3ot g9RY Afted 9 $) dEdl § & g9 91 BT 89 aTel o ufd g,
I 10,000 oY Frercht B, fpT HUR ) ST 30,000 B Bl S 7T J BT Sl &1 I8 91
FATST ¥ 37T 75 7, A1 B4 §Sd BT, M9 & Ja18Y? 2l & oy 74 foman 5iran & o &9 ua
BRI BT SEO...(TLTH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Take your seat. ...(Interruptions)... 9,
v, (aum)...

S1. 9T SIGR: AT A18d YR FATST DI WU e, TS $I 2u faamd ik I vy
e 3 9 arusi-arom B_1 A YO b @8l s Read &1 A1s A1 781 31 81 8, HUR B HATs df
TEI M T 2....(FauT).... 3 | H 99 IR URhai wer aned g

Iurareae (. ©.91. FRI=): 720, T2, 99 81 71, AR fhaHn o A...(@au™)... 3
ST ST <T84 3MeR BT AT B...(FGLT)...

S1. 99T BTGR: IR, U IR A1 G iy, 4 3l-a) e foran &..(@aem)... $ad IR
dfehal &, 3l foran 8, a1 4t gy,

I YT € 1 AR, T < T8 €RAT TR
fepweg T QST 7ot 1 A, ram & gl =T WAred ||

sft Rrars et wEicy, g9 S Uit 8l WRaR | S+ 9red § & onRaw g7 <t
IUATT B 3R S ANhUTel 8, $97P IR F WRbR I 1Ifd RIT 87 Th dX® ol 99T 81 ¥&T = b
BT g1 2112Y R &8 YT & 6 PIS uveira o} o1 T&1 2, VSR 371 T8 2 iR i
BI ST V& 8, cifeh GARI AR VAT HIYOT BHRETIT ST RET 2| $HP] Felerd &1 8, 89 I8 ST
N ?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What she has said is her opinion only. Don’t
worry about that. ...(/m‘errupt/ons)... In Parliament, everybody is free to speak. Party’s stand

will be known later.

it IR UTIaTE: IUHTETE Sf, 1 St BT I8 Sl 3T AT M= le 9 Y& T,
IHHT 7 AHAS T 7, Ig 3 I A FHST H T8 371 §l Bl o7l 38T § {F I8 I<ER &
RIcTh A=l 81 1 TR Y@ A A= &, 91 98 IRTAR 78] 8?2 ferdl, Abierdi ik e
P HWR SN o MR AR B 8, T d YEIEAR &b 3<% 78] 31 87 YEER & <R Ifa
FAERT & A1 Y AR 2ol A TR & <R 8l AR 81 3ATS Ja ST a1 I8 & b SR Fg!
A Aol © — ugell e, TRl SRIUIA®T R TR =R e €1 ve Gt
dTehd &, FoRTH a1aT AT8d Jre R, ieft STt 3nfe |a @l &7 IR o1 3R =g U aafth
TP qe’ BT ARTHR AT PSR IS 81 AT P 81, S Th 8l dIc o BT ATBR 7, equal
rights and equal value.ﬂ—sl—clﬁequal value T TR B S w9 ot ggd fede g = Qﬁ, S
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3ITST TR ST ST 2, 6 39 <91 9 it 9 & €, St vg-ford & 181 2, Rt vg-ford <
P & dIe <7 FT AVFHR a1 A1Y, ID! 9167 A12q rdedhy o T8l AT MR die < &1
MABR TG BT AT 71 BT TloT & T 11t =rarferast # gfera avt & Al @ dwear SRl
g, Bel-dhal gRdIc aiRg H YHly g1, Afh st sfadl & @ @ dwen SRy 81 a9
AP T & AT BT 31 ST &, S/ &ferd a3l & qrefrp ™I St 31 Q) I ISP A
S SIS AT Bl AT I STIRT 81 i1 HRIUIADT 8, IH W1 el ¥ g 311R T ¢ i 3
eI ST & AN B AR IR AT 5l ST RTG & BRI YSfcs BRES P ARN Bl
<] AT SATST Bl 3! Sl AT 7, I8 Foltd off 3R Feli<y B ATt # 21 Folrd off 8iR
FART BR AEAS H 21 gferd, 1.9, 3R Teiegsd T & ARl $ A1 SR 21 37
ITH W T TSIF B DI AT B T2 7 o I7Dh! o Ahured & TR o 31, foraw I
T ORE W A1 1 S| g9y, H et 5 S eriuiferet §, S9H it §7d! |1 &9 21 o
fArare] b STTe fagTiieT € g, foad eferd, es, anfeardl 3R sreudies Iqar & anT
YR =T | 31 72 81 H4 U5l WY BeT fh 89 T 339 fU BIs e Ried — anft =<
R T 91 2 1 g9 ART o e |y fomd 2, S 5 18901 21 3 dRE 9141 JTeiedR 4T,
TH.GH. ST, 7Y Ssdd, JOnd R AR AT dead 94l arelor o, dfed 3 9 6gE
Arerferee Trel § 9 &R A ART @ & & <dAT 7 9t e, e g @t | 956, S 96y
I8 TRT I ST AT §DIhd I8 2 b S ey &, 981 s7a! 4= A €, I 9a bl
gIc BT SR 81 3T g AT Il I8! & b [Aeiyepr 4 il 5771 88 &, Sifd B a1 DI
UHHTH IR 2, Al FHT, 5T FHT, g q97 31R f9gm uRvg, ST ) a¥ie 9 S9!
T fpar SITY| S folv 7 918 U X< freTet1 o1 XeT 21

R, TR B H TSR ATH f$TT R 21 it AR Teh A1 7 31 B9IR 1l b AH+4 H Bl
3T B9TR St &1 S 3 TarHT AfTraer Sft 1 H Tt offeraer St &1 Sian €1 9 U |iered g
21 3T T8 e et €, R IR I8 IR oI S © 6 3 Aeiarfeat & o wwedw € o)
TWEl & A gHd® 8, Tl AN b TRy H g T8l A1 81 U SIied s W 81 @
siftvraer Sft = R %' 87 I8 H 781 F' @1 g1 H 59 9 Bic eal gl Jagnivesh said, “A

‘coterie’ was dictating to Hazare, and hatred and contempt for the political class had crept in

which was unbecoming.” “Anna’s credibility is being dented. There is a hardening of attitude by

a small coterie,” he said.

“When we began talks, it was understood that we would lobby only for introduction of the
Lokpal bill but that has changed now. | have chosen to disassociate myself from the group
because of this,” Agnivesh said. He added that the campaign was increasingly becoming anti-
minority and anti-backward classes.” Jg # 781 g <= %:’, Ig Tt arftrder St &g v 14
have spoken to a number of MPs and dalit, OBC and Muslim leaders who feel that there is a
shrinking of space for them. They feel that this campaign is dictating to Parliament, taking away
whatever little space that they have,” Agnivesh said. 3?4’4}[ EEN foran 31
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Helad, # bl dlgdl %:’ & I @ o Y 99 gy ‘%, S reservation & Rgemp IRT
T &1 AFHT &b STRY, 0T FaReAT & STRY el I 61 B B I8 &l 89 ANl & IR 9 dl
PET B I 2 b uiferamie § R0 &l 93 8T €, 9 |4 uncivilized €, S Rt d & @
civiized

RIS, WX YN oI AlpUTel el &) BIG &1 90 Aeid== BT Sl procedure IET AT B,
INF AT Aerded HHST H Uig TG B iR Uid TSI & ATl judges BRI SHH Judges
% 3T S Ui IS 81, S8 3781 CAG &I @ &, Chief Election Commissioner diRE &1
9T 81 S BIg T, TE = A, &b ey H U el T § fh afe v, A oft g,
Al Y SHHT Chairman & ST SITGIT| &H ART H81 <11 2 &2 399 U 4 scheduled caste BT
G Tl I, U I scheduled tribe &1 &R &1 Y891, Tdh 4l backward class &1 G&&I
ET B, T W minority BT GG Tl I A TG ART et B 3T Icoterie 91 & et
T, SHD! HG I BT B BRA| F AN UITIHE Pl by-pass R oI 72 &1 sAfrT, §
3T 3T HRAT ATEAT g (b I MR BT AHA el 51 89 09 Al YEER & gl &,
ﬁﬁﬂwiﬁmﬁmﬂ%ﬁwmww%@?mm@weakersections%
QN & Bl & SR gH BT 51 8T &, T AN SHDT 9&1%d B dTel el &l &H AT qrdT
Hled *-Ir\l“NIq IS hY Hlgd gIXI 417 U ‘H'irzl‘oll"l ﬁ HFH YU % Sﬁ? IR _CIOAIT:zi Tlﬁfw Gl
Ieetgd B BT B BT, AT EH SABT Q4T 781 B <3|

ARIGY, ¥ THAR ATRAT 7 $al fh 43 ATl H 8 IR S UIferamie # AlduTeal & wdy # faat
STT| T 1968 H AT, 1969 H 3T, 1971 H 3MTAT, 1977 H 31T, 1985 H 3711, 1989 H TT, 1990 H
3T, 1996 | maT, 12T A [HT H T AR 131 ofies w1 # t *1ram| S9H | A 918 I
1989, 1996 IR TTSIT & GHY H, Tg Hel 71 foh TG #301 B1 $Hd faTa @1 S1el H a1t Y
3ITTH G Area g {6 3 78 W7 & 5 39 ofaia yems w30 &1 71 v wnfae) 81 wdar ©
%10WW20W$WFﬁ7ﬁiﬁmﬂﬁﬁwﬁlwmbrain haemorrhage%ﬁ'[
2, A1 IRR B B B2 TG H3A1 S0 BT 1R i1 1 1S $9 U& &1 9 #4341 @,
Pl I UE BT Y AT BN IS A AR, AT I8 W FAl F RIS RIS SN IR
| 81 AT e, A IHBT FIT moral standard IZIT? T8 IIFAATIC 2, T8t AfILaTH &1 IR<d
AT & AT L1 AT 27 AT SHIHH! # 7 81T 87 84 UICT Bl g9 odl o, Sl el agad
H AT &, 98 UICT 37U AT Bl G 2 AR T&T I <0 BT JeTT HA1 G901 & AT 157 H e
RS BT & HAT 91 21 T8 371 BfI-e Bl a1 & AR T8 Hfde TWPR BRI 81 3R
AT BRAT 8, T U ATl b d7& R GATd B MR R ARBR AT | AITeci! Sff 7 Sieh et
3 2014 BT TAGR BT 2014 | TG TS BT B DI A, A FTa el TS| (F9T &Y
e | IR, § 99 FR BT

Iygede (M. dLS. FRIF): Mud 10 BFe 8 T, s AT T AT AT
BIFTYI
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7t IR YRIaT: 579 89 Y% R @ IR BHRT tempo AT & T 31T FHRT tempo TeH
P I B1...(FTHIH)...

JuraTeast (M. 9191 HRIA): MBI tempo 10 AT & a18 AT 82 Tempo T8 AT
IIRETI...(TIEH)...

2} M IRIEM: ¥R, Y8 Sl $761 AR G418, 9 TR Bl AT UfeT| 399 JTAA B
|9 3B (3T 81 3R AT AR H YUl BT 99 0 331 8, A I AR A A9 YTSH3ITS DI
TIER FT IWT 272 R TS WA & €1 Y 82 &1 o1 39 7 off et o) ot g ameft
- MfSAT & paid news & FT § BaT, T T big business houses B, 3P F4g H HET AR
NGOs & dde # FaTl g1ef} et T 7, 319 3119 48 & fory ore w2 87 (wwa @t |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, please conclude it now.

St AT URTET: W H3 % T W G 81 TR, judiciary B T R WEHT 81 TR,
379 ST <f sl 8, F9 <9 <ol & dder 7 g Bl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, please.

Y I URIaT: W), # 99 1 e § O $R I8 §1 S BIC HHARI E, | T8 aeil
% &b S Ay H PIs THAT 81 T BIC PHART B AIPUTA S ? TR WHA HIC, ol

T 3ATY TR B ATRTI? 1 ST ABRID &, RIT T8 B T8l BI? HRITARBR P IR Bl AR
e 7€l & o5 319 39 U © o1 UR 91 gU 2 (AT B 1)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, please.

A} IR arE: W), § ofd W IR @1 g1 A S A A €, S s el &
AT 8, Sl I8 P& & [P B I, 58 TSR B a1 38! 51 ABIgeh Bl il a1 2, T
el BT Tg Fed gU T AT © 5 ABIYH Bl AU & <R AT S AT IqS! Fgfp
ABYTA B 33 1ol § 319 BIs I Tl 997 & 3R 57T U1 B 1 Y& &1 JeIm= H31) e 8,
3T S, # e e g1 WfEmie FEdl 8 b 89 Yo B_dl &1 190 94T H H8d © b e
BRI Bl 39 RS B unanimity HHT-HH) IR & STRT oS} 3 T 8BTS W WX oilex 30T f
STAITEI T 9 JMMIDT HE T B (AHY B TS T TR &H AT W1 el § 3R Tl TR
319 TMTell <1 T B HRA 8! S AR, I§ YR BI XTSIl SAT=Ie &, T8 anti scheduled
castes Bl ?TS’WEF[‘ZBTW anti backward classes 2| agwiﬁrwmanti-tribal g,
g anti minorities g...(CITLT)...

JuRrTeAE (. 991, FRIA): 3

it I 9T W), 3 A U a1d YUl AT T8 AT I S X8 8, A WRBR
3 A o b Ryeta=r $HEST A AR ApUTd T IGH S AR g8Tel 811, FAT d WA &
TET ¥ AT T G&T & T&T | MY IT 81 HHATRET H J 317 o, I8 HHAN e T8l &,
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B! MRS B of Al 87 S AH! 3T 89IR Sfl Bal | AT ? (WA B ") 3Afeig &
TN BT e fb 59 3R ?1%7 scheduled castes, scheduled tribes and backward classes
BT 50 URUC IMREAY &, A1 § A Bl g 5 I Afzan oiR sreniers wa™ & drl &
<ifTg) ST I A SR AR =l A1 ot S, 99 97 ur g9, 2 O &9 AT ST u
TET &M <, A1 399 o) 89 o O Byl u|

I (. 9. PRI WA S, AUeT THI S 8 A1 3G AT
If30...caaEm)...

oY IS IIE: SR 4 %7 oG NIl &l off Webdl &, a1 &9 oI &bl Y I capacity &
o5 &1 Wt T oIg A Bl et ] B ... (I )...

JURATEAE (1. 951 PRI IHAA S, 319 SfSU ... (@agm)...

#} IFFAIART IREM: TR, AN $I JeT IR el BIs I8 Be @ (&b Sl P RTdeT TeH
a1, freel &1 Rerder @& a1, sfderad | <1 31 ANRE B4 31, 1 91 89 TE1 819 Q317
(G B} °EY) B I B el B <

SAfY ART WS U A1 1 31 ST 1 (U1 S a9 o<1 1| SFH ANT, ST g8
90 Y, I STP! AIRAT ATed 21 J I 98Pd H 7 oY SR STedl I Seal I I Bl
HHTE BR < dlMeh ITDT <2 A1 WA B AR &H <Al bl <2 9 GeA 8l

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, | thank you for giving me this
opportunity to speak on this particular issue. We have been discussing the importance of a
strong and a very well thought-over institution to weed out corruption from this country. | was
just listening to our learned friends from both the sides. Much has been said in the morning as to
why there is a need for such a serious effort. It is not that there are no systems in place to curb
the scourge of corruption. Because of its ineffectiveness, | think, we have to seriously determine

to bring a strong Lokpal.

Sir, we have heard a number of speakers. | would like to basically throw some light on very

important aspects.

| am thankful to Mr. Yechuryji, Mr. Raja, and Mr. Ram Vilas Paswaniji for throwing light on
specific social justice angle and bringing it into the whole gamut of discussion, and also for
highlighting the importance of social justice. We discussed this issue among our friends, among
the Members of Parliament belonging to the Scheduled Castes, Scheduled Tribes and Other
Backwards Classes. We have given it the shape of a Bill. It is called Samajik Nyay Lokpal Bill.
This morning we brought it to the notice of the House through the Secretary-General and the
Chairman. We will give a copy of this Bill to the Standing Committee of Parliament for its

consideration. We will also elaborate on various issues. We, Mr. Ram Vilas Paswaniji, Mr. Raja,
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Mr. Yechury, and other Members of Parliament, would request that this Bill should also be
considered alongwith the Government’s Bill, Annaji’s Bill, Arunaji’s Bill, and other Bills which are

given by individuals and groups of individuals.

Sir, it is basically touching three-four issues. One is definition. Mr. Yechuryji mentioned that
the existing definition should be widened. What is the definition? The Government’s Bill is silent
on definition. But the Jan Lokpal Bill does mention some sort of a definition. It defines
maladministration as unreasonable, unjust, oppressive, or an improper, discriminatory action.
Sir, we would like to further expand the definition to include denial of justice, denial of economic
justice, denial of social justice, and denial of other forms of privileges which are enshrined in the
Constitution. | would like to emphasise that discrimination is also a form of corruption. You are
causing immense psychological reductionism by exposing an individual to undue delay in your
decisions. Incriminating words and deliberately trying to deny the fruits of development should
also form the gamut of description or the definition of corruption. Sir, in the morning it was
mentioned that if you deny or divert the funds meant for the development of the Scheduled
Castes, the Scheduled Tribes, Other Backward Classes and minorities, it should also be
construed a definition of corruption. We also would like to urge the Standing Committee through
you that the definition scope should also be enhanced to cover the corporate malpractices and
malpractices of media. That is the focus. It cannot be a simple definition where we can ignore

issues.

There is also concern for protection of whistleblowers. We are also concerned with the
qualification part. In the appointment of Lokayukta, it is mentioned that it should be of
impeccable integrity. Apart from impeccable integrity, we want a criterion that he should be free
from unconstitutional caste bias. We have been experiencing it though we deny it in obvious
terms. We do experience unwritten, unspoken discrimination based on extraneous
consideration. For instance, in case of whistleblowers there is witch-hunting. There are people
who complain against an officer belonging to low socioeconomic background. It is used against
them. | can give you some statistics. In the Government of India, there are, as you said, 40 lakh

employees.

For example, take the Class-| Officers. There are inquiries conducted by the CVC or the
CBI. Recommendations for imposing major penalty have been sent to UPSC. If you look at the
number of cases which go to UPSC for concurrence or opinion, you will find that 40 per cent of
them are cases belonging to the Scheduled Castes and the Scheduled Tribes officials whereas
their population in the Government service is 10 per cent. Do you mean to say that they are four
times more corrupt than general category officers? This is why, we would like these issues also
to be addressed and addressed comprehensively not for the sake of the Act but it should be

addressed substantially.
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Sir, finally, we would like to say that the need of Lokpal is not only to enact it. Yesterday,
my leader, Shri Rahulji, mentioned in the other House, and we do agree, that we should give a
constitutional status to this institution. Right now, we will have a statutory status after enacting a
strong Lokpal. But, in a span of one year, we can give it a constitutional status. The hon. Law
Minister is here. | would urge upon him to take appropriate action to make it a constitutional
body. He may recall that the former Prime Minister, Shri Rajiv Gandhi, made the 73rd and 74th
amendments in the same way. It was a statute for Panchayati Raj. But, we thought that it should
be a constitutional body. So, that is why, the amendments were brought in. Now, we cannot
give it a constitutional status at this stage. So, we will enact and provide it a statutory status.
And, in the span of one year, it should be given a status of constitutional body and necessary

amendment should be made.

Having said that, Sir, | would like to elaborate a little more on its nature. We have some
concerns. Apart from the qualifications of judicial members, disqualification or appointment of
Chairpersons and other members, age limit was nowhere mentioned in the three versions of the
Bill. We must mention that a person should be mature enough to take such onerous
responsibility. | suggest that it should be around 60 because they said that 25 years of legal or
judicial experience is necessary. So, we should fix up the age. | agree with Mr. Paswan that in
the composition of the Selection Committee, the Search Committee and the Lokpal including the
staff which is going to be on deputation, there should be proportional representation to the
Scheduled Castes, the Scheduled Tribes, OBCs and the minorities because we do feel that the

brunt of it is felt at the State level.

Sir, | would like to bring to the notice of this august House the types of corruption. Most of
the money is spent at the State level and the District level. So, we should have a strong redressal
of citizens’ grievances mechanism at the District level. Each Department should notify the
redressal officer. He should take up complaints for redressal. Sir, our friend, Shri Ravi Shankarii,
mentioned that these many applications have come up. Sir, after enacting a strong Lokpal, we
must inculcate such moral values in ourselves that the Lokpal does not have any work. That is
possible if we can make some effort to discipline ourselves, to bring in simplicity. That is what is
always enunciated by my leader, Shrimati Sonia Gandhiji. We must be simple. We cannot have
filthy exhibition of wealth. Sir, today, the youth is feeling that because of (Time-bell rings)
liberalisation and privatisation, new vistas and new areas have come up in the ambit of corrupt
practices. As Mr. Arun Jaitley has pointed out, now, there is underground mining, there is land
development and also the waves are being sold. So, we should have reforms not only in the

distribution of natural resources but we should also bring about reforms in the other sectors.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI JESUDASU SEELAM: Sir, | would like to take a minute. Sir, just like we are saying
whenever there is a complaint against a senior officer in the Lokpal.. we must refer it to the
statutory body of the Scheduled Castes and Scheduled Tribes Commission or the Backward

Classes Commission for the purpose of the double checking the veracity of the complaint.

| hope you are not going to bring the Office of the Prime Minister under the ambit of the Lok
Pal. In case for some reasons, you want to bring with some safeguards, that safeguard should
include a second look by a committee of judges of the Supreme Court because anybody can

give a petition. It should be verified.

Secondly, the safeguard also should include any legitimate action of the Prime Minister to
safeguard the interest of the weaker sections, Scheduled Castes and Scheduled Tribes and

Other Backward Classes and minorities. These are few things | would like to enumerate.

We want a strong system of electoral reforms, that is, funding of the political parties in
elections. It has to be brought in through the electoral reforms; and also a national Act for
corporate malpractices, corporate offences and media offences. All these things should be

brought under a statute so that we are able to regulate various issues only then, Sir,..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made all your points. Please take

your seat.

SHRI JESUDAS SEELAM: You are only trying to shoot (Time-bell rings) We must address
the roots of corruption only then can the Lok Pal can function effectively and fairly; otherwise the

same thing will be repeated. This is my submission. Thank you.

SHRI NARESH GUJRAL (Punjab): Mr. Vice-Chairman, Sir, Shri Anna Hazare must be
thanked and complimented for awakening our people to buttress against rampant corruption
and ushering back hope and optimism back in our lives in place of despair, disgust,
despondency and cynicism. As responsible parliamentarians, it is our duty to live up to our
people’s expectations and to enact effective laws within the Constitutional framework that
empowers the common man and makes him an agent for a change in our society. Sir, however
the hopes from this Bill are so high that people are expecting instant nirvana with the passage of

this Bill. Let us ensure that they are not disappointed.

Sir, my party Shiromani Akali Dal believes that this Bill will improve the governance and
accountability which unfortunately has taken a back seat in recent years. Thanks to the major
scandals which have been unearthed. Initially my party had reservations about the inclusion of

the Office of the Prime Minister. Our concern was mainly due to the sensitive nature of the Prime
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Minister’s Office and also what the country has witnessed during the regime of Shri V.P. Singh,
when his son was involved in a false case at St. Kitt’s foisted by some unscrupulous people at

the behest of a political party.

Sir, we will now go with the sense of the House, provided the Prime Minister is included for
acts other than relating to the national security and public order. We feel that the judiciary should
be kept outside the purview of the Lok Pal by creating a National Judicial Commission or a body

of that nature for the appointment and accountability of the Judges.

Members of Parliament are given parliamentary privileges within the House in terms of the
speech as well as their vote. Their probity for the in House conduct must be dealt with only by
the Ethics Committee of the House. Misconduct or misdemeanor outside the House could come

under the purview of the Lok Pal.

Sir, the process and criteria of selection of the Lok Pal is critical. After all any institution is as
good or as bad as people manning it. Therefore, we cannot stress enough on the requirement
for transparency in the manner of their appointment. There is no point in having a Government

Lok Pal akin to the current CBI which symbolizes the State’s failure to deal with corruption.

Inclusion of the lower bureaucracy within the Lokpal’s ambit is not a matter of objection.
However, we must realise that it could potentially be too immense an administrative burden for
one institution to carry. There could be millions of cases referred to it, every year, while the
machinery to deal with these would not be adequate. Already, there exists about 30 million
cases pending with our Judiciary. Over 10,000 CBI cases lie unresolved; one-fourth of these
have been pending for over ten years. This has led us today to have a total and utter contempt
for the law. We must not have another non-performing vigilance body and we must ensure
that the Lokpal is strengthened and given total budgetary support irrespective of the monetary

cost.

Sir, the Constitution has given us a federal structure which must be respected in, both,
letter and spirit. We have to tread the path of the appointment of the Lokayuktas carefully.
Regional parties are apprehensive that the office of the Lokayuktas may be misused to
destabilize Opposition Governments in the States just as the appointment of certain Governors
with political inclinations by creating confrontation or controversy in recent times. We fully
support the citizens’ charter as demanded by Shri Anna Hazare as we believe that in the final

analysis, prevention is better than cure.

In our State of Punjab, we have recently enacted the Punjab Right to Service

Act, 2011. Herein, we shortlisted 67 basic services relating to all the Departments of Police,
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Revenue, Transport, Housing, Local Government, Health, Welfare of SCs/BCs, Social Security
etcetera. Having identified these areas where there was a direct interface with the people, which
would be breeding grounds of corruption, we ensure that every citizen has the right to these 67
basic facilities to be provided within a certain timeframe, barring which penalties are imposed on
the concerned officers. Sir, 2,700 officers have been designated for these facilities. The Right to
Identity Act and computerization of issuance of various licenses, permits like RTOs, DTOs,
registration certificates of vehicles, land records etcetera, are now all available on line. It is

effectively reducing the bureaucratic corruption that was prevalent in our system.

Sir, in the end, | would like to highlight that what we need today is a total systemic revamp.
We can only succeed in this endeavour if (a) we reduce the discretionary powers, at all levels,
by clearly defining our laws and rules; (b) improve governance and mitigate public harassment
through a strong citizens’ charter, and eliminate areas that breed corruption; (C) urgently
address the failure of the State to improve the justice delivery system, and (d) while we all
cherish and revere our democracy, however collectively we have created a situation where the
elections have become prohibitively expensive, politicians are looked at with contempt. We must
seriously introspect and bring simplicity back in our lives, both political and personal. Political
funding through dubious sources is leading to a massive corruption. We must find ways and
means for State-funding of elections and incentivise corporate donations to political parties via

cheques.

In the end, Sir, | would say that there is a famous saying that among a people generally
corrupt, liberty cannot long exist. We must realise that the need of this legislation comes from
the need to fight for the liberty of our people. Our young people have resolved to usher in a clean
and honest India. We cannot expect to be a global power with Albatross of corruption hanging

around our neck. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Guijral. Now, Shri Ram
Kripal Yadav.

i} M PUTA ATEa: SUAHTEIE HE IS, ATST [ H U A 81 Feeaqul [avg o == gl
<81 & F g P1o! A Gewdl A wfeRyue foar 81 3ot gR <% 3 11 Sit & Aiaier & =l
B 3R 31 ST Fs Jel Bl PR QT PR I &l TR U g8l FHT 8 AR $H9d! § A1
B 371 it Y | areedt T8 Bl I8 ot H A1 §, R o1 St @t < R 1 bt draw, o
TRE ¥ Qe BT ATE 8, G I B [ S el 7 Fel o3 B AlDbdiadh Favdl IR e
DR BT BT [T ST TET 8

HEIGY, AT 3MSITGT Bl 64 AT 8 Y &1 TART 984 & 9fad e g iR g9R I8
HEqYUl T 2, 3 AR TR DI BRI DI B 51 RET 2| H A A & fob 3111 1 Up
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W & |1 721, T RIS & A1 &8 gU &1 RIS a1 Sl 81RIeT - & fory 3f=i1 St &l
freTgS AR XE1 81 § wwsr g e Mfvad 9k R $El 7 21 I8 dAladiid gawe] Bl 3 -
EASERSEIRCACIEIEEIR IS N

HEIGY, 1. W U SH A WRT BT AL §911 R 9gd & BHEH %A & 918
Afem & it 7 g9 AR A &1 B e, o dfe & dgd g8 wfoarie 2 &R
B9 99 I8 W IR 3 8, Aol fAITe $ HUR AILar B B HIRTT B 1 IET 2
HEIGY, T8 TR Bs T TET = 39+ X ¥&! 21 § Rram< KRt iR Ifaems araam=
St & fraR & wead g 5 o9 wifeamic o1 Wey 95d 8T €, TR d9% & AN o7 ¥R T,
RorrenT wfcrf= iR &1 g1ar a1, AT H TIaRe o7E €, 9 I & i R uge @l BT e I
g, a1 F1fegd aR W R gEI9R AR 1 89T aul de a=1, FWRIdT, Wi AR R &1 s
T 1 AR 3G &1 B a1 2, 9 AN 3 U S% 91 YT 81 71 51 SAfiY 39 Aldhdid
YRYT DI I B DI Yo I AT DI ST BT 81 ST AlDUT O} (A&7 DI AThR G
ATEHd $ AR TR S H AT B BT DI B 1 I8 81 Albditd Faven & foy Ffeea
TR IR I8 YA Abd el 81 AT § 319 F 3R AR e & Fewl A e d fd
QIR P FHST BT B BRI BIs IT g (b 4 UIAIME Bl o] AT &, TS BHET Bl T8
AT B, frdl AT el &I T8 A1d 7, 1 59 o3 Bl dAldhdid Adeel el SIg?
S ¥ b Al BT AT BIN? § FHIET g b (ifead 9k iR g |ifsrer &l S & 8, Big
¥SUF T 1 &1 & 3R &9 39 TS4F & U &9 oMY, I B4 399 3faC 8 Bl oexd ol H
7 § & dArpurdl e 9991 91y iR Auigd dArbure 9| I8 AfAgr & Sffd g
RAID [T PILA I & 3R GU J 11 AT 21 GG AN DI S9! (ol & b &9 Vb Aoiqd
ArwyTel fder a9, foRst R R Frafd 81 96| 89 or=1 St @ S & vl 9 U9
g8 dTed &1 had a1-Udb e iR il

BT, BN Bs Al ° 7] bf & fob T Adt v eepuret fage & 3iaiia =2t ot
M| H godT g b Il TE1 S <MY ? TS W@ AT AT WRA ARPR AT I15Y WPR Dl
B3 dISl <@ BT BIH BR B 81 AT Wy, RIer AN dhax & Sl ¥ 81’8 &, A9
NGOs & HTIEIH ¥ 81 X2 &1 I7h forq fqeii A A1 U o1 X871 81 1 39 WR bls =07 7€} fepan
ST ? AT S9! B < &1 SY I8 91 84 AR 31T G4 S & 1 fba &g 397 1R NGO
P T IR 2 S GO Bl ¢ 81 V8! 51 B! MR I 9T q1eR W ? R g8 52 Aeled, §
FET ST T8 g [ PIARe Aerer UR R0 i 781 811 A1y ? 3T 39 <97 H as 4o u”
YCTIR & 94l 81 X8 8, 978 2511 WagH 81 I1 TR B G-I Bl 31 AT X8 81, ITdh
STEHRY 3MTT BET 7 el oIt H IS §U 8, TS SAHT Hel 7 Hal sIdicdic 5l Ih] a8 Fi
QT Y ? H ol § & 1 SRR & |1 6] JSId Te1 87 ITh] 3 q18% I Bl B
FAT PG ? FEIGd, § G a1 PE1 d1ed g, ST b s A7 Al = =i 9 31 2 &
31T U W & T8, PO AN DI SHST S 4GP DI AP IR U AT DI, TRBR Pl
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DI ATe &, TS STTB] 1 8] 21 3Tl DI EHI PR Y AT AN DI Tl & MR a1
I G Bl 3MYD! fhaT RS FUIC B, T§ ST T M, A dTell TG T B
UTfelITE ¥ 984 STes 14 317 38 &, 3119 dT8d & b BHR 36 BT &, I 319 3718, AP
[T AT H 3G B TST BTG MR AU FTHY UTAITHE H BT 1 BT B DI | TAR
S g gU WIS 8, SP HUR 120 RIS B AR 21 31T U o1, &I I AT $HGT PP
TTe & o 89 AT & g UR, STEKIT, TAATHE I, T AHT B1, Al dwel 3,
ABIND AT BT AP IR RIBR, I TR BB BIIA a1 o, Il § Fer § & I8
e T8 BT T Ped & fob 31T YRT <27 BAN GHT H @I gafl &1 AT Mierai &1 S W& &,
QAR BT IHAT $ fIQ 7 ST Fa7-a1 BT T I @7 21 319 7 <078 572 319 39 g1 g
AT & TRT AT BT HSHT PR TTAT BIIA qAIDBR, 3T fSFCIA Tdh, 59 JIAT DI TH
BT AT &l HRIGd, H ¥ e ... (agm)...

JURATEAE (1. .51 FRIA): @IS Hfefs DI
2} M HUTA 1Ea: § 3 fFde H b FfTed R R g9 99...(Faum)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude; otherwise, Shri Rajniti

Prasad would not get time to speak.
SHRI RAM KRIPAL YADAV: | am concluding, Sir.

2} M PUTA Aea: Heled, H dicT ]8T g1 H A fde H%, oy ffTed dik o) ae
BT DI ITSY, TR AT b T 18T, HRAT3HT BT 7R b T8 118G Sl HIefie
SIEHR e gl B, ISP T8 BIIA T18Y, SIH (bl B TART Tl 8111 Fiifeb AT I P
qed, AL 2T e ¥81 2, A1 § wwsi g P 57 69 ISl BT @aATe A1 TS 3T
R 97 H ST AT I PR B BRI DI 1R8] 2, g8 F2ad IR R 89 99 Al & fog go
o TEI B, TR BT T ..M.

JURATEAE (1. W51 FRIA): FHG DI 207 AP 4TSl

Y M FUTA ATEE: R 9 b1 AT P A9e fhar Siem, a1 Ffead 9k w g4
3R 319 T AR 1 AT ATell SR A1 T8l HRl| safery, § wHsian g o st ffgea aik
R g 077 BT, ST AAET % 3wy 81T 984 -98d g=IaTa|

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Vice-Chairman, Sir, when the hon.
Prime Minister spoke in the other House extemporaneously, transparently and committed
himself — he almost spoke from his heart — not only to Shri Anna Hazare but also to the nation
that there will be a strong Lokpal and simultaneously made an appeal to Annaji, | had, at that
moment, convinced myself and with relief in my mind, | went home, that Annaji would break his
fast that day. But that did not happen because some of his advisors — it was said in the Press

— did not allow him to do so. The other day, Shri Rahul Gandhi, made a statement saying that
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there will be a strong Lokpal and he also said that this country needed a comprehensive bill by
way of response to the menace of corruption in this country. But there was no response from

Annaji’s advisors and the people around.

But, today, | had a great satisfaction when | listened to hon. Pranab Mukherjee. As usual,
he was at his best and he did not mince words when he spoke in the House. There was a
situation in his mind that, cutting across party lines, there would be a response. And, | am so
happy that the Leader of the Opposition, in his eloquent speech, responded very positively. In
fact, the two speeches made other speakers to veer around the secret of those two speeches. |
will come later to that; in fact, | wanted, at least, 20 minutes. But | will abide by the ruling from
the Chair. Sir, | saw a situation, after a long time, in this august House, that hon. Pranab
Mukherjee was lustily cheered, and hon. Arun Jaitley was also lustily cheered by the whole
House. It was a heartening situation, and | hope, after some time, we shall reach a consensus.
We showed that when it is needed, we are together. And this togetherness is epoch-making; it
is historic. Hon. Jaitleyji warned us, cautioned us, that we should have a sense of proportion, a
sense of rationality. Now, we should not react, — what is being said in Ramlila Maidan, | think, it
is a good advice and it is a workable advice; we shall do that — but, cursorily, | will tell you two
or three things about what happened in Annaji’s Andolan. One of his supporters reminded us
that we should look to Tripoli to see the strength of the people’s power. It was, wholly,
unacceptable to me. India has not wasted 64 years of independence; our achievements are
reflection of that. Yesterday, one of his supporters, who wore a scarf — | do not want to name
that person — said, “It was a mukhota” and characterized it by saying, “The MPs are behind the
mukhota shirking their responsibility”. These are responsible people, educated people ! Now, for
the grievances which they have suffered because of, maybe, perceived injustice, now they are
waging a revenge on the nation and denigrating the Powers. Now, the Civil Society, in future,
will have calm movements and correct the course, as it is. And, one of the supporters of Annaji
— | read it in one of the newspapers — has said, “Five hundred and forty two VIPs are making
fool of 120 crore people.” Now, you can say to what extent they can go denigrating Parliament,
refusing to accept the fact that this House and that House were chosen as representatives of the
crores of people of this country. There was a feeling, in my mind, when | read these things — |
would not say, ‘“frustrated’ but there was a concern — that things were going wrong in this
Andolan. And | felt, at that time, that there should be some institution for Parliamentarians, for
democratic polity, to seek justice. | remembered Faiz Ahmad at that moment. This is not for
Annagji, — he is a sincere man, and he has created the awareness among people — but for
many others in that camp, this is correctly referred to them — T %\' SRR 3ed, ‘jﬁ_s; “ﬁ, f[ﬁ*l'fﬁ it
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We want to explain our case but where is the institution? So, such people have, through

their speeches and so many statements, denigrated Parliament. They have refused to believe

that we are a vibrant democracy, we have a strong secular base and we are a model of pluralism
to the world. We are also a model of democracy to the world. B‘{ H Ped © fob Srer 3 grer @
el 2T
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They completely shut their eyes to the achievements of UPA-I and UPA-II. This is no time for me
to count the number of laws that have been brought forward; there is a plethora of laws and our
achievements have been spectacular. Many things have been done, and we do agree that many
things are yet to be done. But the way the supporters of Annaji have conducted themselves is

unbecoming.

Sir, the hon. Leader of the Opposition, Shri Arun Jaitley, quoted articles from the
Constitution of India. Now, | am not a legal luminary. He quoted articles 105, 311, 320 of the
Constitution of India, and was giving certain ideas of his to this House. And, we agree with him.
That is what Pranabda had also said, that there would be a strong Lokpal. But we shall not
create a situation where we have to thwart the laws that are already in existence. Therefore,
these articles will ensure that we shall have a strong Lokpal without creating any difficulty for the
legal system of the country. Since | have to conclude, | shall quickly make a couple of

suggestions. Now, we must have a strong Lokpal.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have only two minutes more.

PROF. SAIF-UD-DIN SOZ: | will finish by that time, and | have another couplet to offer.

tTransliteration in Urdu Script.

127



We must have a strong Lokpal, but we must keep the federal structure of the Constitution in
mind. And, as far as the Lokayukta is concerned, it must be left to the State Legislature. You
may, at best, have a model for them; they may accept it or may not accept it. We must leave it
to them. That is our democraticy. We have a strong federal base in the Constitution. We have a
strong unitary base in the Constitution, but we are a federation of States. So, we must show

respect to our States and State Legislatures.

Thirdly, we must have an institution for redressal of grievances. We should have a
mechanism for that; we are already late in doing that. Then, we must have a Judicial
Commission. On the Judicial Commission, Mr. Chairman — | have a grievance with Mr. Arun
Jaitley; unfortunately for me, he is not here; and | crave the indulgence of this House — it was in
2003, when, luckily for me, | had moved a Private Member’s Resolution on accountability of the
Judiciary and | had proposed that there should be a Judicial Commission. (Time-bell rings)

Hon. Arun Jaitley had delivered a very good speech.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes. Please conclude.

PROF. SAIF-UD-DIN SOZ: So many lawyers spoke that day. Then he came to my seat and
said, “Cutting across Party lines, all Members have agreed with you. Now, if you put it to vote, it
will be negatived; that is not the sense of the House”. So, he convinced me to withdraw the

Resolution on that day.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, conclude.
PROF. SAIF-UD-DIN SOZ: Please, give me two more minutes to speak.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no.
PROF. SAIF-UD-DIN SOZ: Why don’t we have a Judicial Commission? Three Justices...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please, conclude.
PROF. SAIF-UD-DIN SOZ: Justice Khare and Justice Verma lamented the fact that...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. No time now. Please conclude.

PROF. SAIF-UD-DIN SOZ: They had no mechanism to punish erring Judges. This is

needed.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, conclude.
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8.00 P.M.

PROF. SAIF-UD-DIN SOZ: Let me offer a couplet here. But | want to tell you that we are
late for a Judicial Commission. Justice Khare and Justice Verma lamented the fact — and it
appeared in the Press — that they didn’t have any mechanism in the Judiciary to punish erring

Judges. Impeachment is a long-drawn affair. Therefore, we are late for a Judicial Commission.

Now, | was telling the House that it had assured me in 2003 that within a month or two there

would be a Judicial Commission in place.

[MR. DEPUTY CHAIRMAN in the Chair]

In this direction, we have to take steps; and today, this consensus has been built on a very
brilliant speech delivered by hon. Shri Pranab Mukherjee and the powerful and positive response
from Shri Arun Jaitley. T 5 Scll 2, S TR H o ¥R 3751 _all &,
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because there is a situation of relief in my mind that this House is together. And, this
togetherness is exemplary. This is a historic movement. Through this couplet, Annaji and his
colleagues would also receive a hint. How did we come to this consensus ? Because, we gave a

thinking to this question.
MR. DEPUTY CHAIRMAN: Please conclude.
. AP QIST: AT I I 3RIBIP 3@ 872
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Sir, Annaji has created an awareness. Now, we should not arrogate all powers to him. He

should now leave it to Parliament. | am fully confident that Parliament will do its duty to the

nation. Thank you.

SHRI PRANAB MUKHERJEE: Sir, | would like to express my deep appreciation for all the 26
hon. Members who have made their contribution in this important discussion. While initiating the
discussion on my statement, the hon. Leader of the Opposition raised the level of the debate by
saying that this is not an ordinary debate because on the one side of the spectrum is an agitation

tTransliteration in Urdu Script.
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of the people led by a very popular leader, through Gandhian way, on a very legitimate concern,
of eradicating corruption from every stratum of society with which all of us share, and, on the
other hand, to maintain and uphold the Constitutional scheme, principles and norms, and to find

out a mechanism through which we can achieve this objective.

Mr. Deputy Chairman, Sir, in my introductory observations, | did not discuss the merits and
demerits of the Lokpal Bill. | concentrated on narrating the chronological events how the
Government responded to a particular situation, to a particular agitation. | am recalling, rather
repeating what | have said in the morning. When he decided to sit on fast for an indefinite period
on the issue of corruption on 5th April, recognising the gravity of the issues, the Prime Minister
immediately instructed some of our colleagues to establish contact with Annaji and to find out
what could be done to ensure that he gives up his fast. As a result of this interaction, the joint
mechanism came. Five members nominated by him, including himself; and five members
nominated by the Prime Minister. The Committee functioned under my Chairmanship and under
co-Chairmanship of Shri Shanti Bhushanji. We were criticized, and rightly so. We were criticized
that why we were making a deviation from the normal legislation making process. But, at the
same time, most respectfully, | would like to submit this for the consideration of the House, and
this is the reason what prompted us to do it. | shared my own perception on this issue when |
was in Hanoi, and had a television interview either with the Reuter or BBC, | do not remember
exactly, | was confronted with the question: Why have you done it? My response to that was,
“Ours is the largest functional democracy. Democracy of 120 crores plus people. It is not static.
It is dynamic. It is bringing many changes. Changes are coming through nonconventional way. It
does not infringe the rights, does not violate the norms, but it adds a new dimension in the
process of consultation.” What was the system? The Standing Committees came into existence
only in 1993. But this House is functioning from 1952 under the new Constitution. So many
legislations have been passed. What was the practice? The Departmental Minister, in
consultation with his Ministerial colleagues, used to tell the Departmental Secretary to draft the
legislation, giving him the ideas which the Minister had. And after inter-Ministerial consultation,
with the approval of the Cabinet, it was placed in the House. But, even in those days, even from
the days of Central Assembly, even from the procedures established under the Montague
Chelmsford Reforms of 1919, subsequently under the Government of India Act of 1935, the
Parliamentary procedure was, when the Bill was introduced by the Minister, any Member could
rise and make a motion that let the Bill be circulated amidst the public for seeking their opinion.
But all these used to take place after the Bill has been introduced in the House by the
Government, with the Cabinet’s approval. This time, we made an exception because the

situation was grave. For 40 years, the debate is going on. As the Leader of the Opposition very
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correctly pointed out, the first Bill was listed in 1968. The debate took place in 1962-63, where
the word “Lokpal” was coined by the illustrious Member of Parliament, Dr. L.M. Singhvi, an
eminent Jurist who was our High Commissioner also in U.K.” But, somehow or other, in the 70s,
in the 80s, in the 90s and in the first decade of this century, we could not get the legislation
done. | am not passing any blame to anybody. We were in the Government. | myself was in the
Government in 70s, in 80s, in 90s; and again, | am there. We could not do it. The NDA could not
do it; the United Front could not do it. It was not done it is a fact. Therefore, when an agitation is
taking place by a Gandhian, by an idealist and receiving massive support from the people, if we
go out of convention, out of normal straightjacket approach, is it wrong because we have not
diluted the Constitutional norms, practice in any way ? | made it quite clear that it is with the prior
consultation with the Civil Society, after this we will go through the normal legislation making
process and exactly we did so. Unfortunately, despite our efforts, nine meetings, series of
interactions, we could not have 100 per cent agreement. But as | mentioned, out of 40 basic
principles, as many as on 34 we had agreement and all those have been incorporated in the
Lokpal Bill which is under consideration of the Standing Committee. A Bill when it is considered
in the Standing Committee that is not the final word. Criticism has been made that it is weak, it is
vulnerable, it does not reflect the desire of the political parties or their intentions. Maybe, but the
final word has not been occurred. The Members of the political parties represented in the
Parliamentary Standing Committee can move amendments to strengthen the Bill. When the Bill
is being brought after the Cabinet’s approval on the recommendations of the Standing
Committee, they can move the amendments. It is for the House to decide. But what is the
argument when the Bill is burnt is burnt publicly? What is the reason that the Bill be withdrawn?
What is the justification of this demand? We are told in the all-party meeting on 3rd July that
Government do the legislation, draft the Bill, introduce the Bill. You may like it or you may not like
it. You have every right to criticize it. But what is argument of telling that ‘you withdraw the Bill’?
What is the logic of burning the copies of the Bill in pubic? In  democracy, there will be
dissensions of views, there will be disagreement. In nine meetings we could not arrive at a
consensus on 100 per cent basis. Substantially we did. If you have gone through the clauses-
these are all on the website of the Department of Personnel, these are in the domain of the
public knowledge — you can verify it how many ideas of Jan Lokpal Bill we have incorporated in
the Lokpal Bill which is under the consideration of the Standing Committee. Therefore, | am not
going into the merits of the Bill because we will have the opportunity of discussing it largely and

in one way, | am little bit included in this area. My colleague, Mr. Narayansamy is the appropriate
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Minister. But as the Prime Minister instructed me to deal with the Civil Society’s representatives,
| had to do this job and that is why | have been asked to deal with this issue. The Ministerial
responsibility, of course, is with the Minister in charge, Shri Narayanasamy who will do full justice
to this. But the third point which | am trying to drive at is, do we seriously believe — any one of
us sitting either this side, that side, centre, right — that with the passage of this Bill, all
corruptions will be eradicated? One piece of legislation, however complete and fool-proof it
maybe, one very powerful independent institution can eradicate corruption from every section of
the society or many more efforts are to be made. My respectful submission is, many more efforts
have to be made. Many of you have made suggestions, good suggestions. Question of
independence of Lokpal has arisen. You pointed out. Yes, we have provided. They will have full
independence. They will have the right to select their own people, | mean employees. Their
expenditure will not be voted by Parliament, it will be charged. But if we have differences in the
area, when they suggest that whatever Search committee will recommend in that order 1,2,3,
Selection Committee headed by the Prime Minister of the country will have to pick up from them
and if we disagree with it, have dissention, is it an unpardonable offence? Therefore, we are
attempting to change the system. The Leader of the Opposition was in Government for quite
sometime. He knows. Mr. Shanta Kumarji is also there. They were all in the Government and,
particularly, in my Department, the Minister of Finance’s constant complaint from the tax payers
is about the refund and we have introduced, taking the advantage of modern technology, e-
filing, Central processing of Bengaluru. They are using a new term. | did not learn in my school
days, that English term, ‘Electronisation’ of the returns of the system. As a result, in this year, in
the first three months, Income Tax Department has given refund of more than 37 per cent.
Complaint is not there and not in a single case the tax payer and tax collector had to face each
other. Everything was transacted electronically. We are going to have various social sector
programmes. All you are complaining about the leakage. Yes, you do have Ombudsman, you
have Lokpal, you have strong vigilance but at the same time, unless we address the system, Rs.
1,85,000 crores through various social sector programmes in this year’s Budget which have been
allocated will go. If we can, taking the advantage of the new technology, create the appropriate
IT platform, use it effectively — whether it is Mahatma Gandhi’s NREGA, whether it is old age
pension, whether it is widow pension — the leakage could be substantially reduced. Prime
Minister has set up a Unique Identity Authority under Nandan Nilekani and we are hoping to
provide, give a Unique Identity Number to 20 crores of people by the month of October. In the

couple of years, we are going to provide Identity Number to each and every resident of the
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country; I am not merely talking of the citizen of the country. These are the major changes taking
place. The problem is Herculean. But, we are addressing these problems in the form of
systematic changes — changes in the regulatory framework, changes in the laws, establishing
the institutions, etc. If you look at between our Government and their Government from 1991
onwards, you will find how much they have reduced the discretionary powers of the Ministers. In
80s, when | was Finance Minister, the entire empire was with me. Except the RBI Governor,
there was no other regulator. | was the monarch of all | survey. Banks, insurance and everything
was controlled by Minister. Today there are regulators. They are empowered with statutory
powers, since Doctor Sahab has introduced the liberalized economy. And, | must appreciate
that NDA Government had followed it. The United Front Government also followed that. They
had strengthened. But, further strengthening of these is required. Therefore, keeping those

objectives in view, we are trying to address the problem.

But, there are certain issues where we have to say, ‘Sorry. We cannot go beyond a point.’
Legislation is the domain of Legislature and Parliament. So far as the Union List | to the Seventh
Schedule is concerned, nobody else, other than Parliament, can make laws. Others can give
suggestions, can make recommendations, but law is to be made, as per the Union List I, by
Parliament and Parliament alone. The Executive’s power of making law is extremely limited
through the Ordinance route which is only for a few months. But, they are required to be
approved by Parliament as soon as it meets after promulgation of Ordinance. Therefore, | have
to convince them on these issues. | admit; | have failed. We could not carry conviction. But,
today, when | am speaking, | would not like to expand my observations, because neither | have
any intention to score a debating point nor to contradict anybody. The sense of co-operation,
which has been built up, during the course of discussion, for which we have tried our best to
arrive at national consensus as how to tackle this problem, how to avoid the so-called apparent
conflict between civil society and political establishment and political spectra, is quite
appreciable. Keeping that in mind, | understood — if | have not listened to all of you sitting here
— and have the privilege of listening to you in my room on television. | obtained copious note

from colleagues about the observations which you have made.

Once again, | would congratulate you for raising the level of the debate, and not allowing
acrimonious acquisitions and allegations against each other. That is a healthy sign. If we want to
get back the confidence of the people, perhaps, we shall have to ensure that these premier
institutions function, function as per the norms, rules set up by us. We are in the unique position
that we regulate our own functioning. If we do that, | think, many of the issues will be corrected

automatically. Taking the sense of the observations of various Members, | would like to place,
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Mr. Deputy Chairman, Sir, for the consideration of the House that if we put it in this form, the
House discussed various issues relating to setting up of a strong and effective Lokpal Bill, this
House agrees, in principal, on the following issues: Citizens Charter; lower bureaucracy also to
be under the Lokpal, through an appropriate mechanism; and establishment of Lokayukta in the
States, and further resolves to transmit the proceedings of this House of today to the
Department-related Parliamentary Standing Committee for its perusal while formulating its
recommendations on the Lokpal Bill, which is under their consideration. If it is agreed upon, |
feel, on the basis of that we can request Shri Anna Hazare to end his fast and let there be no so-
called conflict between the civil society and parliament or political establishments. Thank You,

Sir.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet on Monday, the 29th
August, at 11.00 a.m.

The House then adjourned at twenty-six minutes past eight of the clock

till eleven of the clock on Monday, the 29th August, 2011.
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